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LOK SABHA

Thursday, December 19, 1963/
Agrahayana 28, 1885 (Saka)

The Lok Sabha met gt Eleven
of the Clock

[MR.
ORAL ANSWERS TO (QUESTIONS

SPEAKER in the Chair]

Relief to Pensit :».

{' Shri Pra_ttxp Singh:
Shri S, M. Banerjee:
Shri Balkrishna Wasnik:
Shri Maheswar Naik:
Shri P. C. Borooah:
Shri P. R Chakraverti:
Shri Rameshwar Tantia:
Shrimati Renuka Barkataki:
Shri Mohan Swarup;

{_ Shri Virbhadra Singh:

Will the Minister
pleased to state:

*657.

of Finance be

(a) whether Government have now
taken any decision to give some finan-
«ial relief to the Government pensio-
ners; and

(b) if so, the nature of relief to be
given?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). Yes,
Sir. A copy of the orders is laid on
the Table of the House. [Placed in
Library. See No. LT-2187/63].

Shri Pratap Singh: Will the hon.
Finance Minister be pleased to state
whether these concessions are also
equally enforceable to the pensioners
of the erstwhile Part C States Forces
like Madhya Pradesh, Vindhya Pra-
desh, Himachal Pradesh, Manipur and
Tripura?

LOK SABHA DEBATES
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Shri T. T. Krishnamachari: This
will apply entirely to Central Govern-
ment servanis. The question of ap-
plication to pensioners of erstwhile

Part C States will have to be con-
sidered.
Shri D. C. Sharma: May I know

if the Finance Minister has written to
the State Governments also that they
should also make changes in accord-
ance with the changes made for Cen-
tral Government servants, so far as
their pensioners are concerned:

Shri T. T. Krishnamachari: 1 have
no locus standi in the matter. But
I can discuss it with the Finance
Ministers and Chief Ministers when
the opportunity arises. Social security
is one of the items for discussion and
the Finance Ministers are asked to
apply their minds to it. But I have
no powers really to ask them to do
anything.

oY asqre fag : oS &1 oo
faerdt & stT zrEm ov A A Oy
g 3o A avwm Fm AT E R 7

oTq AERY AT Y ZET AR

g

Shrimati Savitri Nigam: May I
know whether the Finance Ministry
has also approved of the scheme
submitted by the Health  Ministry

to give the benefit of the Contributory
Health Service Scheme to the pen-
sioners?

Shri T. T, Krishnamachari: I can-
not recollect at what stage that
scheme is. I think it is better for the
hon, Member to ask the Health Min-
ister about it.
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Shifting of Offices from Delhi

+
f Shri Vishram Prasad:
| Shri R. G, Dubey:

Will the Minister of Works, Housing
and Rehabilitation be pleased to refer
to the reply given to Starred Question
No, 758 on the 19th September, 1963
and state the further progress since
made in the matter of shifting the
Government offices from Delhi to somg
other places?

The Deputy Minister in the Ministry
of Works, Housing and Rehabilitation
(Shri P, S. Naskar): No further pro-
gress has been made in the matter.

Shri Vishram Prasad: May I know
whether the Government is thinking
of shifting some offices out of Delhi,
considering the pressure of population
and the high standard of living in
Delhi?

Shri R. S. Naskar: It is always in
the mind of the Government....

*658.

Mr. Speaker: This question has been
asked so many times and answered so
many times.

Shri Daji: We have also usked the
question many times and the same
reply has been given many times. We
want to know at what stage the matter
is and why is the matter not being
finalised? What is the difficulty?

Shri P, S. Naskar: The same reply
has not been given. Government is
earnestly trying to shift some offices
which can function well outside Delhi.
Last year we decided to shift 20 offices,
So far 7 offices have been shifted. The
other 13 offices are yet to be shifted.
One main difficulty is to find suitable
accommodation in places where we
want to shift the offices. But every
effort is made to shify them.

Shri Kapur Singh: May I know
whether the desirability of holding at
least one session of Parliament every
year in the south has been examined?

Mr. Speaker: It is not about offices;
it is a different question.

DECEMBER 19,
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Shri Bhagwat Jha Azad: From the
reply it appears that Government is
still continuing with the decision to
shift offices. But no progress has been
made in the last so many months.
May I know what are the reasons why
progress has not been made?

Mr. Speaker: He said non-avail-
ability of accommodation where they
want to shift.

Shri Inder J. Malhotra: May I know
how much time Government would
take to finally decide this matter?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): The main question is to find
suitable accommodation, We are work-
ing from two ends, firstly to build
suitable accommodation in Delhi and
also to find suitable accommodation
outside. During the last one year we
have sanctioned about 25 lakhs gquare
feet of office accommodation,

Premium Prize Bonds

+
[ Shri Yashpal Singh:
7\ Shri Bishanchander Seth:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No. 363 on the 17th
August 1963 and state whether the
proposal regarding replacement of the
existing Premium Prize Bonds by an-
other scheme has since been finalised?

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): Yes, Sir. A copy of the Noti-
fication, dated 16th December, 1963
announcing the introduction of the
new Premium Prize Bonds Scheme
with effect from the 1st January 1964
is placed on the Table. [Placeq in
Library. See No. LT-2188-63].

o qROT™ @y ¥ I AW
oIy 93W #Y a<g A T WY AT wT
¢ faeew qE #F *1 guA & ?

wrwet R faagy - S @Y oo
I GET aige & @w g, faw a@r

*659.
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Mg IHF FATEr FE AR A gft g€ @ A7 T F9 F 79 a9
a2 & I & qvET

GETW WEWRT : F4AT ATANG 6 (@) ¥ ag &= § f& gt &
Cicaait e o i S qeg § webmr wex ‘R un’ awi ¥ ger

=it g fag o o W@ ¥ 9E
I U

qeqer WEWEE A1 fEv mradw
| IqE AT H DY F4TE 7

ot amare fag ;o g atgw
Al 37 gET agy § A wF 2 7
ager fEAT ATeTT 28T & W we Oraer
e g7

sy areesEQt faegr : aEr At
e 3T F fawa o7 qrew g @
TFA ¥ AR FET HT TH  FF g
g & fF 7e wrew FigT (/Y v qT
T qi ®7Y ) FT Iq A g1 g
oT, A IAET WY YT EM@T 47T 1 A AT
arse frerer mr &, 39 &7 37 arer § faw
g AT gAr w4 | A e, 9883
7 g A iz faww, a1 gy firn
AT qeLY § gA W g
T fawer @39, A s fad ard
98U § 7 AT Y Fre @R g
& fau | o &% ag W § fF o qud
FTT ¥, I7 9 FE g7 7@ foean qv,
¢ f& 73 aigy 9 sna O sfawa
F1 gz W faeam

awgre qarfy

+
1 eI srewt
*§fo.q WY UWTAR M
st agwATd
w frate, wrare wet gate g4
g FA7 A FAO w40 fF
(%) "T¥qz qT mwgrewr wdr €&
gaify & fawor & v €9 o em

far ma & o A%t gurly A9
F S AT AW IR F7 fzar mr g
E*Aed

(w) =fz &, A T FM FTOOT
i

frator, srara aar geate saew
& JaEt (s qo so ATEwY) (F)
wer gmfs ov, faeq geE, dreE
F w13 W WA A 94T gy 7 w7
afvafem &, #19 @1 & TH1 4w TE
#F1 qfq #1 i, AN T
T 7 fawfaq &7 &1 #19 @@ g9
I vET & A7 o @ fF ag w qeey
% 97 g AT

(=) =7 (7). wgrewT W #Y
wurfy #1 f6e & v ¥ 39 99T
F forerr 77 s, fom ox ‘g T g
g7 41, UF F Javge A1 foer amg
srr 4, fow ax 7 & wer wfawrdy
oy (Raew @) & g
Y I A I & wge R e
¥ e davsz foer & @@ go el ¥
A FTTHY aR W e ey

[(a) Work has been completed on
the main Samadhi including the court-
yard, the marble barriers and the sur-
rounding earthen mound. The deve-
lopment of the land around with gar-
dens, artificial canals, etc., is in pro-
gress and is expected to be completed
by March, 1965,

(b) and (c). The redevelopment of
Mahatma Gandhi’s Samadhi involved
replacement of the stone slab with
the inscription “§ TW" by a black
granite with the same text in stainless
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steel lettering. The letters “g T
have, accordingly, been fixed on the
vertical side of the granite as well as
on its top.]
it TFTITEIT AOERY T A AT
Far¥ g% o, g1 57 wwg R viw, &1
fr oy S & oW owem &, 3R
ZIAFIW T, AT, A9 F FW
faa go a1 wfeT frg & @7 gos
g ek g fw ‘% owre” famd ¥
aeegzifawar w1 3 7r{r 2, fam & wrw
F@ ANRT FIRT 07 FA-70A7 7317 §
T AT & AT T ATIT 97 I WAL
#1 fasger wer faar w1 @z & sa9m
& 9 ¥ 7 we e fomg f3 12, g
3 FIA-RW 92 7 @ a1 7 770wt 07
fag m, 5= fF I981 gEA-wIm wy,
wqiq, aarfy & F7, frar srar Ttz
T | KAz AT FEa g A
3T WERT K1 IAT F I, FA, gnfy
*F FTY, gIT-93W a7, faad #7 fa=re
FT TET 2, afz & 91 F9 7%

fartn, wrawm aq grafw @
(= ¥gTare &®aAT) ;T e g R
weg ‘g v g g fag za ¥, wa fw
AT 3= F FE @ | {6 W gz
=T &7 g R Sgr S oamA g §
AR 7O 9% KA FgE &, FE N
“g v fomar wmw 1 zafar gad At
FTE, FIT W AR g |, ‘g
fa Tmr g

oY SErTER et g W agw
T Y F gIA-TI T L AT 0SS
gy &, 37 9% ¥ w=E FaA S
qHE

qeqA AENIT © 92 27 & % At
TE TTE |

Y qEIEEAI qEH g7 qAY T
AT 7 g7 fRaar T v 79w
faeag fear § Ak 394 ¥ o#@ TF
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feaar s gt 7% § w1 wq fraar
=a g amar g7

Shri P. S. Naskar: This Samadhi
Project has been phased out into two.
The first phase costs about Rs, 37
lakhs and the second one costs about
Rs. 50 lakhs.

Mr, Speaker: What has been spent
up till now?

Shri P. S. Naskar: We have worked
only on the first phase and more or
less it has becen completed. I cannot
say exactly how much has been spent;
the CP.W.D. has not yet furnished
us that figure,

Shri Basumatari: May I know whe-
ther there was a commitee set up to
select the design for the Samadhi; if
so, the name of the person who was
the Chairman of that Committee and
who were the members?

Mr. Speaker: Now we have far ad-
vanced that stage.

Shri Basumatari: When there was
some dispute over the matter a com-
mittee wag set up. I want to know
the name of the person.

The Minister of Works, Housing and
Rehabilitation  (Shri Mehr  Chand
Khanna): There is the Rajghat
Samadhi Committee. I believe it has
been appointed under the direction of
the Parliament and there are Mem-
bers representing both the Houses on
that Committee. That Committee
goes mostly into all these matters,

Shri Basumatari: 1 want to know
the name of the person.

Shri Mehr Chand Khanna: The
Chief Commissioner is the Chairran.
Then, I think, we have Shri  Shiv
Charan Gupla from this House. I do
not know the name of the other Mem-
ber.

Mr. Speaker: 1 think Shri
Musafir is a member.

Shri Mehr Chand Khanna: I am
not sure. There is also a Member
from Rajya Sabha. Then there is

G. S.
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Shri Chandiwala and somebody re-
presenting the Gandhi Smarak Nidhi.
It is a well represented committee.
ot g7 fagdt Agd : Fw A
aqr g o faar Sm 5 oag
HETHT AT FF g § Fifw @ A
F #1% e 71 o< foar g€ afY § ?

»t gL a7 @A TF A AW Ay
qAE F | A T gEny & 6 gw
M AT FW E, @ WiHFE I v ag
T 8 o = agr 919 §, 59% FeA
FFITE GH AT AT FCIGE NN
AT G FT g ¢ qg & o
gTfa FAET F OTE TEHT G AN /A SFe
a4 famrfer gei, SO@t v w3 |

ot forg Ao o\ AT s
I & Y & a1 e dnfas
wT ST I ¥ W wWar @9 g
wy?

Y go Fo ATERY : I FTHIT FT
gal g |

M ffa e o et e
‘g R’ Ay Wy St F qeT TEA 9%
o7 IEET AN TZT AR FQ@ & AR
I ol Ardd Faw frm W A
AR FY QIO §;  FAT qG WEST ARV
Zrm fr I weg BTl ) & forg T 7

TqA WERA . TEET Ja9T 2
femm maw &1

T frafa st @ & a@ oW
7 weg frd go § W 0T gmeT
FAE I Fagr g 5 e Y
‘g aw we @

WeI HERT © Ig ey & fF
R AIF ) TR IH AT
FTA |

it AT TFTAT AT Pferfeer
fraronar ¥ A amg R ¥ Ooff
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IUEF ¥ | gH ag AT & fF gt
gmfa & I w1 wgar 7 F foao
IR @ e | & ST a9 g
Qe e @y T gATE W R q @
F faamenis & 7

TR g I T qONT & |
fafreez g 3@ X At R FT F

=Y ST e g ;i e
fafa & ame wa aF fFqan wwar Tt
T E AR N ¥ 3w oam ¥ fam
fora o @ T g Y

Shri P, S. Naskar: As I said earlier,
all that expenditure......,.

Mr, Speaker: What is the collection?

Shri P. S. Naskar: That I cannot
say. All the expenditure so far has
been met by the Government,

T T R AT A F9 Ay
faer 210

s A By oag g fw
TE

Premium Rates

*661. Dr. L M. Singhvi
Shri M. G. Thengondar:

Will the Minister of Finance be
pleased to state:

(a) whether Government have re-
viewed or propose to review the pre-
mium rateg for life insurance in this
country according to actuarial con-
siderations; and

(b) whether any detailed actuarial
studies have been made with a view
to considering the possibility of re-
ducing premium rates?

The Minister of Planning (Shri B, R.
Bhagat): (a) and (b). A detailed in-
vestigation of the mortality experience
of assured lives for the years 1961 to
64 has been undertaken by the Life



5567 Oral Answers
Insurance Corporation. The question
of reviewing the premium rates can
be considered only after the results of
this investigation are available.

Dr, L. M. Singhvi: May I know
whether the LIC are in g position to
concede that the life expectancy has
increased and as a consequence of that
and on actuarial consideration the pre-
mium rate should be reduced if it is
shown that the experience in termg of
mortality has been favourable?

Shri B, R. Bhagat: This is precisely
on what the actuarial work is going
on, There are other considerations
also. They will take a decision taking
into consideration all these favourable
and unfavourable considerations.

Dr. L, M. Singhvi: May I know by
when this consideration would be
completed and the House informed
about the results of this consideration?

Shri B, R. Bhagat: It will take some
time. They have not indicated any
date.

Shri Sham Lal Saraf: Apart from
the rise in the span of life, may I
know what other considerations are
there? -

Shri B. R, Bhagat: There are factors
like rise in the cost, wages, salaries
and other things,

Sterilisation of Leper Patients and

Lunatics
t o
“662 Shrimati Savitri Nigam:
‘| Shri Yashpal Simgh:
Will the Minister of Health be

pleased to state:

(a) whether Government propose
to start intensive programmes of steri-
lisation amongst the leprosy patients,
lunatics and others suffering from
incurable diseases; and

(b) if so, the particulars thereof?

The Deputy Minister in the Min.
instry of Health (Dr. D, S Raju): (a)
and (b). No separate sterilisation

DECEMBER 19, 1963
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programme for those suffering from
leprosy and other incurable diseases
and lunatics is proposed to be started.

The Government of India have
emphasised the need for facilities for
voluntary sterilisation of persons
including those suffering from leprosy,
T.B. and mental diseases etc. The
State Governments have also been
requested that facilities to persons
suffering from these diseases may be
extended by detailing a mobile family
planning clinic which could visit the
institutions meant for those patients.

Shrimati Savitrj Nigam: May I know
whether the hon. Minister is aware
that unless the children of these people
are segregated completely the newly
born babies are bound to get infec-
tion; if so, what action the Govern-
ment is taking to either segregate
them or to make ‘sterilisation com-
pulsory for the people who are affect-
ed by this disease?

The Minister of Health (Dr. Sushila
Nayar): No action of the nature men-
tioned by the hon, Member is con-
templated for the simple reason that
in India the children do not come
in contact merely with the mother or
the father but other members of the
family like grandmother, aunts,
uncles and others also come in con-
tact with the children quite intimate-
ly. ‘Therefore, the suggestion given
by the hon. Member is not going to
help. Secondly, it is also a fact that
leprosy is not an incurable disease
any more, If we make it compulsory
for anyone getting leprosy to be steri-
lised it is likely to induce people to
hide the disease rather than take
treatment. Also, when we do not
sterilise people suffering from tuber-
culosis etc. there is no reason why
there should be compulsory sterilisa-
tion for people suffering from this
disease.

Shrimati Savitri Nigam: May I
know if the hon, Minister has got
any information as to in how many
countries this compulsory sterilisa-
tion is prevalent.
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Dr. Sushila Nayar: Well, there are
not too many countries where leprosy
is prevalent at the present time. As
such, the question of gathering this
information is not of so much im-
portance. 1 do not have this infor-
mation at this moment.
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) A T F A A
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Shri Kapur Singh: The House has
been told about the facilities which

the Government provide for voluntary
sterilisation. May I ask whether the

Government have acquainted them-
selves with the psychological side
effects of sterilisation as they have
emerged from the studies into the
implementation of the Nuremburg
laws in Nazi Germany?

Dr. Sushila Nayar: I am sorry I
did not hear the latter part of the
question.

Mr. Speaker: The results achieved
by the study made into the implemen-
tation of the Nuremburg laws in Nazi
Germany.

Dr, Sushila Nayar: Quite a number
of studies have been carried on in
India among the sterilised persons and
in 98 per cent. of the cases there are
no bad effects of any kind. One or
two per cent of the people have
made some complaint but it js con-
sidered that they are not directly the
result of sterilisation operation.

Shri Kapur Singh: My question has
not been understood or answered. It
has been evaded. Have the Govern-
ment acquainted themselves with
the studies that have been made into
the implementation of the sterilisation
laws enacted at Nuremburg during
the Nazi regime in Germany?

Dr. Sushila Nayar: I do not know
what the Nuremburg has got to do
with the present question. I am af-
raid, I do not know much about it.

st o WTo ATEYTH : FT JqTEH
Hamm ¥ e § a8 a9 &, o)
oif & @Y w7 a% @ §, 5 aoww
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Purchase of Generating Sets

*663. Shrimatli Savltn Nigam:
Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether, in order to effect
. economy, Government are making a
bulk purchase of generating sets for
five power projects {rom the Inter-
national General Electric Company;

(b) if so, the concession secured in
this way and the total resultant
economy from this step; and

(c) the number of sets being pur-

chased and for which projects? .

The Minister of Irrigation
Power (Dr, K, L. Rao):

and
(a) Yes, Sir.

(by and (c). A statement is
on the Table of the House.

laid

STATEMENT

(b) A reduction to the extent of
about 25 per cent over one unit price
for these International General Elec-
tric Sets has been obtained by order-
ing 14 sets of 62:5 MW at a time.
The total cost of 14 sets is about
Rs. 781'3 lacs F.A.S., New York. The
total resultant saving is estimated at
Rs. 180 lakhs. The delivery periods
alsp were reduced.

(c) Fourteen generating sets each
of 625 MW capacity are being pur-
chased for the following projects:—

(1) Paras 1 unit Under U.S. Exim
Credit
(2) Talcher 4 units Under® D.L.F.

Loan No. 190
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(2) Delhi 3 units Under  A.LD

} Loan No. s0.
Satpura sunits Under  A.LD.
@ P Loan No. 77
(5) Ramaguncam 1 unit Upnder A.1.D
. Loan No. 49

ToTAaL 14 units

Shrimati  Savitri Nigam: May I
know how many East European

countries have offered to sell these

sets to India?

Dr. K. L. Rao: In this particular
cese the aid comes from the A.LD. It is
an American loan. Therefore, the
purchase has to be made only from
the Uniied States of America.

Shrimati Savitri Nigam: May 1
know whether any offers have come
from the East Europcan countries to
sell these sets in rupce payment,

Dr. K. L. Rao: That is what I am
saying. In this particuiar case, the
purcnase has to be made only from
the United States of America. There
is no question of purchasing from
other places. In other cases. we are
also buying from the other countries.

AR qfs
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The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) to (c).
Matatila Power Project was sanction-
ed in 1958. Ordering the power plant
had to be deferred on account of
non-availability of foreign exchange
till 1960. Orders were placed in
March 1961 for three turbo-alter-
nators required with auxiliary equip-
ment and 90 per cent. of the equip-
ment has been received. There was
some delay in the construction of the
power house building and consequent-
ly the installation of generators has
been delayed. Efforts are being made
by the State Government to make up
the lost time. The erection of the
machine will start in August 1964
and the first machine is expected to be
commissioned and commercially oper-
ated by December, 1964.

w{Y o AATo frFAY : & W1 =TRAT
g fr s oS frosr goT ToAT £
R AT I Haa a7 S faar & fw
fres st 1 gure el g artey,
AT IFT HET THL AT & FL F
H AT HT Fa1 g=T fear mar ?

Mr. Speaker: Why was it excluded
from the core of the Second Five
Year Plan?

Dr, K. L. Rao: During the Second
Five Year Plan, many of the power
projects which had not to do anything
with steel and other priorities were
omitted from the core of the Plan.
I am afraid, I will not be able to say
further than that.

st Fo ®vo fgAR : & ST =TT
g fiF ot qo &Y &t T gafes i
[ O9.9%F TG ATAT § g FH q AT
ST A FT I #F T9E ¥ FTH T

gnar g ?

Dr. K. L. Rao: 90 per cent. of the
equipment connected with Matatila
project has been received and the
rest will be received within the course
of this year. There will be no delay
on account of the receipt of the equip-

ment. But the dclay is on account of
the power house.

Y ¥ . AWREn & faAto &
ararg § ¥E § 91 A ey aE A
T IF FT 789 F< AT IT HT AN
ST agT AR R 7 Atz g AT | I
qFEY § WA AW TAAHE F FEeS
T g7

Dr. K. L. Rao: The original estimate:
was Rs. 374 lakhs which has gone
upto Rs. 643 lakhs due to the fact that
originally they wanted to put up 3
units of 5 MW and now they are put-
ting up units of 10 MW,

Mr. Speaker: Has Madhya Pradesh
also been consulted?

Dr. K. L. Rao: There is no partici-
pation of Madhya Pradesh in this pro--
ject.

Shri Vishram Prasad: May I know,
after the completion of Matatila pro-
ject, what will be the actual genera-
tion of electricity and what are the:
provinces which will be benefited by
it?

Dr. K. L. Rao: The Matatila project
generates 30 MW of power and it is
meant essentially for U.P. Recently,
there has been some sort of an agree-
ment by which some power may go
into Madhya Pradesh. But I am not
aware of that.

Shri Bade: On a point of informa-
tion, Sir

Mr. Speaker: I cannot allow this in:
between. I have passed two questions..

=t T qToIa : § g AT A
g & wadter & famtor & fad fraer
BT CFTAST $T T & AT I &
% gifaw frar s ?
Mr., Speaker: What is the foreign

exchange involved and when would it
be available?

Dr. K.-L. Rao: The foreign exchange
required for the installation of this.
has already been given and the units
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*have been obtained. That is about
Rs. 44 lakhs and the balance foreign
exchange required is a very little
amount and it will also be released.

Shri J. P. Jyotishi: May I know
whether there is any disagreement
between the Government of Madhya
Pradesh and the Government of
Uttar Pradesh regarding the distribu-
tion of electricity?

Mr. Speaker: That has
answered.

Shri Sheo Narain: May I know
-what was the estimate in 1958 and
‘what is the estimate now?

That

also been

Mr. Speaker: has also been

answered.

Shri Bade: Sir, there is my request.
In the first. place, he said that Madhya
Pradesh is not considered at all. In
another place, he said that Madhya
Pradesh is entitled to have some quota
of the power. I want to ask whether
the Madhya Pradesh has got more
power according to his statement?

Mr. Speaker: He has said that
Madhya Pradesh was not a partici-
pant in that. Now a representation
‘'has been made and it would be con-
sidered if something can be given to
"Mr. Bade.

Coa] Transport

( Shri M. L-.*-levedj:
Shri S. C. Samanta:
‘665.4 Shri Subodh Hansda:
Shri B. K. Das:
| Shri S, M. Banerjee:
LShri Daji:

Will the Minister of Finance be
pleased to refer to the reply given to
‘Starred Question No. 376 on the 29th
August, 1963 and state:

(a) whether the team of foreign
consultants has submitted its report
about the coal transport problem in
India;

(b) if so, the main suggestions made
in the report; and
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(c) if not, the reasons for delay?

The Deputy Minister jn the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): (a) The team has submitted
an interim report.

(by The main suggestions made in
the report are laid on the Table.
[Placed in Library. See No. LT-2189/
63].

(c) Does not arise.
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Shri Daji: What steps have been
taken to ensure that the default of
the railways, which has been pointed
out as one of the major factors con-
tributing to the bottle-necks in coal
transport, is remedied in a very short
time and the bottle-neck is removed?

The Minister of Finance (Shri T.
T, Krishnamachari): I am afraid that
the question has an implication that
there is default on the part of the rail-
ways. It is not conceded.

Mr, Speaker: Shri Bhagwat Jha
Azad.

Shri Daji: I seek your protection,
Sir......

Mr. Speaker: Order, order. I have
called Shri Bhagwat Jha Azad now.

o AEA W AR T
gt fod & gamar Qar o w91
g It foear & fF 7 79 a5 gfaw
foqid 23 & qad gy g ?

sitwell arceeady faegy : g
fiF mri /e & Qe ey O ag fote
g ST

Shri Daji: My submission ig that
the hon. Minister has taken shelter
behing the use of the term ‘default’.
But, as far as we learn one of the
causes pointed out by the team is—
we may not use the word ‘default’,
but we may use the word ‘shortage’
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—shortage of railway wagons and
rolling-stock; that hag been said to
be one of the premier reasons for
bottle-neck in coal transport, Could
the hon. Minister enlighten us as to
the immediate steps that are being
taken to ensure that this bottle-neck
is removed? The hon, Minister has
taken exception to the use of the
word ‘default’ and he says that there
is no default. Let him answer at
least this question.

hon. Member
‘default’. The

Mr. Speaker: The
had used the word
answer is that there is no default
and the presumption of the hon.
Member is wrong, Now, he has modi-
fieg the question and says that if
there is no default then there may
be shortage. That would be a fresh
question altogether,

Y fem Ao § ag St
arga g i 7o Faaefe &%
T ¥ AT § AR 9T F g qE
T 7

s e e @ oTew
T gaTE 4 3 wewe § 2 faw g g
form hafar #3987 9% AR ¥ 39
FRaf &Y § I9F & W@ § | 99
FRAE F Ik for fraw & fag
Fodefea FAET F1 3 O T A R
W ¥ gree § 1 Erfer #4948 F
F ¥ & A o URo FHA, FRTLY
g gfegd SE} A6 A9, AR
AR & ot e fa, A gt
F 0

Anti-Fraud Squad

+
" Shrimati Savitri Nigam:
Shri Maheswar Naik:

Finance be

*6. 0

Will the Minister of
pleased to state:

(a) whether it is a fact that Govern-
ment are contemplating the setting up
of a high-power anti-fraud squad to
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check and penalise economic offences
in the Corporate Sector; and

(b), if so, when the proposal js likely
to be put into effect?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b) The quces-
tion of widening the scope of work of
the enforcement staff under the Minis-
try of Finance and of strengthening
that staff to cope with the increased
work is under consideration. It is how-
ever not possible to state precisely
when the reorganised arrangement will
be given effect to.

Shrimati Savitri Nigam: May I
know the names of the 'members of
this committee which is going to give
its fina] decisions?

Shri B. R. Bhagat: It is donc by the
Department, by the officers concerned,
and finally, the Finance Minister will
take a decision on this.

Shrimati Savitri Nigam: May I know
in what way this committee is intend-
ed to strengthen this whole unit, and
in what way it is going to make it
more and more effective?

Shri B, R. Bhagat: This is being done
by the Ministry. There is no commit-
tee.

Shri Kapur Singh: May I know
whether Government have made a
proper examination of the merits and
demerits of the question of in-built
checks versus exterior controls, and if
so, whether they will give a second
look to this innovation of squad ins-
pections of Government offices?

The Minister of Finance (Shri T.
T. Krishnamachari): I could not
catch the question.

Mr. Speaker; I could not under-
stand it. I must confess that,

Shri Kapur Singh: I am wvery
sorry. I shall 4ry to make myself
clearer. Have Government examined
whether in administration in-built
checks are more effective or sporadic
exterior controls are more effective,
and if they have, will they give a
second look to this innovation of out-
sider squads swooping on offices? Is
the question clear now?



5581 Oral Answers AGRAHAYANA

Shri T. T. Krishnamachari; As I
said, I share with the <Chair the
difficulty in precisely understanding
the import of the question. The idea
really is to have an organisation which
will be in-built into the revenue struc-
ture. But in regard to its operations,
it would certainly come under the dis-
ciplinary jurisdiction of an overall
organisation which will be outside the
Ministry.

Mr. Speaker: Though I must give
the hon. Member credit for his intel-
ligence, intellect and learning ete, 1
would request all hon, Members to
use such language as might be intelli-
gible to most of us.

Shri Kapur Singh: 1 apologise ior
my obtuseness.. But the question that
1 have asked is fundamental.

Mr. Speaker; I do not doubt that.
1 am giving him credit for that.

Shri A P, Jain: You are
him credit and not to others.
discrimination.

Mr. Speaker: I had only to compare
my own intelligence and not that of
others,

giving
That is

Shri Daji: May I know whether the
reorganised scheme will take some
time to come into effect, and may I
also know the broad details of the re-
organisation scheme and how it differs
from the present system?

Shri T. T. Krishnamachari: We are
still in the stage of thinking about it.
We have not yet reached a finalisation
stage. When we do so, we shall be
‘happy to inform the hon. Member and
the House.

Shri S, N. Chaturvedi: May I know
whether thig organisation is intended
to be an intelligence or investigating
agency or both?

Shri T. T. Krishnamachari: All
this will be premature at the present
moment. The organisation available
in the various departments in the re-
venue section of my Ministry is not
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adequate, both in regard to investiga-
tion and also in regard to the process-
ing of that investigation, We are try-
ing to remove the defect, and as I have

said, the complete picture is not
before us yet?

Shri Bhagwat Jha Azad: Till this
reorganisation scheme comes into
operation how do Government propose
to deal with the economic offences
which are on the increase in the
country?

Shri T. T. Krishnamachari: The
existing organisations will do it, So
far as the Excise Department js con-
cerned, they do some work and there
is the Special Police Establishment in
the Home Ministry which is also
supposed to assist us.

Y QATANTAE : TZA KT HAET
e W # A A g faamt §
afus grerae da w77 & Fasr aad
FT T7FHTL I FIAT & | § STFAT Frgar
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garfegar ¥ #3471

Non-Project Loang

+
Shri D. C, Sharma:
Shri Bishanchander Seth:
*668. < Shri Dhaon:
Shri B, P. Yadava:
LShri P. C. Borooah:

Will the Minister of
pleased to state:

7

Finance be

(a) whether India is likely to get
more non-project loans as the prin-
ciple of non-project loans has been
accepted by the World Bank and
Members of the Aid India Consortium;
and

(b) if so, what are the expectations?

The Deputy Minister in the Minis-
try of Fimance (Shrimati Tarkesh-
warl Sinha): (a) and (b). Out of the
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pledges of assistance made in the
India Consortium this year (Rs. 501
crores roughly two-fifths (i.e. about
Rs, 200 crores) is estimated to accrue
in the form of non-project assistance;
it is cxpected that negotiations for
loan agreements in this regard will be
completed shortly. It is hoped that
in future also a substantial proportion
of such development assistance that
we get will be in non-project form.

Shri D. C. Sharma: May I know
whether the Ministry has sent up any
inventory of the non-project expendi-
ture, and if so, the nature thereof?

Shrimati Tarkeshwarj Sinha: It is
very difficult to prepare any inven-
tory of the non-project assistance.
The very basis of non-project assist-
ance is to allow flexibility of approach;
wherever we need and wherever the
requirement of the economic develop-
ment warrants it, we shall utilise non-
project loans. Therefore, what the
hon. Member is saying is just
contradictory.

Shri D, C. Sharma: Has any assess-
ment been made so far, in spite of
the flexibility of approach, and what
are those non-project expenditures
which are of the highest priority all
over India?

Shrimati Tarkeshwarj Sinha: So far
ag the consortium are concerned, their
assistance for the Third Plan so far
has amount to Rs. 1,206,995 crores
during the first 2} years of the Plan.
Of this amount, Rs. 447'16 crores is
given or is going to be given for noa-
project expenditure. We are utilis-
ing that assistance in order to supple-
ment some of the project programmes
and also ot meet our basic require-
ments of important imports of capital
goods and machinery we would like
to have.

Shri Tyagi: Will this non-project
loan be put in some investments
which will pay their own way with
interest and so on or will it be con-
sumption expenditure?

The Minister of Fimance (Shri T.

T. Krishnamachari): TUltimately, it
wil] be an investment. As my collea-
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gue mentioned, this non-project assis-
tance would be in the form of com-
ponents and in the form of basic
materials like copper, nickel and so
on, all of which goes into manufac-
ture. They are not really consumed
in the sensc that we eat them up; it
1s something which is there, and
therefore, adds to the capita] struc-
ture of the particular unit in which
it is used.

Dental Decay

+
( Shri Swell:
*671. { Shri D. C. Sharma:
_Shri Prakash Vir Shastri:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that dental
decay is alarmingly increasing in the
country;

(b) the reasons for this increasing
decay; and

(c) the steps, if any, taken by Gov-
ernment to combat the decay?

The Deputy Minister in the Minis-
try of Health (Dr. D, S. Raju): (a)
to (c). A statement is laid on the
Table of the Sabha.

STATEMENT

(a) No country-wide survey has
taken place to determine the incidence
of tooth decay in India or its increase.
However findings of research carried
out in the field of dental Caries and
Periodontology, in selected towns and
areas under the Indian Council of
Medical Research. World Health
Organisation and the All India Dental
Association, indicate that the incidence
of dental caries in all age-group is
60 per cent and of Periodontal diseases
it is 97 per cent. The Working Group
under the Indian Council of Medical
Research for the epidemiological
Studies of dental diseases in India is
still carrying on Research—one in the
North at Amritsar and the second in
the South at Trivandrum.

(b) The increase iz mainly due to
the change in eating habits from hard
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to highly milled soft food and neglect
of oral and dental hygiene,

(¢) About 70 dental clinics were
established during the Second Plan.
According to information received
from 9 State Governments, another
35 are expected to be established by
the end of the 3rd Plan. During the
Fourth Plan, it is proposed to acce-
larate the programme for Dental
Care,

Shri Swell: I am bewildered and
confuseq by the statement laid on
the Table In the beginning, it says
that ‘no countrywide survey has
taken place to determine the inci-
dence of tooth decay in India or its
increace’. In the next paragraph, it
is stated, ‘The increase is mainly due
to the change in the eating habits..’.
It does nut say whether there has
been an increase. But I assume there
hag been an increase. If there has
been an increase in tooth decay in
the country and the Minister talks of
increasing facilities for dental care,
why then do they preclude dental
treatment from the facilities extended
to MPs and Central Governm~nt em-
ployees?

The Minister of Health (Dr, Sushila
Nayar): The hon. Minister reads the
first two lines of the first paragraph
and not the lower five or six lines.
So he is confused. If he reads the
whole of the paragraph, his confu-
gion will disappear,

Secondly, there is no preclusion of
dental care. We have dental clinics
and we are giving dental care to MPs
also. But there are certain things
that the hon, Members and everybody
else can do for themselves namely,
keeping their teeth clean, which re-
duces the incidence of dental disease
very much,

Shri Swell: I am afraidg the Min-
ister hag not given the correct infor-
mation,

Mr. Speaker: If he has got the
correct information, why should he
ask?
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Shri Swell: No, she has not given

the information which their own

publications have given to us.

The Minister talks of negligence of
dental hygiene as the cause for this
dental decay in the country, Will it
not be helpful if we make dental
hygiene a necessary training in our
educational institutions?

Dr. Sushila Nayar: I entirely agree
that dental hygiene plus the other
health education can be best impart-
ed in the schools, and we are trying
to take steps in that direction,

Shri D. C, Sharma: I find from the:
statement that 70 dental clinics have
been established in the Second Plan
and 35 are expected 1o be estab-
lished. Will these 105 clinics at the
most that will be set up during the
Third Plan spread all over the coun-
try be ever able to meet the needs
of this country? Is it not a fact that
the small number of dental cli:yics
shows that the Minister is playing
with thig thing?

Dr. D S. Raju: There is no doubt
the number of dental clinics is very
inadequate, We are trying to estab-:
lish a dental clinic in each district, as
early as possible.

i wETET men o foeet A
g & gl & fafeesl &1 ©F agd
qer are g ot fow § £@ faww
¥ gg ¥ 93 fadww & Jarad) 29 g
7 T @1 fF WX T qa @ AN &
arq 7 OFT T A1 AW A I A
Gy feafa ff Seom @ vy & f%
0 AW # WY F FATH FT AT G
JER, q 5§ JqrEr F qr o A/
e F§ R faorg A & faar

!

¥ro gaEn AT : AN, FRET
g 2 fr &z wefem ) @ &1 99
@au & o § wfaw ) ag P AW
8| oa ew ¥ O9 gW o7 Wy T
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I9 FT M IA ACE @9y § AfeA
ST F 9@ gEY A7 w9 § fq Ay ag
SITT A FT 94T & HIC a7 F01-
fae sag faat @radt sifegn ag 8
T 7§ 1 7 T 3 a1 g 3
@9 TE ¥ 1 w9 38§ AT gw A
FLHFT E

TqE WEIT : A FHRTAAIT AT
1 =7 g FF e aof @Y graa =
HAR V28 FarT A8 0 J1 3o @A F
& [T AR AT F I &1 AET AT a7
ST 91 @ E fE ode 5w ¥ fam
T fadiw IR & w7

Shri A. P. Jain: I thought the hon.
Minister said that some sort of dental
assistance could be given to MPs. My
artificial teeth are getting loose, Can
1 get free artificial teeth replace-
ment?

Mr. Speaker: That question should
not be put so directly. Can a Member
of Parliament get his denture re-
placed?

Shri Tyagi: Personal questions are
-objectionable in Parliament. Nobody
can further his own cause here.

Mr. Speaker: Therefore, I did not
allow that question, but modifiedq it
"by asking whether a Member of Par-
liament can get his dentures re-
placed.

Dr, Sushila Nayar: No, supply of
dentures is not included in the dental
services,

Mr. Speaker: Shri Jaipal Singh,

stz fag - @Az E g iR
Fo fed FT 99 § IITFT .. ..

Mr. Speaker: I called Shri Jaipal
Singh.

Shri Jaipal Singh: Is the hon, Min-
ister in a position to enlighten us
whether vegetarians have a harder
time in dental hygiene than non-
vegetarians and whether prohibition-
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ists are more vulnerable to dental
decay than anti-prohibitionists?

Dr, Sushila Nayar: The hon. Mem-
ber is completely wrong Prohibition
has no relation to the health of the
teeth and vegetariang are no more
vulnerable to tooth decay ‘than non-
vegetarians.

Shri A. P. Jain: That is very
couraging to the hon. Member!

en-

st wgaTa: F41 92 19 94y £ fw
FAT # gOEy o A 39 A T I
AT UF {T FA AT IO AT &
ay A% 7T § fF are H fawy ¥ ?

To giten A@x : Faer g9 A7
T g1 g wAe g § Afrm aa F
T AT FoAT FIA AT AXS AR H
21 7@ 2 o @ fr ooy & qew
TFAE B TR 8

sl oot fag : @ar az |98 g fw
WT7F §F17 § THAT CAT HATT 23T
wgr fo TraeT A O &Y AT ¥
SYTET @A 2 WY qET TEET AT KIZ T
S fer ar@a g T IO & 7

Mo PN AT : WA, TTAET,
FIEH T F5 219 &1 wFA & AfFA e
FferFmrogaaramygag &9
o AL g R

TRz foeaifa gaq, mifaw

*g 0¥, S TETET WIS ¢ T
fa W ag O #7 FUT w99 fF 1

(%) 7ar wawdz fapifer g,
aifes ¥ g9 w0 ¥ & A a9 T
fege gTA ST AT TG T E; AT

(@) afzer,dread FIFTINE?

aYFAT GH (5 o To WAA) :
(%) farnfe du ¥ gz ¥l & A%
ey F71 F a2 F7 faar man @ afea
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¥ qgS ¥ Y W 7 agT I AR A
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FTT 99 [ F T R FA § faw
A G F FTIH A ATAT FRF TG
F gy ¥ fog gw faah g Y F1E o
FW @9 T F gHQ |

TR we oy & Iw
wwar § 5 wfes & faefey da 3
R faa-fa 3 ¥ e g q AR
FqT IR gafay gwR Tgt "wrdT A
= ¥ faar i 37 Y g ¥99
g Gt A1 ar wd gqurd A Qe
§t ? wfge f&g FT1 IT F A
¥ 7 g1 o 7

=t To o WA : T q@ AL
2 | STEw F fAu g AvE ¥F A
gray 4, {99 &7 gaaT 99 < § ™1
21397 & foT o DR &9 9
A FOG I A E, S A aEd
FF T & 1 g T gw A A
LY g1 fF WX 98 gy W9
W FT W A1 2, A7 g9 T & g,
FifF g7 T I A & fag
AT GRA CFEAA AG @I F
HHA |

woaw wgvw c f @ @ g R
TEE F |7 6 I g @ &, fAT
e ¥ g9 gL A 2 @ ) N
FET F AYE W FE I AT I
RO U

=t AT et § qg S
argar § 5 mifew & fernifcdr 9w 9,
g TF UF FON F FI IH @AY

1850( Ai) LSD—2
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oR Ao @it It @ qw S oA\
qEt gy ot #7 faw WAt & w0 K
7t & 5 99 % 99 ¥ I wAW AT
Su ¥ frafag & 1€ guany | weATS
ag fwafrg ¥ *& o9ar a6y § a
T AT ST IFT E | AR K
FEETC X T FTEATE A 7

S To Wo WA : WIAAIT 4T X
forafi &1 oA & X & @ gEAr
&, % 39 A7 oL FEM |

&Y TRTAOA : TEq 7R, XA
frazw & f5 9t g8 oY qor 9@T R,
et v w6 gl wrew g
g IEERY A7, Wiy | A w@
%1 g2 Tt ¥7 IO W F g A<
g 91fee | WY ¥ faww ¥ o A
mw £

weaw wgnd : § AT g d
AT § | AAY g A WA qIEd
1 e Ay g 2 3 § W {fw @
AN T Tga Ed QA §, g
WTaE &g A9 7 2 §F | 39 ¥ fag
IT F &R @A TP

N oRTATAT ¢ Tar A FAv
aifgT |

st fasr wwE: farnfEr 99,
oifgs ¥ @ FrT Al B ¥ fag
T ¥ v &, 99 F fog W aIET
w1 fFqAT Toar @9 FET 99T § AR}
FT I qG T IO AW 30 ¥
A FY e ) @ ?

s Fo To WA : Tg FAA FAX
awt & fag A wif ey F ae §
¥ g we ggi & fag Az e e
¥ fag feaar &9 W &, 98 OF
OoNT @A g | WX WA §IE
guaT &, @t & 3w F I g |
wgi as awgar 2wt & faq A, R
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T 7 WA BN 7T qaT g, gard
STt @t T @, 9% /W A Y §) gt A
I FT FWW WX FT JAT L, F
AT FT §, q W B |

Shri Kapur Singh: May I know if
the Nasik Security Press is now
omni-competent to meet all our re-
quirements of security printing? If
not, to what other countries do we
take resort to have ‘our requirements?

Shri B, R, Bhagat: For our secu-
rity printing we do not go to any
other country, We have been expand-
ing it to meet all our requirements.

st AT qrogd : wAr ST A A
Famn & aed Wl & A WK -
fere B S T 1 § T AT AEAT
g 5 ant ¥ afafmm A fFa-fa
2wt F ArE AT gr-fede w1 I ° |

*Y To TWo WA : FAT & qRET
@ By § WX AU ¥ a4l qie
gay & | fafsem v wEm & A
s & |

W wgA : § qg FTAT AR
¢ fr o= 2t F e oo A9 X a2
ga X 39 a9g faaw o

*t go To WAA : AT qT 7S g
Bry & | T W 95 o9 &
FfwT 99 F WiFE AL 9 A6 E |

st FHATA: AT F BT 7T &
g g !

U.S. Loans

+
7 Shri P. C. Borooah:
*675.{ Shri D. C. Sharma:
| Shri Raghunath Singh:

Will the Minister of Finance be
pleased to state:

(a) whether three agreements pro-
viding for U. S. Loans totalling $39.6

million (Rs. 18.6 crores) for three
projects had been signed in October
this year; and

(b) if so, which are the projects to
be financed therewith?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwarl
Sinha): (a) and (b). The following
three project agreements totalling
$39°'55 million were signed in October,
1963.

(j) Central Ropeway-“F” Project
Establishment of a plant and
aerial ropeway to extract and
transport sand and use it for
stowing in the Jharia Coal
Ficld, Bihar— $7.7 million;

(ii) Chandrapura Thermal Electric
Power Project Stage II-
Establishment by DVC of a
140 MW thermal electric
power unit with auxiliary
facilities at Chandrapura Sta-
tion, Bihar—$16'0 million.

(iii) Purchase by Indian Railways
of 54 Broad Gauge Dicsel ele-
tric  locomotives including
necessary spare parts and
training of pecrsonnel —$15.85
million.

Shri P. C. Borooah: What are the
terms of the agreements and to what
level US Loans to India have been
reached after the conclusion of these
agreements?

Shrimati Tarkeshwari Sinha: These
agreements were signed in October
1963. These loans are repayable in
dollars over a period of forty yecars
with a grace period of ten years.
The hon. Member knows that the US
Agency for International Development
charges no interest but only a credit
fee of § to 1 per cent per annum.

Shri P, C. Borooah: The second
part of the question how far total loan
had been received—has not been ans-
wered,

Shrimati Tarkeshwari Sinha: The
agreement hag been signed only in
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October. Probably some machinery
also has to be imported. For instance,
wagong are to be imported. They can
be imported only after the orders are
placed.
- Shri Tyagi: What is the total
amount of loans received from the
USA so far and how much is our total
annual liability for interests?
Shrimati Tarkeshwari Sinha: This
question is in respect of these three
loans. If the hon. Member wants to
know about the total loans, I shall
make them available later on,

Shri D, C. Sharma: May I know’

whether any loan has been asked for
from USA for any other project and
if so the names of those projects?

Shrimati Tarkcshwari  Sinha: 1
have to submit again that this agrce-
ment concerns only these three pro-
jects. In the future also we hope to
get loans in case we need them and
they also agree to the terms. The
projects concerned arc not with me
just now.

Kishau Dam

Shri P C. Borooah:
| Shri Bish:nchand-r Seth:
Shri B. P, Yadava:
Shri Dhaon:
Shri Onkar Lal Rerwa:
Shri Abdul Ghani Goni:
LShrl Gopal Datt Mengi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the details of the
Kishau Dam on the Tons river have
been worked out;

(b) if so, the broad features there-
of, and

(c) whether the dispute between
the States concerned to execute the
dam has been resolved?

( Shri D. C Sharma:
|

1€ {

|

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No, Sir.
Detailed investigations an{ prepara-
tion of Project Reports and estimates

are Dbeing taken in hand by U.P.
Government,

(b) Doeg not arise.

~ (c) The concerned State Govern-
ments have agreed to share the cost
and benefits of Kishau Dam.

Shri D. C, Sharma: When wags the
project for this dam mooted and how
long has it been under consideration?

Dr. K, L. Rao: I expect that the
project investigations will take about
a year and I hope it will be possible
for consideration of this project for
the Fourth Plan sometime in about
a year's time.

Shri D .C, Sharma: May I know
what will be the potential of this dam
in terms of irrigation ang power?

Dr. K. L, Rao: This project is ex-
pected to irrigate about three and a
hals lakh acres and give about a
quarter of a million kilowatt of
power,

WRITTEN ANSWERS TO
QUESTIONS
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qereT frves wefa &1 qar 7 T
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F smaer & A 1 owmw & fE
& AT § IR W gY 0T

(TT) T ¥ wa AR Fewaw 0
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ST R0 AX ¥ BN |

Loans for Refugees

*669. Shri P, G. Sen: Will the
Minister of Works, Housing and Re-
habilitation be pleased to state:

(2) whether any steps have been
taken to remove the weightage of
loan on the refugees who are not in
a position to pay and who want easy
mhstalnm’as of payment as declared;

(b) if so, the details thereof?

The Minister of Works, Housing
ang Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). So far as the
recovery of loans from displaced per-
sons is concerned, the policy is that
these loans should be recovereq from
those who are in a position to repay
and that certificate proceedings should
not be pressed if that would make
the loanee destitute again, The gene-
ral question whether a part of these
loans should be remitted and, if so,
to what extent, is under considera-
tion.

Power Breakdowns in Delhj

*670. Shri A. V. Raghavan: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether there is any proposal
to replace overhead cables by un-
derground cableg for reducing break-
downg ot power in Delhi;
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(b) if so, whether any decision has
been taken in the matber; and

(c) the estimataq cost of this pro-
ject and the amoumt of foreign ex-
change involved?

The Minister of Irrigation and
Power (Or. K L. Rao): (a) Yes, Sir.

(b) (t is accepted that important
bulk supply feeders and feeders sup-
plying essential loads may be convert-
ed to underground system.

(c) BEstimates are under prepara-
tion.

River Valley Projects

Shri B. P. Yadava: ..
*672, { Shri Dhaon:
( Shri Bishanchander Seth:

Will the Minister o¢ Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Central Board of Irrigation and
Power held a meeting in New Delhi
and made several recommendations
for the removal of bottlenecks in the
execution of river valley projects;

(b) if so, the reaction of Govern-
ment thereto;

(c) the other recommendations
made by the Board; and

(d) the extent to which they have
been accepted and implemented?

The Minister of Irrigation and
Power (Dr. K. L Rao): (a) to (d):
A statement is lajj on the Table of
the House. [Placed in Library. See
No. LT-2190/63].

Collaboration Agreement with Thai
Firm

*672-A  Shiri Indrajit Gupta: Will
the Minister of Finance be pleased
to state:

(a) whether Messrs Sahu Jain have
been permitted to enter into a col-
laboration agreement with a Thai
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firm to provide the latter with techni-
cal know-how for setting up jute
manufacturing unils in Thailand;

(b) if so, whether Government ap-
prove of giving Indian assistance to
oountries for entering into competi-
tion with our own jute goods; and

(c) whether the agreement in ques-
tion had the prior approval of the
LIMA?

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkesh-
wari Sinha): (a) Yes, Sir.

(b) Subject o the limitations im-
posed by our foreign exchange situ-
ation it is no¢ the policy of the Gov-
ernment to withhold such assistance
to other developing countries espe-
cially our neighbouring countries, in
their programmes of industrial deve-
lopment.

(¢) No, Sir,

Fawng fama qw, fued. & qut
wT WT A

*gul. oY AAE I AT
faand s< faga well ag @ A FO
w3 fw

(%) 7 agew g 5 fooelt &
awETg fawe @ve F WA F q&l A
G & BT T FT AT F AT SIS
fair ST ¥ FTIO AT AT 8

(@) 71 WY wEA F @D
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() T AT AT A W FEH
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Tl F foasr e q99,%%,000
T AR §, FAE g |

feeett 2w & amg difeq wiat v
HRX ¥ UF wrag o faer @ 1 feeeht
g MG & Fgadf o #7 feafy
F eamgE® e &1 91 @ g
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T F faesl TUTHT T IS aFH R
T F a1 1 farerm & fog aravgar-
e Sfag aOF woar @ & 1 T
afay ¥ F™T S § A Y AT
F YaTg F1 99 iy F e T Arfeay
& afd omgEs frafwa fear o
R

State Finance Ministers’ Conference

Shri P, C. Borooah:
Shri G. Mohanty:
| Shri Balkrishna Wasnik:

*671.

Will the Minister of Finance be
pleased to state the decisions taken
to raise additional resources by the
Stateg for the Third Plan and to hold
price line at the State Finance Minis-
ters’ Conference held on the 7th
November, 18637
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The Minister of Planning (Shrl
B. R. Bhagat): As the talkg were of
an exploratory nature, the Conference
was not expected to take any final
decisions,

Agricultural Income Tax

*678. Shri D C, Sharma: Will the
Minister of Finance be plcased to
state:

(a) whether Centre has suggested
to the States to inerge agricultural
income-tax in the Central income-tax
and prescribe graduated rates of tax
for the composite income;

(b) if so, tho purpose of the sug-
gestion; and

(¢) the reaction of the State Gov-
ernments thereto?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (c). Agricultu-
ral Income Tax wag one of the va-
rious subjects on which views were
exchangeq at the Finance Ministers’
Conference held in November, 1963.
No definite conclusions were, how-
ever, reacheg at the Conference in
regard to the reforms in Agricultural
Income-tax legislation,

Kothagudam Thermal Project

1925 Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Mis.

Ewbanks and Partners of United
Kingdom have becn appointeq as
consultantg for Kothagudam Thermal
Project, Andhra Pradesh;

(b) the nature of assistance that

the firm will render; ang

(c) the amount that will be paid
to the consultants?

The Minister of Irrigation and
Power (Dr, K L. Rao): (a) Yes,

(b) The Consulting Engineers are
expected to review with Government
Engineers the existing loaq forecasts
of Andhra Pradesh, make an Econo-
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mic study of various alternative pro-
pu§a15 for plant sizes, type of station,
unit  or other system, circulating
water system and water supplies, re-
view the transmission line scheme,
locate suitable site for power station,
review and modify the draft specifi-
cations prepared by Govt. Engineers
for boiler plant and accessories, tur-
bogenerator and feeq heating plant,
prepare site plan, bid analysis of all
tenders received and submit recom-
mendations, make complete cost esti-
mate for the project segregating for-
eign and local currencies, carry out
the complete design of the power
station in accordance with upto date
Enginecring practice on the basis of
plant and equipment. recommended
and agreed upon, prepare all draw-
ings, certification of all contractors’
key drawings, the planning of all
Civil, Electrical and Mechanical works
to cnsure co-ordination of manufac-
ture, delivervy and erection so as to
meet the required Commissioning pro-
gramme, Inspection at manufacturer’s
works, train the Government's Engi-
neers fully cven  at manufacturer’s
works, Supervision at construction
and Commissioning, prepare a detail-
ed manual of instructions for the
operation of the plant with all its
auxiliary and accessory systems.

(¢) Rs. 33 lakhs,

College of Nursing in Andhra
Pradesh

1926. Shri Eswara Reddy: Will the
Minister of Health be pleased to
state:

(a) whether any assistance is being
rendergj to the College of Nursing in
Andhra Pradesh by the Central Gov-
ernment during 1963-64; and

(b) if so, the nature of assistance
so far given?

The Minister of Health (Dr. Sushila
Nayar): (a). No.

(b) Does not arise,
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Indo-Commercial Bank

1927 Shri M. P. Swamy: Will the
Minister of Finance be pleased to
state:

(a) the payment made till now to
the depositors of the Indo-Commer-
cial Bank (now merged with Punjab
National Bank); ang

(b) whether the remaining deposi-
tors will be paid in full and if so,
when?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Besides the
initial payment of Rs, 250 or the
balance at credit, whichever was less,
the depositors have been paid or
credited with amounts equal to 68.6
per cent of the residual deposits.

(b) Further payments will depend
on the extent of the recoveries from
the remaining asscts of the Inflo-
Comm-~rcial Bank.

Operation on Dog
[ Shri Vishram Prasad:
\ Shri R. G, Dubey:

Will the Minister of Health be
pleased to state:

1028,

(a) whether Government’s atten-
tion has been draw, to a news item
regarding Soviet Surgcons successful
operation of dogs killed and again
brought back to life; and

(b) if so, whether this experiment
is watched in India with some useful
results?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes.

(b) An experiment on the trans-
plantation of heart from one dog to
another was conducteq with encour-
aging results at the Seth G.S.M, Col-
lege and KEM, Hospital. Bombay
recently, Further ' research is being
done. :

v el

Suburban Townships of Delhi

1929. Shri D. C. Sharma: Will the
Minister of Works, Housing and Re-
habilitation be pleased to refer to the
reply given to Starred Question No.
762 on the 19th September, 1963 and
state the progress made in the imple-
mentation of the decision taken some
time back to set up suburban town-
ships of Deihi at Faridabad and
Ghaziabad?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): In Faridabad work on the

_provision of roads, water supply, etc.

is being taken up and tenders for the
construction of office and residential
accommodation have been received
and are under scrutiny,

In Ghaziabad, the Ghaziabad Im-
provement Trust have on our request
initiated action for acquisition of land
required by the Central Government.

Foreign Aid for Implementation of
Five Year Plan

[' Shri Yashpal Singh:
1930 J Shri Surendra Pal Singh:
") Shri Rameshwaranand:
L Shri Ramanathan Chettiar:

Will the Minister of Fimance be

pleased to state:

(a) the total amount of ioans re-
ceived by the Government of India
from various countries for the imple-
mentation of the three Five Year
Plans;

(b) the amount repaid; and

(c) the total amount of interest

paid thereon?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Rs. 1344.97
crores upto 30th September, 1963.

(b) and (c). Rs. 122.71 crores and
Rs. 104.41 crores respectively upto
30th September, 1963.
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Polio

Shri Bhagwat Jha Azad:
Shri D. N. Tiwary:

Will the Minister of Health be
pleased to state:

1832,

(a) whether the incidence of Polio
has increased in the country; and

(b) whether in recent past Polio
Vaccine has been presented to India
by U.S.S.R. and some other countries?
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The Minister of Health (Dr. Sushila
Nayar): (a) In some parts of the
country there has been increase in
the incidence of Polio.

(b) A gift of 2,00,000 doses of polio
vaccine has been received from the
Government of U.S.S.R. through the
Indian Red Cross Society during the
year 1963.
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Medical College in Rajasthan

1934. Dr. L. M. Singhvi: Will the
Minister of Health be pleased to
state:

(a) whether the Government of
Rajasthan have during the last six
months submitted any proposal or
scheme for setting up a medical col-
lege or colleges in Rajasthan within
the Third Plan period; and

(b) if so, the details thereof and the
action taken by Union Government
thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) No formal proposal or
scheme for setting up a Medical Col-
lege or Colleges in Rajasthan has been
received from the Government of
Rajasthan.

(b) Does not arise.

Medical Facilities in Rural Areas

1935, Shrimati Savitri Nigam: Will
the Minister of Health be pleased to
state:

(a) whether Government propose
to organise surveys in the rural areas
to find out the people’s actual medical
requirements and conditions of rural
dispensaries; and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir. A comprehen-
sive Survey was recently conducted
by the Health Survey and Planning
Committee (Mudaliar Committee) and
a detailed report was submitted by
the Committee in 1961, which gives
in detail the existing position and
future requirements of medical care
in the country.

(b) Does not arise.

Customs Duty on Hearing Aids

1936 J Shrimati Savitri Nigam:
"\ Shri Maheswar Naik:

Will the Minister of Finance be
pleased to state the percentage of
customs duty on hearing aids and
components of hearing aids levied by
the Customs Department?

The Minister of Finance (Shri T. T.
Krishnamachari): The statutory rate
of customs duty leviable on hearing
aids and component parts thereof, on
import into India, is 60 per cent ad
valorem (Standard) and 50 per cent
ad valorem (Preferential) plus sur-
charge at the rate of 10 per cent of’
the duty. However, by a notification,
this statutory rate has been reduced
to 10 per cent ad valorem (Standard),
plus surcharge at the rate of 10 per
cent of the duty, and Nil (Preferen-
tial). Parts which can be used other-
wise than in hearing aides are not
entitled to the reduced rates of duty
and are assessed at different rates
under the appropriate items.

Rewardg in Customs and Excise

1937, Shri D, B, Raju: Will the:
Minister of Finance be pleased to
state the number of cases of rewards
in Customs and Central Excise still
pending sanction and disbursement
since 1951 in Hyderabag Collectorate?

The Minister of Finance (Shri T, T.
Krishnamachari): The Tequired in~
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“formation is as under:—

Number of pending reward cases
pertaining to—

Year Subse- Total
1951  quent

years

Central Excise 4 105 109
Customs . .. 21 21
TOTAL . 4 126 130

Licences for Goldsmiths

Shrimati Savitri Nigam:
1938. Shri Hem Raj:
LShri Onkar Lal Berwa:

Will the Minister of Finance be
pleased to state:

(a) the procedure for the grant of
licences to goldsmiths;

(b) the number of goldsmiths who
“have applied for licences so far in the
Union Territories and other States;

(c) the number of licences which
have been given to the goldsmiths in
-different States and Union Territories;
and

(d) whether these licences have
been issued by the Central Govern-
ment or by the State Governments?

The Minister of Finance (Shri T. T,
Krishnamachari): (a) The procedure
is set out in Rule 126 HH of the

Defence of India Rules.

(b) The information is being col-
lected and will be laid on the Table
of the House when received.

(¢) No certificates have been issued
so. far,

(d) The licences will be issued by
authorised officers of the State Gov-
ernments|Union Territories on behalf
of the Administrator.
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Hospital near Mehrauli, New Delhi
1940. Shri Basumatari: Will the

Minister of Health be pleased to state:

(a) whether it is a fact that drink-

ing water is not available to the
patients in a hospital situated at
Fatehpur Beri near Mehrauli, New
Delhi; and

(b) if so, the steps Government are

taking to remove this difficulty?

The Minister of Health (Dr, Sushila

Nayar): (a) No, Sir.

(b) Does not arise.
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Primary Health Centres in U.P.

1941 Shri Vishwa Nath Pandey:
Will the Minister of Health be pleased
to state:

(a) the number of Primary Health
Centres proposed to be opened in
Uttar Pradesh during 1963-64;

(b) the amount allotted for the pur-
pose; and

(¢) the total number of Primary
Health Centres opened so far in Uttar
Pradesh during the first and second
year of the Third Plan period?

The Minister of Health (Dr. Sushila
Nayar): (a) 98,

(b) Rs. 2,34,000 (Rs. 95,000 recurring
and Rs. 1,39,000 non-recurring).

(c) 31 (24 in the first year and 7
in the second ycar of the Third Plan).

Accommodation for Income-Tax
Officers

1942. Shri
Will the Minister of
pleased to state:

(a) the number of Income-tax
officers in Uttar Pradesh who have
not yet been given departmental resi-
dential accommodation;

Vishwa Nath Pandey:
Finance be

(b) whether Government have any
proposal to construct residential
quarters for the said officers in Uttar
Pradesh during 1963-64 and 1964-65;
and

(c) if so, the details thereof?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) 91.

(b) No, Sir.

(c) Does not arise.

Power Plants

1943. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether in pursuance of the
scheme to create a standby power

capacity of 100,000 KW some power
plants have been procured from the
U.S.A. and elsewhere; and

(b) if so, how many from each
country and on what terms?

The Minister of Irrigation
Power (Dr. K. L. Rao): (a)
from the U.S.A.

(b) 2X12.5 MW gas turbines sets
have been procured under the U.S.
Exim Credit for Rs. 1,17,24,000
($24,62,000). F.A.S. American port.

and
Yes,

Thermal Plant in Andhra Pradesh

1944. Shri P. Venkatasubbaiah: Will
the Minister of Irrigation and Power
be plcasced to state:

(a) whether the Central Govern-
ment have asked the Government of
Andhra Pradesh to submit the project
report of the thermal plant which is
offrred to be set up in private sector;
and

(b) the reaction of the State Gov-
ernment thereto?

The Minister of Irrigation and
Pawer (Dr. K, L. Rao): (a) and (b).
No, however, extension to Ramagun-
dum Power, Station by 200 MW is
proposed to be done through the
agency of a private party, who will
handover the Power house on comple-
tion.
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Power Projects in Andhra Pradesh

1946. Shri Kolla Venkaiah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Centre has agreed
to increase the allotment for power in
Andhra Pradesh by 19 crores of
rupees;

(b) if so, for which projects
increased amount will be spent;

the

(¢) whether it has approved those
projects and the revised estimates;
and

(d) if not, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No. The
Centre has agreed to increase the
allotment for power in Andhra Pra-
desh by Rs. 13.87 crores only.

(b) to (d). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-2191/63].

Power Houses in Lahaul Valley

1947. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) whether it is a fact that Punjab
Government have approached the Cen-
tral Government for the installation
of two power houses at Sissu and
Shains Nullas in the Lahaul Valley
of District Lahaul and Spiti in the
Punjab;

(b) it so, when; and
(c) the action taken thereon?

The Minister of Irrigation and
Power (Dr. K. L, Ra0): (a) Yes.
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(b) The project report for these
schemes was received in June, 1962.

(¢) The matter is under considera-
tion in consultation with the Govern-
ment of Punjab.
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Expenditure on Dandakaranya Project
1949. Shri G, Mohanty: Will the

Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the amount of expenditure in-
curred in administering the Dandaka-
ranya Project during the last two
years; and

(b) the percentage of expenditure
on administration as compared to
total outlay on works partly or fully
executed?

The Minister of Works, Housing and
Rehabilitation  (Shri Mehr Chand
Khanna): (a) and (b). The expen-
diture on pay and allowances of the
staff engaged on purely administra-
tive duties was Rs. 75 lakhs during
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the years 1961-62 and 1962-63. This
comes to about 9 per cent of the
«expenditure on different schemes
excluding establishment.

In addition, an expenditure of
Rs. 140 lakhs was incurred on the
staff employed on machines and
vehicles, engineering staff, medical
staff, teachers and other miscellaneous
staff directly engaged on the execu-
tion of different schemes,
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Land Acquired for Rajasthan Canal

1851. Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made in the work
of providing alternative land to those
whose land has been acquired by the
Rajasthan Canal Project in Punjab;

(b) whether all of them will be
provided with alternative land or
compensation is likely to be given to
some of them for the same; and

(c) when this work is likely to be
completed?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) and (b).
The owners whose land is acquired in
the Punjab for the construction of
Rajasthan Canal Project have already
been compensated in cash. Most of
the oustees will be rehabilitated by
allotment of land in the Rajasthan
Canal area in Rajasthan State in
accordance with the Colonisation
policy which will be decided by the
Government of India in consultation
with the Governments of Punjab and
Rajasthan. Necessary action to decide
the policy is in hand.

(c) The rehabilitation of the ousteeg
is likely to take some time more.

D.VC.

1952, Shri Dinen Bhattacharya: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether due to the untimely
release of water by Damodar Valley
Corporation a large area of land has
been inundated in West Bengal;

(b) whether Government of West
Bengal referred this matter to the
Central Government; and

(¢) the action Government have
taken in this matter?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The West Bengal Government have
reported that due to release of 1,20,000
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cusecs of water from the Maithon and
Panchet dams of the D.V.C, an area
of about 18.15 square miles in West
Bengal was inundated in the first
week of October, 1963.

(c) Government, after ascertaining
the factual position from the DVC,
have got the matter examined by the
Central Water and Power Commission.
Government are satisfied that the re-
servoir operation during the relevant
period was done by the DVC wisely
and judiciously. The Government of
West Bengal have been informed ac-
cordingly and advised that urgent
steps should be taken to improve the
drainage conditions in the Lower
Damodar Valley which have contri-
buted signficantly to inundations of
this nature in the past aiso.

Motwane Privale Ltd., Bombay

1953. Shri D. D, Mantri: Will the
Minister of Finance be plcased to
state:

(a) whether adjudication proceed-
ings have been completed against
Motwane Private Limited, Bombay;
and

(b) if so, whether any prosecution
has been lodged against the Directors?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No, Sir. Up to
the 16th December, 1963, the adjudi-
cation proceedings had not been com-
pleted.

(b) No prosecution has
launched so far.

been

Sharing of Water and Power between
Rajasthan and Punjab

1954, Dr. L, M. Singhvi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that there
are acute differences between the
States of Rajasthap and Punjab over
the sharing of water and power ac-
cording to mutual agreements and
commitments; ang

(b) if so, the nature and extent of
such differences, ang the steps taken
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by the Government of India to secure
harmonioug relations between the two
States?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) and (b), An In-
ter-State Agreement was concluded
in January 1955 to allocate the sur-
plus waters of the rivers Ravi and
Beas over and above the actual pre-
partition utilisations between the
States of Punjab, Rajasthan, Jammu
& Kashmir ang the erstwhile PEPSU.
The main differences that have arisen
between Punjab ang Rajasthan are
regarding;

(i) Sharing of the run-of the
river supplies of Ravi and
Beas;

(ii) Sharing of pondage at Harike;

(ii1) Supply of water through the
Sirhind Fceder in an interim
and pormanent arrangement;

(iv) Sharing of costs of and benet
fits from Beas Project.

With regard to item (iv), a deci-
sion was taken by  the Beas
Control Boarq at its meeting held on
13-12-1963 to share the cost and bene-
fits of Beas Project in the following
ad-hoc proportions:

Punjab  Rajasthan
Unit 1 85% 15%
Unit II 32% 68%
The question relating to item (iii)

above wag discussgi by the Union
Minister of Irrigation with the State
Ministers of Irrigation and Power and
a draft of the agreement reached is
under consideration of the two State
Governments.

Items (i) and (ii) above are being
resolved by mutual discussions bet:
ween the two State Governments,
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Search in Electric Companies of
Bombay

1955. Shri Daji: Will the Minister
of Finance be pleased to state:

(a) whether it is a fact that the
Enforcement Directorate of the Re-
serve Bank raided and searched the
premises of certain electrical com-
panies in Bombay in April, 1961;

(b) the alleged offence for which
the raids were carried out; and

(c) the outcome thereof?

The Minister of Finance (Shri T. T.
Krishnamachari) : (a) to (c). The
premiscs of certain companies in
Bombay dealing in electrical goods
were searched by the officers of the
Enforcement Directorate of the Minis-
try of Finance, in April, 1961.
Adjudication procedings were ini-
tiated against the saig companies by
the Enforcement Directorate. The
adjudication had not been completed
upto the 16th December, 1963.
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Hindi Journal for Health Education

1957. Shri Vishwa Nath Pandey:
Will the Minister of Health be pleas-
ed to state:

(a) whether it is a fact that the
Ministry of Health publishes a Hindi
Journal for health education;

(b) if so, the number of issues
brought out so far; and

(c) the number of persons employed
for this purpose and the money spent.
on this project annually?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). The question
regarding the publication of a Hindi
Journai for Health Education is still
under consideration.
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Chartered Accountant Apprentices

/ Shri Vasudevan Nair:
"\ Shri Warlor:

Will the Minister of Finance be
pleased to state:

1958

(a) whether Government have re-
ceived any represenation from the
‘Chartered  Accountant apprentices
‘concerning the Regulation 22(3)
brought in by the Chartered Accoun-
tant Council; and

(b) it so, the action taken thereon?
The Minister of Finance (Shri T. T.

Krishnamachari): (a) Yes Sir. A re-
presentation was received from
‘Chartered Accountant apprentices,

requesting a modification of Regula-
tion 22(3) of the Chartered Accoun-
tants Regulations which lays down,
-inter alia, that, in the case of a candi-
date for the Final of the Chartered
Accountants’ Examinations, who has
passed only in one of the two pres-
-cribed Groups of subjects, six chances
will be allowed for passing in the
-other Group without his being re-
quired to appear for the Group in
which he has already passed.

(b) After a careful consideration of
‘the representation, Government felt
that no amendment of the Regulation
was called for and as such no further
.action on this representation was
necessary.

Aid from Britain

1959. Shri Surendranath Dwivedy:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Mr, Robert Carr, Bri-
tain’s Secretary for Technical Co-
operation, who is on a visit to this
country had held consultations with
the Union Ministers and Government
‘Officials for extending further aid for
-our development projects;

(b) if so, the projects
this aid will be utilised; and

for which

(c) whether the question of estab-
lishment of any new projects was
-also discussed?
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The Minister of Fimance (Shri T. T.
Krishnamachari): (a) Mr. Robert
Carr, Britain's Secretary for Techni-
cal Cooperation, came to India on his
first visit and, during his stay in New
Delhi, he had general discussions with
the Finance Minister and other Union
Ministers and Government officials.
He also visited some of the projects
being implemented with British assist-
ance, He did not, however, discuss
any proposals, for extending further
aid, generally or specifically, to any
of our development projects.

(b) and (c). Do not arise.

Plot Allotted to Chinese Embassy

1960. Shri H. C. Soy: Will the Minis-
ter of Works, Housing and Rehabili-
tation be pleased to state:

(a) whether it is a fact that a very
big plot has been allotted to the Em-
bassy of China in Chanakya Puri,
New Delhi; and

(b) the criteria
plots of big dimensions
Embassies in the Capital?

for allotting such
to foreign

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). A plot mea-
suring 30.596 acres, in Chanakyapuri,
New Delhi, was allotted to the Chinese
Embassy in January, 1955. At that
time there was no ceiling on the size
of plot to be allotted to a Mission, and
allotments were made more or less on
the basis of the requests received
from Missions.

WA &F FAT aneya

2e& Y. ot mgad : F4T faw T
gg I FY FAT T fF

(F) wrg-aifeea™ &F F2 F
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51 ¥ T §T Y §F F7 3P fqew
&
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Homoeopathic Dispensaries

1963. Shri Rananjai Singh: Will the
Minister of Health be pleased to state:

(a) the latest position regarding the
proposal to set up Homoeopathic dis-
pensaries for the benefit of Central
Government employees stationed in
Delhi|[New Delhi under the Central
Government Health Scheme;

(b) the steps being taken to appoint
expericnced Homoeopathic practi-
tioners to the various posts that may
be created under this scheme; and

(c) the details of qualifications
which have been or are being laid
down?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). There is no such
proposal under consideration.

FT AT deqraEl w) §a A

geey. Y &gaa : ;T fAate,
ot agr  qAsfa G g a9
] F W fF

() 71 7 &= § f& g@mQ
HHTF AT AT T g Afaaqql
1 78 fa s ;W)

(=) =fz &, at siax "ag = v
Faer  aEae & famErgaT grmEA Ay
wmI@g?

fawin, smave aar qate WY
(= wgT @ &) (F) A A
FEE FIq A w A-gE
geqrei  aaT g FfEE w1 TGAF
amd & mifag & sy = fey sy
g



5623 Written Answers
(@) fammgas  armsm =Y sa<

HIX A, L faewlt w71 Fran 70 ¢ fagr

Tgr g, q fF Wax H@ax A

FT FTAT Fo ¢, war v HE-

A1 we & forw fear & 1 v Y

g T ¥ AR 9T famy wr av

fs ag "o 7 foelt Y ST WY

CF gfaer g3 T W g

Film Shooting in Foreign Countries

1965, Shri Brij Raj Singh Kotah:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that re-
cently some Indiap film units visited
Europe and other foreign countries
for location shooting; and

(b) if so, the amount of foreign
exchange sanctioned for them?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir. Three
proposals from Indian film units for
location shooting in Europe and other
foreign countries have been approv-
ed by Government in the last two
'years.

(b) Poreign exchange released in
their favour is ag follows:

(1) MessrsR. K. Films
Ltd

. . Rs.3-3lakhs.
(2) Messrs All India

Pictures Ltd. . Rs. 1°5 lakhs
(3) Messrs Filmalaya
Ltd. Nil
(cost of location

shooting abroad
was met by the
foreign collabora-
tor).

Pa;mcnts to Nagpur Corporation

1966. Shri Balkrishna Wasnik: Will
. the Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) whether it is a fact that Gov-
ernment have to pay to the Corpora-
tion of Nagpur taxes such as water
rate, conservancy charges and pro-
perty tax;

(b) if so, the amount to be paid; and

(c) whether arrears have accumu-
lated and if so, the reason therefor?
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The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c). (1) Water tax

and conservancy tax:

Out of the total of Rs, 2,76,000
claimed by the Corporation of Nagpur
for the period from 1st April, 1958 to
30th September, 1963, a sum of
Rs. 2,25,000 has already been paid to
the Corporation. The balance a3
detailed below is stil] payable to the
Corporation:

(i) Water tax Rs, 48,953.47
(ii) Conservancy
charges
Rs. 3,001.00

“Rs. 51,954.47

In respect of this amount of about
Rs. 52,000, bills to the extent of about
Rs. 42,000 already received are under
verification and copies of the bills for
the remaining amount are still await-
ed from the Corporation. The amount
will be paid after the bills have been
received and verified.

(2) Property Tax:

The Corporation has claimed a sum
of Rs. 98,682 as property tax for the
period 1st April, 1958 to 31st March,
1963. The relevant details in respect
of the claim are still awaited from
the Corporation and the State Govern-
ment.

Checking of Passengersg at

Nagapattinam
1967. Shri M. G. Thengond}u': Will
the Minister of Finance be pleased to

state:

(a) whether it is a fact that there
is an undue delay in checking the
passengers from Singapore by the
Customs authorities at the Nagapatti-
nam Port (Thanjavur District, Mad-
ras State); and

(b) if so, whether any steps are
being taken to augment the customs
staff so as to expedite checking of the
passengers?
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) There is some-
times delay in the checking of passen-
by Cus-

gers from Singapore

toms at the Nagapattinam Port,
chiefly  because of the illi-
teracy of the majority of pas-

sengers and the variety of consumer
goods which they usually bring with
them in the guise of personal baggage.

augmented

)

(b) The local staff is
suitably on the days of passenger ships
arrival. Further steps are being taken
to improve the situation which is
dependent on the provision of a spa-
cious and modern baggage shed.
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C.G.H.S. Cards

Shri Kapur Singh:
| Shri ¥, N. Singha:
1970. { Shri Himmatsinhji:
Shri P. H. Bheel:
Shri Solanki:
[ Dr. B. N. Singh:
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that for
issue of C.G.H.S. Cards to the new
Government servants a certificate
from the authorised medical officer is
to be submitted in respect of all the
family members; and

(b) if so, the reasons for adopting
new procedure?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). It has been
found that a large proportion of Gov-
ernment servants who were examined,
had one or another disease or defect,
without their being aware of it. It
has, therefore, been decided that new
entrants to the scheme along with
entitled members of the family should
be medically checked up, prior to



§627 Written Answers
their admission to the C.G.H. Scheme.
The findings of such examination will
not stand in the way of their admis-
sion to the scheme, It is considered
that this is in the interest of Govern-
ment servants and their families.
Further, to avoid any hardship, pen-
ding the result of the medical check-
up, a temporary card is issued.

Investment Guaramtee Agreement
between India and West Germany

1971. Shri P, R, Chakraverti: Will
the Minister of Finance be pleased to
state:

(a) whether the prospects for the
conclusion of the Investment Gua-
rantee Agreement between India and
West Germany have improved as a
result of discussions with the West
German Minister for Economic Co-
operation, during his recent visit to
Delhi;

(b) whether the Minister has put
forward a compromise solution by
making provision for referring cases
of disagreement to an arbitration
Committee;

(c) the manner in which this arbi-
tration committee will be constituted
and the scope and functions of the
same; and

(d) the reaction of the Government
of India to West German Minister’s
proposal:

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The question of
an investment guarantee agreement
between India and West Germany has
been under discussion for some time
now and was also discussed recently
with the West German Minister for
Bconomic Co-operation during his visit
to Delhi. During the discussions while
there has been progress on certain
points, there are other important
issues on which there is need for fur-
ther discussion and negotiation bet-
ween the two Governments.

(b) to (d). The particular point
regarding arbitration ig one of the
issues which is a matter for further
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discussion between the two Govern-
ments.

Beag Control Board

1972. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(b) whether the meeting of the
Beas Control Board and Bhakra Cont-
rol Board were held recently at Tal-
wara in the first week of December,
1963; and

(b) if so, the main subjects discus-
sed and conclusions arrived at by
these boards separately?

The Minister of Irrigation and Power
(Dr. K L, Rao): (a) Yes. The meet-
ing of Bhakra Control Boarg was held
on 2-12-1963 and that of Beas Control
Board on 3-12-1963 at Talwara.

(b) The main subjects discussed
and conclusions arrived by these
Boards are given in the Statement
Jaid on the Table of the House [Placed
in Library.. See No. LT-2192/63].

Quarters on Shahjehan Road,
New Delhi

1973. Shri P. C. Borooah: Will the
Minister of Works, Housing and
Rehabilitation be pleased to state:

(a) the progress made in the con-
struction of Central Government
employees quarters opposite U.P.S.C.
building on Shahjehan Road, New
Delhi;

(b) the total number of quarters of
each type built or to be built there;
and

(¢) whether exclusively officers’
type quarters have been built on that
site?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) to (c). The following
houseg for Central Government em-
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ployees are being eonstructed on
Shahjehan Road:
Type V (Less than_Rs. 1300/-

but not less than Rs. 700/-) 44
Type VI (Less than Rs. 2250/-

but not less than Rs. 1300/-) 32
Type VII (Rs. 2250/- and above) . 26

The type VI houses have already been
completed. The type V and 22 type
VII houses are under construction and
are expected to be completed between
March ang October 1964. Work on
the construction of 4 more type VII
houses will be taken up shortly.

Arrests for Smuggling Gold

1974. Shri D, D. Mantri: Will the
Minister of Finance be pleased to refer
to the reply given to Unstarred Ques-
tion No. 700 on the 28th November,
1963 ang state the action taken against
the six persons arrested in Nipani by
the officials of the Central Excise
Department for smuggling gold ?

The Minister of Finance (Shri T, T.
Krishnamachari): These persons are
now in judicial custody. The case is
under investigation,

Seizure of Contraband Goods
at Calcutta

1975. Shri D. D. Mantri: Will the
Minister of Finance be pleased to refer
to the reply given to Unstarred Ques-
tion No., 737 on the 28th November,
1963 ang state:

(a) the name of the owner of the
vessel from whom the Customs offi-
cials at Calcutta recovered certain
contraband goods on the 8th October,
1963; and

(b) whether any action has been
taken against the owner of the vessel?

The Minister of Finamce (Shri T. T.
Krishnamachari): (a) and (b). No
action was taken by the Customs
authorities against the owners of the
vessel, as it was not establisheq that
the vessel was used as a means of
.transport ia the smuggling of goods

with their knowledge or connivance.
Hence it is not considereq desirable to
disclose the name of the owners,

Sargodha Electric Supply Co. Ltd.

1976. Shri D. D. Mantri: Will the
Minister of Works, Housing and Reha-
bilitation be pleased to refer to the
reply given to Unstarred Question No.
1535 on the 5th September, 1963 and
state:

(a) whether Sargodha Electric Sup-
ply Co. Ltd., has applied to the Gov-
ernment of India for compensation;
and

(b) if so, the amount paid to the
Company?

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khanna): (a) and (b). The claim
of Sargodha Electric Supply Co., Ltd.
for payment of compensation was
forwarded to the Government of

Pakistan in 1950 but has not
so far been verified by them.
As this Company has  been
treated as an evacuee con-

cern, it is entitled, under the Agree-
ment, to compensation only for its
movable assets and not for the immov-
able property left by it in that country.

Donations to Temples

1977. Shri M. P. Swamy: Will the
Minister of Finance be pleased to
state:

(a) whether any exemption from
income-tax ig given to the cash dona-
tions offered by devotees to temples;
and

(b) if so, whether any limit has
been fixed for such tax-exemption?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Donations
offered to temples, as such, do not
earn any tax relief for the donor.
However, the donations given for the
renovation or repair of any temple,
mosque, gurdwara, church or any
other place which is notifid by the
Central Government to be of historic,
archaeological or artistic importance
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are entitled to tax relief under section
88(6) of the Income-tax Act, 1961.

(b) Subject to the lower limit of
Rs. 250, such donations not exceeding
10 per cent of the assessee's total
income or two hundred thousand
rupees, whichever is less, are entitled
to tax relief. In any case, the tax
relief is not to exceed half the amount
of donation.

New C. G. H, S, Dispensarieg

1978 Shri Parashar: Will the Min-
ister of Health be pleased to state:

(a) the criteria for opening new
C.G.H.S. dispensaries;

(b) whether Government is aware
that there is a large concentration of
Government servants in Kailash
Colony, New Delhi and there is no
C.G.H.S. dispensary there; ang

(c) if so, the steps Government
propose to take to cater to the
medical requirements of a large
body of Government servants who
are residing in Kailash and Greater
Kailash colonies and their families?

The Minister of Health (Dr, Sushila
Nayar): (a) It depends wupon the
number of Central Government ser-
vantg residing in a locality and the
figure of attendance at the existing
dispensary serving the area. The
number of families, one dispensary
services, on an average is about 2800.

(b) and (c¢). The number of Cent-
ral Government servants residing in
these colonies does not exceed two
hundred, These are attached to the
C.G.H.S. Dispensary, Andrewsganj
and the question of opening a new

dispensary does not arise,
Tewra Dal

1979, Shri Harl Vishnu Kamath:
Will the Minister of Health be
pleased to state:

(a) whether the question of dele-
teriousness of ‘N'ewra dal” to the
human organism is being further
examined;
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(b) if so, by whom;
(c) the progress so far made; and

(d) when a final decision is likely
to be reached?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes.

(b) Investigationg are being carried
out by the following institutiong on
the various aspects pf the problem:—

1. Nutrition Research Laborato-
ries, Indian Council of Medi-
cal Research Hyderabad—Ex-
perimental Lathyrism charac-
terisation of the active prin-
ciple responsible for the lesions
in experimental medicine.

2. Department of Bio-chemistry,
Indian Institute of Science,
Bangalore—Experimental neu-
rrolathyrism and chemical
characterisation of the active
principle,

3. Department of Biochemistry,
University of Delhi, Chemical
analysis of the active principle
responsible for neurolathyrism.

4. Department of Botany, Uni-
versity of Madras—Possible
role of manganese content of
lathyrug sativus in the deve-
lopment of lathyrism in man in

Rewa,
5. Neuro-pathology Unit, Indian
Council of Medical Research,

Indian Cancer Research Centre,
Bombay—Monkeys fed lathyr-
ism sativus faileq to develop
neurolathyrism.

(c) The several factors involveq in
the development of causation of this
condition are now recognised, Teams
of investigators of the Nutrition Re-
search Laboratories and Indian Insti-
tute ©of Science, Bangalore, have
demonstrated  successtully  for the
first time neurological legions in
young one-day old chick.
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(d) Tt is too early to indicate the
probable time by which the final re-
sg.lts of these studies will be avail-
able,

Multiple Officers Range Scheme

1980. Shri D, B. Raju: Will the
Minister of Finance be pleased to
state:

(a) when the Multiple Officers
Range Scheme was implementeq in

the country under Central Excise
Department; and
(b) whether the scheme has re-

sulted in economy in administration
in the Hyderabad Collectorate?

The Minister of Finance (Shri
T. T, Krishnamachari); (a) The
scheme was implemented after April
1958 on various dates in the different
ranges.

(b) Yes, generally

12 hrs.
PREVENTIVE DETENTION (CON-
TINUANCE) BILL—(Contd.)

Mr, Speaker: May I know how long
will the hon. Minister take for his

reply?

The Minister of Home Affairs
(Shri Nanda): About 45 to 50 minutes.

Mr. Speaker: There is one thing
that I want to point out to the House.
There are two Short Notice Ques-
tions, one Calling Attention Notice,
one notice by Shri Daji, and a state-
ment to be made by Dr. Lohia, All
this will take some time, If the House
agrees, we might take them up at
about 4.30 today, and we may straight-
way start with the reply of the Home
Minister, so that the Division that is
likely to take place might be finished
by the time Members want to go for
lunch,

Some Hon. Members: Yes, Yes,

o TR AAER Mg (FEFTER)
A FTAT AT GOH TG TR AHS § 7
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WA HERA : TE I FAT |

Shri Nanda: Mr. Speaker, Sir, the
House considered the Bill before it at
very great length, The discussion, as
it appears to me, has not thrown up
any new issue, The attack from
various sides on the Opposition Ben-
ches converged on three or four
points. It was asserted that the fram-
ers of the Constitution had erred
grievously in providing a place for
article 22 in the Constitution.
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Shri Nanda: One point of attack
was the Constitution itself. Then, it
was alleged that if this had been
provided in the Constitution, actually,
the uses to which the Preventive
Detention Act has been put are very
different from what were envisaged
in the Constitution,. ... (Interruptions).

Mr. Speaker: I cannot wunderstand
why talks are going on everywhere.

I cannot follow the speech of the
Minister.
Shri Nanda: . and from what-

ever was visualised by Sardar Valla-
bhbhai Patel at the time he brought
forward the first piece of legislation
on the subject. It is complained that
we have been exploiting this legis-
lation for political ends. It 1is also
being stated that the safeguards to
which I have referred in my opening,
introductory speech were illusory al-
together, These are some of the most
important points that have been
urged. Unnecessarily it was also re-
peatgq again and again that while we
have got the provisions under the
Defence of India Rules, why we
need this piece of legislation, and
that we could have dispensed with
this because of the fact that we have
got those other powers in our hand.
- shall deal with thig question and I
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hope to deal with these questions
with the utmost frankness and objec-
tivity.

I am also keeping in mind the
counsel] offered to me very generously
by my hon. friend Dr. Lohia that the
Home Minister should exercise humi-
lity and be humble, I am not quite
sure whether my speech sometimes.
reflects humility or not, but I have
nothing else in my heart because I
have no reason to be anything else.
I also remember what Shri Masani
saig about something which appear-
ed in some paper—some remarks or

some observations about my-
self as Home  Minister, and
he said I should not fall

for that kind of flattery. I am always
very conscious of my deficiencies.
There is no such fear at all but I am
sure that Dr. Lohia’s expectations
would not be that I should not speak
out my mind regarding things for
which we stand and if there are any
wrong utterances certainly I will have
to counteract them.

I will first say something about the
atmosphere of the debate. Whatever
may have been the vigour of the
speeches ipn termg of pitch of voice or
the extravagance of language,—some
people are very impressed by these
things,—I may say very respectfully

that most of what has been said had

very slender basis in terms of reason
and fact. A great deal of rhetorie,
denunciation, was there, but these
things do not take the place of facts
and reality and logic. What I am
saying is with a sense of responsibi-
lity, because I am straightway going
to deal with this and show how it is
that it was mostly denunciation. We
were told that this was something like
a blot and that blot became something
black and that black became pitch-
black. I do not know any other word
which will express their sense of dark-
ness about things. In this respect, the
performance of an hon. Member, who
is not sitting in the House now—Shri
Frank Anthony—on thig occasion was
something astounding. As I listened
to him, 1 was wondering what had
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happened to him. Hjs vocabulary ap-
peared to be very full of invectives
and abuse and he was very free with
that. He poured scorn and ridicule on
all ang sundry and in this wide sweep
of on slaught he took everything: our
Constitution, this law, the Advisory
Boards, the Government, the judiciary,
the judges, the magistracy the officers,
everybody. For him nothing jis right
in this country, and he alone seemg to
be the paragon of perfection and em-
bodiment of virtue. That is what it
looked like. I thought and I think
that this hon. Member is a stranger to
the quality of restraint, absolutely. He
crossed the limit. I have heard him
on other occasions also but I felt that
this time there wag an absolute lack
of sense of proportion in everything
that he said, He was very vainglorious
about his own ingenuity as an advocate
and his knowledge of constitutional
law. I do not know much about con-
stitutional law. Whatever he said
about the Preventive Detention Act
and its working did not encourage in
my mind the belief that he knew
everything about that. Whatever he
said about the working of this Act did
not at all correspond with facts.

Let us take the question of the
Constitution first. This has been as-
sailed. This article 22 in several forms
wag discussed at very great length,
was examined very closely in the
course of the discussiong in the Cons-
tituent Assembly. Some of the hon.
Members who were present there
are sitting here now. Those who
shared the responsibility for in-
corporating this provision in the
Constitution were not, as somg hon.
Members mentioned, spoiled by the
exercise of power for @ number of
years. They were fresh from the
scene of struggle for freedom. Most
of them, the leadership at least, were
people who knew very well what the
meaning of freedom and liberty is. I
do not blame the hon. Member wnd
some others who may not have joined
in that struggle, but let them not cast
aspersions on those whose patriotism,
love for the country and love for free-
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dom and liberty could not be ques-
tioned. Then there are some others.
I need not make any great mention of
that phase in our history—1942—let us
leave it there.

5638.

Shri Hari Vishnu Kamath: (Hoshan-
gabad): Why leave it there? Why fight
shy about it?

Shri Nanda: I have mentioned it
Some hon, Members think that be=
cause of the provision of preventive
detention, there is obliteration of free-
dom in this country. They forget all
the freedoms are there—it is a long
list of the freedoms that are enjoyed
in this country like freedom of speech,
freedom of association, freedom of the
Press, freedom of worship and move-
ment. All these things are there, At
least I would be grateful to Mr. Masa-
ni that he tried to restore the pers-
pective by mentioning this. And, there
is this little thing. Even that little, we
do not like at all. But what has been
urged is that because about 280 per-
song are detained in a year, therefore,
this country is a country of enslaved
people. This is the kind of impression
that is sought to be created.

Who are those people—majority of
them—who are detained? They are
people who have taken up violent ac-
tivities, terrorising their neighbours

and others, spies, goondas, peo-
ple engaging in anti-national
activities, those who harbour

dacoits, etc; they do not de-
serve any sympathy. The milk of
human kindness flows for these few
and not for the thousands, lakhs and
millions of people whose liberties are
going to be protected from encroach-
ment by these people.  Such
people do not deserve any sy'm-
pathy. This is the thing which hon.
Members must bear in mind.

I have urged in my speech earlier
that this also should not be there, but
if the necessity of it is there, we
should not take a perverse view of it.
I am sorry I must use a strong word.
This is the question regarding the
Constitution. We are told, we have a
brute mejority and therefore we carry
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things our own way. When the Cons-
titution was passed, there was prac-
tically unanimity regarding that
clause.

Shri Hari Vishnu Kamath: No un-
animity.

Shri Nanda: Practically, I said prac-
tical unanimity, The hon. Member
must remember what he said then. I
will just have opportunity to say
something about what he said. Now
he says something which is totally at
variance with what he said then. I
will quote him presently. The Congress
Party might have obtained the mmajo-
rity on some pretext and then misused
it. But if it goes back to the people
and gets the majority again and again,
what do they say? I do not think
those who called thig Preventive De-
tention Act as.a serious blot had
mentioned it in the places where this
Act has been used, because in those
places, the people know what it has
been used for. Nobody will have any
sympathy for them and they would
not get a single vote on this issue.
(Interruptions).

Shri Hari Vishnu Kamath: Remem-
ber Goa.

Shri Nanda: There is the question
for what purposes this is being used.
At least Mr. Masani is consistent in
one thing though his past is not con-
sistent with his present. He has been
consistent in his hatred for com-
munism. On all those occasions he
said that there should be legisla-
tion—this legislation and any other
legislation—somehow he  wants to
keep the communists in their
place and their place according
to him is behind the bars, every one
of them. He said, have the Preventive
Detention Act, but use it only for the
communists exclusively. He has been
saying this all alcng. He said “prin-
cipled legislation”, which means legis-
lation which hag the principle of out-
lawing the communists. May be that
many of the communists now are peo-
ple for whom one will not have an
iota of sympathy, for those who are
engaged in anti-national activities and
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the pro-Chinese faction. It is not a
small faction; it is a very large mum-
ber.

It had ben stated by Sardar
Patel in  his earlier speeches on
these occasions that “we are not
against communism as such; we are

not against any theory or doctrine,
but its manifestations, things
which hurt the nation.” At
any rate, the hon, Mem-

ber, Mr. Masani, has admitted the prin-
ciple. For him, it is only to be appli-
cable to them. But what do those
Members say? They say there should
be detention of anti-social elements,
vested interests, people who profiteer,
blackmarket and hoard and hold the
community to ransom because they
have got resources in their hands. That
is another way of looking at it. So,
they also believe in preventive deten-
tion. So, in all this on-slaught on the
Bill, the principle of preventive de-
tention remains intact. Only some
people want it to be used against some
others and vice versa but the princi-
ple remains intact. That is what has
happened as a result of this discus-
sion.

Shrimati Renu Chakravartty (Bar-
rackpore): But you do not use it
against blackmarketeers,

Mo W WARGT Afgaw : T
facifaat &t S ands Fg fear wy
T ?

Shri Nanda: Hon. Members will have
a little patience with me. 1 would
like to go back to the discussions in
the Constituent Assembly when the
first Bill came up and quote what
everybody who mattered had to say,
and Mr. Kamath matters very much.
About communism, what Sardar Patel
said I have already indicated. He also
said: .
“Obedience to law should be th
fundamental duty of a citizen.
When the law is flouted and offen-
ces are committed, there is the cri-
minal law which is put into force.
But where the very basis of law
ig sought to be questioned and an
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attempt is made to create a state
of affairs in which, to bor-
row the words of the distinguished
patriot, the father of our Prime
Minister, men would not be men
and law would not be law, we feel
justified in evoking emergent and
extraordinary laws.”

About the question of the com-
munists, he said:

“This is a democratic country
now and any party that wants to
take advantage of democratic insti-
tutions or democratic organisations
or to come into the Government
by democratic methods, is
quite free, but it will be
an  evil day if this
Government allows the democratic
freedom to go to the polls to peo-
ple who want to destroy demo-
eracy by violence and disruption.
We will not do it.

“Take the Communist Party in
England. What are they doing?
They fought at the polls. They
can do go here. Do the British
Communists take violence of this
nature? Do they remove rails?
Do they dislocate communica-
tions? Do they set fire to public
property? Do they attack the
warders in jails and kill them?
Do they attack the police?

Then he went on to list a number of
other such criminal acts.

He wanted to show that it is against
criminal violence used against inno-
cent people. Therefore, he said, I am
taking every precaution to guard the
liberty of innocent people. This was
the purpose.

Then, We have heard about the

jurists; about ‘experts’ constitutional

law. There were some most eminent
jurists in the country who had a hand
in the framing of this law.

Shri Alladi Krishnaswami Ayyar

was there. He said:

“Personal liberty has not the
same content and meaning as @s
imposed into it by some of our fri-
ends who naturally feel very sen-
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sitive about people being detained
without  proper trial. I trust
the House will take into ac-*
count the various aspects of this
question, the future progress of
India, the well-being and security
of the State, the necessity of main-
taining the minimum liberty and
the need for co-ordinating social
control and personal liberty before
coming to a decision.”

He justified it in those terms and
explained why this was being done.
He mentioned it as @ necessary evil.
This is what the eminent jurist who
was mainly responsible for this part
of the Constitution had to say:

“The problem necessarily hag to
be faced because detention has be-
come a necessary evil under the
existing conditions of India.”

One of the most enthusiastic advo-
cates of liberty further said:

“There are people in this land
who are determined to undermine
the Constitution and the State, and
if we are to flourish and personal
property is to be secure, unless this
particular evil is removed and the
State is invested with sufficient
power to guard against that evil
there will be no guarantee even
for that individual liberty which
we all desire.”

Shri Tyagi: Then we all agreed.

Shri Nanda: The hon. Member, Shri
Tyagi was present. He gays: “Then
we all agreed.” He means to say that
they agreed when the case was made
out on that basis.

Now I will turn to the hon. Mem-
ber, Shri Kamath. Before that, I want
to quote a few words of Dr. Ambed-
kar who can never be termed a reac-
tionary, the appellation which has
been applied to so many. He said:

“I think, it has to be recognised
that in the present circumstances
of the country, it may be necessary
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for the executive to detain a per-
son who is tampering either with
public order as mentioned in the
Concurrent List or with the De-
fence Services of the country, In
such a case I do not think that the
exigency of the liberty of the indi-
vidual should be placed above the
interests of the State.”

It is on that basis that this clause
has been included.

The hon. Member, Shri Kamath's
was @ very balanced and a very cogent
approach to the whole problem.

Shri Hari Vishnu Kamath: Is it not
of 1950? Was it in the Constituent As-
sembly or in the Provisional Parlia-
ment? '

Shri Nanda: Have the constitutional
values changed so radically in that
period?

Shri Hari Vishnu Kamath: Are you
referring to the Constituent Assembly
proceedings or the proceedings of the
Provisional Parliament?

Shri Nanda: 25th February, 1950
(Interruption). This is what he said:
the hon. Member will kindly listen to
this replaying of his speech:—

“I agree, I entirely accept the
hon. Home Minister’s dictum that
all subversive and dangerous ele-
ments in the country must be put
in their place.”

Shri Hari Vishnu Kamath; 1 said:
“put in their place”,

Shri Nanda: Then he continued to
say:

“Jt is not enough that we say so
and be done with it. The security
of India is a very important consi-
deration. The defence of India is
equally important, and more impor-
tant today. But we cannot ignore
the supreme consideration that civil
liberties should be preserved and
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should not be done away with so
long as the preservation of those
liberties is not inconsistent with the
security of the State, the stability
of the State and the safety of the
State.”

Shri Hari Visknu Kamath; What is
wrong with it?

Shri Tyagi
patriotic he is,

(Dehra Dun): How

Shri Nanda: He said:

“So long as the security of the
State is not jeopardised by the pre-
servation of those civil liberties—
that is a fundamental dictum to
which I am sure the Government
will agree—we should be careful..”

Shri Hari Vishnu Kamath: There is
nothing wrong in it.

Shri Nanda: Let not the hon. Mem-
ber get impatient, because 1 am say-
ing something which has an imme-
diate bearing. He said:

“....we should be careful to see
that adequate safeguards are pro-
vided in such a manner that the
liberties of the individual are not
encroached upon by the executive
or suppressed by it at its whim or
fancy.”

Shri Hari Vishnu Kamath: Sir, I
rise to a point of order. I stand by
every word and every syllable of
what I said on that date. Is there
anything in my speech justifying pre-
ventive detention? Have I used the
«ord anywhere? He promised to
quote from my speech. He is misquot-
ing and mis-representing me and also
misleading the House,

Mr., Speaker: Order, order. On the
one side the hon. Member says that
he stands by every word that he said
and, on the other, he says that the
hon. Minister is mis-quoting him,

Shri Hari Vishnu Kamath: No, no;
mis-representing and misleading the
House.
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Mr. Speaker: Order, order. He will
kindly stick to every word and keep
to his place also,

Shri Hari Vishnu Kamath: I am

Mr. Speaker: Order, order.
is no point of order.

There

Shri Hari Vishnu Kamath: Is a
Minister in order to mis-represent and
mislead the House? He said I justi-
fied the law. I never justified the
Preventive Detention Act?

Mr. Speaker: Order, order. If some-
thing is said which is a mis-represen-
tation, he can bring it to my notice
afterwards by a statement. Now he
should listen to what is being said.

Shri Nanda: I did not say anything
from myself. I only quoted from the
records of the Constituent Assembly.
I do not know whether there is any-
thing wrong with it. I only want to
quote a few more words that he said.
He said:

“I do not for a moment say that
our Government will deliberately
and consciously arrest and detain
persons unjustly and unfairly.”

Shri Hari Vishnu Kamath: I said it
in 1950.

Shri Nanda: He said:

“But when we legislate in this
fashion we must provide for certain
safeguards, in the absence of which
subordinate officers who are endow-
ed with much wisdom may in the
excess of their zeal exceed the po-
wers that we seek to confer upon
them.”

Shri Hari Vishnu Kamath: I refer-
red to the misuse of the power given
to it.

Shri Nanda: Then he added:

“May I hope and pray that the
powers that we seek to vest in the
Central and the State Governments
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through this measure will be exer-
cised very fairly, wisely and justly,
and sparing too, and that no indi-
vidual will be in a position to com-
plain that his liberty has been cur-
tailed. ...”

All these are about the legislation,
about the safeguards and about the
things which I am saying now. Of
course, there can be some kind of a
discussion whether the safeguards have
been properly exercised or not,

Shri Hari Vishnu Kamath: He must
remember the question of Telangana
also,

Shrimati Renu Chakravartty: He
wants some PSP members....

Shri Hari Vishnu Kamath: You
were not here then.. .
Mr. Speaker: Now both are here

and both have to co-exist.

Shri Hari Vishnu Kamath: All of
us with Shri Nanda also.

Shri Nanda: I shall now take up
another aspect of the question. One
after the other, hon. Members raised
the question whether this legislation
has been used to serve the purposes
for which it was enacted. 1 also, in
anticipation, had indicated some mea-
sure of agreement with them that this
legislation has not been used suffi-
ciently, as it appeared to me, having
regard to the magnitude of the evil in
this country regarding profiteering,
regarding misuse of the resources
which the people have in regard to
commodities etc., regarding profiteer-
ing and hoarding of essential commo-
dities and other matters. I agreed
then. But I was referring to this Act
then. Later on I have found that un-
der other laws action has been taken.
Apart from the Defence of India Rules
which have been in force during the
last one year, there is the Essential
Commodities Act, 1955. Under this
measure many cases have been start-
ed. According to the latest figures,
1997 cases have been started under the
Defence of India Rules against black-
marketeers and hoarders. Similarly,
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under the other measure, nearly 1500
cases have been started. Therefore,
this Government is able to come for-
ward and say that this aspect has not
been ignored. There are powers un-
der other laws which have been used.
But I still feel that more has to be
done on that account so that the peo-
ple may be saved from the exploita-
tion on account of which they are
suffering now,

I will now come to another very
important aspect, whether having
agreed that under some conditions it
is open to the Government to be justi-
fied to have the use and exercise of
these special powers, the conditions
that exist now are stil] of the same
nature that possibly furnished the
justification on earlier occasions. Have
they got the same abnormal character
that the use of this legislation should
be continued? That is a question
about which I would like to say a few
things now. I might immediately first
say a word about the phrase ‘inter-
mediate stage’. Some fun was inade

of that. There is an Emergency, but
short of this, there may be
abnormal conditions and this may
be an intermediate stage. Now,
if the conditions are not nor-
mal, if there are disturbances, if

there are those elements, fhich there
are in the country still unfortunately,
people whose emotions are roused,
exploited, for various purposes, the
communal hatred is inflammed and
fanned and then there is the question
of linguism, regionalism, provincia-
lism, all these various passions and
emotions, we have not yet been able
to fully integrate the nation on the
basis of complete, full, democratic
values. These things remaining there,
the question for us is: are the condi-
tions now still such that the poten-
tialities of mischief remain? Now, we
have to judge in the light of the ex-
perience of the last three years. 1
might say: should be want, if things
are not good enough, if people feel
that there is not enough security,
after having satisfied ourselves that
with the normal powers which we
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have got, our machinery is being em-
ployed and yet it is not able to cope
with that—these special powers?
Should we leave things to develop
and worsen to the point that we have
to declare an Emergency, not because
there is foreign aggression or a fear
of agression, but because of internal
disturbances of that kind, or, should
we, if things are not normal, make
use of an intermediate stage where a
small exercise of special powers en-
ables us to avoid the deterioration of
the situation to an extent that may
be undermining the whole basis of
democracy? What I am saying is not
idle words. The hon. Member Mr.
Masani said, “Look at the world and
the Asia.” There are countries—I do
not want to name them—which have
achieved Independence and freedom
and yet democracy is not there, demo-
cracy in the sense in which we under-
stand it. Democracy should not be
taken for granted. We can lose it, if
we are not carefu] about it.

Shri Frank Anthony (Nominated—
Anglo-Indians): We have lost it. Why
not adopt the Communist way? That
will be quicker!

Shri Nanda: I will present him the
record of what I said about him later
on. Therefore, it is very essential
that we do not shirk our duty. What
the hon. Member said has been cha-
racterised as savage and virulent, The
sevagery of words is not really going
to kill any good cause.

Apart from all those things which
are mentioned, all those tensions
which are created in this country, we
have got the problem of poverty, of
unemployment, of bringing about
equality. This whole idea of classical
liberalism is not going to satisfy us.
Because we have a vote, equality be-
fore law, that is not all. We had an
incomplete revolution. That revolu-
tion has to be completed. Radical
changes have to be brought about in
this country in order that the people
have all the things that they need and
for that purpose, the whole pro-
gramme of development which must
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cause strains is there. The population
is increasing fast; scarcities are being
caused; while more progress is occur-
ring. Let us see the things in the
whole perspective, Things are being
produced more than ever before; all
the commodities are much more and
yet we find that there is all the strain
and stress and the scarcity. This prob-
lem is there before us. It is not that
anyone of them is a cause or a justi-
fication. It ig the situation as a
whole. It is not the case of a
few spies or a few goondas or
a few of this or that category.
It is the scale and the magnitude of
the activity. It is also the conditions
of society in which these things are
coming about. It is all that situation
taken together which presents us with
this dilemma and it has to be faced.
So, if we bring in this legislation, it is
having regard to the entire situation
that we are facing. And what would
be the alternative if we are not able
to deal with these things, counteract
these tensions and what next emerge
out of it? We may become entirely
incapable of solving those problems
and, therefore, while the full mea-
sure or democratic values has to be
cherished and enshrined in our legis-
lation, let us not be stampeded into
doing things which are going to be
worse for the country in every possi-
ble way.

Now, I will say one thing more in
this context. The question was: is it
going to be a permanent legislation?

Shri Frank Anthony; Definitely; no
question about it.

Shri Nanda: It is not. The hon.
Member may smile about it. I have
no intention at all that there should
be....

Shri Framk Anthony: Cynical,

Shri Nanda: Yes, cynicism also is a
quality which he claims. What we
have to face upto is this—that we
have this legislation for so iany
years—this is what is said. Well, we
are also contrasted with other coun-
tries. Other countries have haq long
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centuries in which democratic tradi-
tions have evolved and they have pass-
ed through so many phases, ups and
downs, and to compare them with us
is not proper when democratic tradi-
tions are not settled down here. But
I do not want to compare. Let us see
things as they are. Let us see what
we can do here. I will request the
hon. Members one thing. I am mak-
ing to them a proposition. I would
like the Act to go as soon as possi-
ble. There is no intention of keep-
ing it in permanently on the statute.
It should go even before three years.

Shri Hari Vishnu Kamath: Noth-
ing is permanent in this transitory
world.

Shri Nanda: I would be the hap-
piest person if it goes. Now, there
are conditions. The hon. Members
just see the problem that is before
us. Ag I said, it is a combination of
circumstances and situations. It is a
total effect, the concentration of ten-
sions, of difficulties of various kinds,
communal, this and that and if it is
said that the Communists can dis-
rupt it, why can it not be said that
those who inflame communal passions
are also  disturbing ang subverting
the democracy of the country and
why it not be said that those who
have got the power of money can
also subvert the democracy? Let us
take all these things together. My
offer is this: I shall look after goon-
das; I shall look after....

Shri Hari Vishnu Kamath: Sadhus
and goondas both.

Shri Nanda: His aversion to
sadhus. ...

Shri Hari Vishnu Kamath; Not
aversion; but it is a statement of
fact. He is the President of the
Sadhu Samaj.

Mr. Speaker: Order, order. There
ought not to be any wonder the hon.
Heme Minister has to look after the
sadhus as well as the goondas.
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Shri Nanda: They will be very
useful for various good purposes in
the country. The Proposition is this:
We will do all that is possible to
look after this problem. Wil they
undertake that parties, political par-
ties, organised groups, will not .oun-
tenance any agitation which  leads
upto violence, will not countenance
any intimidation, anything which
leads to coercion?

Shrimati Renu Chakravartty: You
get an assurance from Mr. Masani

first. We will also give an  assu-
rance.

Shri Nanda: All right, here is some-
thing. This Act will be repealed be-
fore the three years are out. Let us
do something about it. I mean busi-
ness. There is so much to be dealt
with, so much to be faced that the
problems of the administration become
almost baffling. If we are free from
that, if the large parties, responsible
parties, organised groups, make it cer-
tain and try to work out a technique
and a scheme that op their side—agi-
tations may be there, ‘here is nothing
to stop that .

Shri Hari Vishnu Kamath: It is a
constitutional right.

Shri Nanda: Demonstrations may be
there, and we have to see that the
people are able to express themselves,
that their mind is allowed to assert
itself, all that may be there....

Shri Hari Vishnu Kamath: Even
satyagraha,

Shri Nanda:. ... .. but there should
be no intimidation, no coercion and
no violence. If we got that assurance,
then I would say—I cannot say about
the Government, but I am sure my
colleagues will agree with me, and I
shall advise my Government—that we
should agree to take off this Bill from
the statute-took. Therefore, let us
work it out on that basis. Here is the
onus on them now.

Shrimati Renu Chakravartty: Under

which category will capitalist exploi-
tation and intimidation fall?
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Shri Nanda: I have answered that
already. I have not put them in any
different category from the others;
they are in the same category. The
implication is that the hon. Member
Shri M. R. Masani is a protagonist of
those people but I do not think he will
accept it.

Shri M. R. Masani (Rajkot): So far
as my party is concerned, I accept his
offer. Our party has never broken
any law and will not countenance the
breaking of any law. He can have
my assurance.

Shri Nanda: The laws about pro-
fiteering and all those things are there.

o TR WAGT Mfga: : neqer
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tions ) gw A izm Az &1 8 ) feanr A
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Mr. Speaker: Order order. There
ought not to be cross-questions and
controversies.

Shri Surendranath Dwivedy (Ken-
drapara): I want to know from the
hon. Home Minister whether Govern-
ment are prepared to give this assu-
rance that they will not indulge in
such activities as will encourage vio-
lence in this country? We are
against  violence, and no polii-
cal party here which is wed-
ded to <dcemocracy ever advocates
violence or does any action which will
lead to violunce.

Therefore, it would lead to this. If
this Act remains, after all these parties
here in this House have pledged that
they will not encourage any activities
which will lead to violence, will it be
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do not abjure violence? That is the
assurance that we want.

Shri Bhagwat Jha Azad (Bhagal-
pur): There are some politicians who
make promises to break them.

Shri Nanda: We shall have means of
dealing with others who are acting
against the public interest and the in-
terests of the nation; we shall have
the means. Let us get rid of this pro-
blem first,

Regarding violence, since we are
now discussing

Shri Hari Vishnu Kamath: The hon.
Minis.er is shifting his ground now.

Shri Nanda: No, I am not shifting
ground, Let me know what the
ground is

Shrimati Renu Chakravartty: Shri
M. R. Masani may have given his as-
surance. But what about the goondas
that are employed by the employers
and that are let loose upon the trade
unions?

Shri A. P. Sharma (Buxar): There
are certain parties and people who are
anti-national and this Act is meant for
dealing with them.

Mr. Speaket: Order, order. There
are differences of opinion. Therefore,
the hon. Minister must be heard first.
He had made that offer. The parties
can consider it. But that will be a
question for settlement afterwards
not now. It cannot be decided just
now,

Shri Nath Pai (Rajapur): I want to
point out one thing, Normally, nobody
will accuse Shri Nanda of dramatics.
But just now he has made a tremend-
ous dramatic gesture and thrown a
challenge that if the Jleaders of the
parties will here and now make a
pledge that they will adjure violence
in any form, then he will come for-
ward with a proposal and advise his
Government that this Act should be
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removed from the statute-book. May
I ask him this question now? What
is logical now is this. He has got the
assurance from everyone, beginning
with the communists
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Shri A. P. Sharma: What
those people who are
anti-national activities?

about
indulging in

Mr. Speaker: Order, order. When

one hon. Member is on his legs, an-
other hon. Member cannot stand up
and speak.

Shri Nath Pai: In view of the fact
that the assurance has been given by
all the leaders of all the parties, may
I ask where he finds the necessity of
continuing with the passing of the
Act? He wanted an assurance, and
he has got it. Why does he not with-
draw the Bill right now?

Shri Hari Vishnu Kamath: Withdraw
it.

Shri Nath Pai: He should withdraw
it right now,

Shri Tyagi: The goonda parties are

not represented in the House. (Inter-
ruptions).

Shri A. P. Sharma rose—

Mr. Speaker: Order, order. The

hon, Member might resume his seat.

Shri Nath Pai: The assurance has
come already.

Mr. Speaker: So far as I could
understand it, he did not give any
guarantee or make an offer in this
form that just now, if this guarantee
or assurance is given, he will not pro-
ceed with the Bill before the House.
Am I right?

Shri Nanda: You are right, Sir.
Mr, Speaker: This offer was also an
argument to get his Bill passed first.

Shri Nath Pai: As usual, you have
shielded him.
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Shri Bade: If that is the attitude of

the Prime Minister and the Home

Minister, then we have no objection.

Shri Nanda: You have always been
fair. But you may kindly allow me
to qualify it. I shall have to qualify
that, not what I said but what you
have said. It is not an argument that
I have advanced. I never build my
case in this way. But I do not want
that on the spur of the moment some-
body should stand up and give this
assurance, Let my hon. friends go to
their parties first, and ask them. Let
them go and have the sanction of the
party and then give this assurance,
and not immediately, this moment, in
this manner.

Shri Surendramath Dwivedy: You
can have the assurance here and now.
There is no sanction needed for this.
The party stands for it. What is the
sanction needed for this assurance?
We say that we stand by it. The
party also adheres to it. We have
followed it all these year. So, there
is no sanction necessary. (Interrup-
ruptions).

Shri Nanda: I shall proceed to deal

with the point that I was dealing
with,
Mr. Speaker: Order, order. There

ought not to be any excitement on
this.

Shri  Nambiar (Tiruchirapalli):
Yesterday, this was what I spoke, and
this is on record. I am reading from
the debates:

Shri Tyagi:
Shri Nambiar: Never violent. The
communist Party has made it very

clear repeatedly that it does not stand
for violence.”.

Violence only,

Shri A. P. Sharma: That is only in
language and not in practice.

Shri Bhagwat Jha Azad: There are
some politiciang who make promises
to break them.

Shri Nambiar: What else do my hon.
friends want? Here is the assurance
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given in this House in the course of
my speech.

Shrimati Vimla Devi (Eluru): What
more do hon. Members want?

Mr, Speaker: Order, order. The hon.
Home Minister has said that what I
had observed was not what he intend-
ed. But he must give me that much
fatitude that it was only in a lighter
mood that I was saying that. He
should not have taken it so seriously.
1 was only appealing to hon. Members

_that that question was not to be decid-

ed just now and immediately. It is
not as if they should stand up now
and say that they do not stand for
violence, and, therefore, immediately,
the hon. Minister would withdraw the
Bill. That is not the position, So,
there should not be any more contro-
versy on this.

Shri Nath Pai: There is no contro-
versy. But he asked us for an assu-
rance and we gave it. He said that
we must speak with the authority of
the parties. It is quite obvious that
the authority is there.

Mr. Speaker: The hon. Minister
desires that let this Bill be passed
first and then the parties might be-
have in a proper manner, and he would
watch for some time and then coma
forward to remove it from the statute=
book.

Shri Suremdranath Dwivedy:

Now,
he is exposed.

Shrimati Renu Chakravartty: We
have abjured violence except that if
Government attack us in a certain
situation we have to use violence in
self-defence. That is the only situa-
tion where that will have to be used in
self-defence.

Shri H. P. Chatterjee (Nabadwip):
I belong to no party. [ represent a
constituency. If I am not a second
class citizen here than I must submit
something; in my constituency lots of
innocent men have been imprisoned
because of this Act. Something ab-
solutely wrong is going on there. That
is what I say. What about that?
What you have observed in a lighter
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mood is correct namely that Govern-
ment want to have the powers. But
I may point out that their men are
not innocent; their men are doing
havoc in my constituency, and I would
repeat that.

= THAAT  qTEA  (FTAEHT)
ooy wERE, UF friad § o

weaw wgY ;& g E A Ty
FAY [T ATEAT |

Shri Nanda: I shall proceed to deal
with the situation as it is now.

t RO - gemw wERy,
T 7L AT gA Arford, FifE a 9f
aAfm awew A &, feg &1 wmer
araT & a g 1 fAdE ag @ fw He
HEET F 3H NN 4 F amT ¥ ag
Tz 21 I g % S S 7
A ATE T AW E, I F g agq §
FAAE | FA G A1 FAT T3F F qTAA
g, 7 Faw weritaw aft & faw &
SETAT ST TET 2, aTfE & FE FT A
FF 1 W A AW w1 w7 g
TEEATE 1 T A F ATIA T F9
g arr adf @ 1 wiy A QF A
FATAT FVA A AT AT A1 g7 J farer
FHE qHZ I AR far | g awww
ar o faai & a==r & |

eqR AEL : FATH7 AY 7 fefy ¥
Ug A9 TG TAAT FIF AT & AT 7Y
gT It 19 F1 99K g 7 T 9y
HAAT Y T T et et g § 7

Shri Nanda: I do not Jisbelieve
them, but I have reasons for assuming
this attitude: let us see how things
unfold, because although there ig the
profession from this side and that
side that they do not believe in vio-
lence at all, even now I have got
reports which show that all things are
happening. I have reports of yester-
day and today. If this is going to be
continued in this manner, if this is
the kind of faith in non-violence that
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The hon.

I have got today reports.
about

lady Member said something
gherao.

An Hon. Member: What is it:

Shri Nanda: She knows what it is.
If she thinks that it is compatible with
this kind of resolve that they  will
abjure violence, then our coacepts
differ.

What happens in a gherao? There
is a demand from the workers,

Shri Dinen Bhattacharya (Seram-
pore): It is not violence.

Shri Nanda: I will explain what it
is. Only a month ago a manager had
been beaten to death after a ghera.
(Interruptions).

Some Hon. Members: That is not
correct.

o TH AAGT Afgan : . 77T
AHF AeETE F AT ¥ aAr e, awi
v I ZAT AT |

Mr. Speaker: I would appea] to
Members to see that there ig no viol-
ence here. I am rather feeling ap-
prehensive about it (Interruptions).
As T said earlier, this is the beauty of
democracy, that we listen to speeches
and observations and views that are
opposite to one’s own. Let us main-
tain that atmosphere.

To T AATET Afgan - AT

AT A TZ & q F o qav O,

SgE 9T g7 g AT |

Shri Nanda: The workers may have
a legitimate demand, They may have
a good grievance. There are in this
country—I am not now dealing with
labour policy—all kinds of arrange-
ments and agencies created. There is
conciliation, there is adjudication. All
these measures are available for
redress of grievances. Yet if they use
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this method, what is the inference?
2,000 persons surround a small office
where there is an officer sitting and
tell him not to come out till he has
agreed to some demands. Some offi-
cers because of that intimidation have
had to agree, to sign something. After
that, if the officer goes back on that,
he runs the risk of his life. This hap-
pens., If this can happen, naturally
it is inconsistent with any profession
of abjuration of violence.

Shrimati Renu Chakravartty: The
normal law of the land is absolutely
sufficient to deal with such things.
Why should you have this Act for
that?

Shri Umanath (Pudukkottai): Pea-
sants have been murdered in interior
villages. Have you applied the Act to
the murderers?

Shri Nanda: Apart from the fact
that Shri Masani’s party may not be
doing it, because he has no labour

following, others have becn doing it.

Therefore, I am only just saying
this: let us come out and discuss it
among ourselves instead of saying
something in a moment of high excite-
ment. Let us sit down and deal with
the matter.

Shri Hari Vishmu Kamath: Is he
going to call an all-parties conference?

Shri Nanda: Someone pointed out
that this is meant for political pur-
poses. As I said in the very beginn-
ing, let anybody show from the whole
record of the last three years, that is
after the passing of the Act on the
previous occasion, any single case, a
single case.

Shri H. P, Chatterjee: There are
many cases.

Shri Nanda: I challenge that.

Shri H. P. Chatterjee: Persons have
been imprisoned in my constituency.
I supported this Act. But in my
constituency, people have been impri-
soned.
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Mr. Speaker: He should resume his
seat.

Shri Nanda: As
parties

Shri H. P, Chatterjee: What about
this? They belong to no party.

Shri Nanda: There are half a dozen
members of political parties in the
whole of this period who have been
proceeded against under this Act. It
was not because they were members
of particular political parties, but be-
cause there were other qualifications
also.

Shri Hari Vishnu Kamath: Qualifi-
cations?

regards poiitical

Shri Nanda: This is a very import-
ant stage of my argument. If once
we clear the deck of this political
bogey, that we are not using it for poli-
tical ends, not for entrenching our-
selves

Shri H. P. Chatterjee:
using it.

You are

Shri Nanda: Once we clear ourselves
from that, it becomes a question whe-
ther the goondas should be dealt
with in one way or another, whether
the persons who harbour dacoits
should be dealt with in this way or
that. Then it becomes a question
of give and take. Then we can
see what has to be done, whe-
ther the safeguards are not
enough for them, and whether what-
ever has been provided in our legis-
lation is sufficient or not,

st TN qOIT (7HST) : qA TTF
g qg o Hfwd L L.

oUW WERA . g Ao AGl F
w & | AT 5 FiEy

ot @ qroay : & qEAdT ¥ ag
FTAAT 9TRdT 94

R AERY . AET, WET | I
TF JFET weT gAT § WX ag dies A
T @ A g A w7 fog v
T e afgy
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Shri Nanda: I have dealt with this
part and come to the position of the
working of the legislation in terms
of the provisions of the law, I have
hearq from hon. Members several
complaints about the working of this
Act. I think much of that criticism
possibly was not well-based. I have
got some facts before me which will
possibly be of interest to hon. Mem-
bers, to Shri Anthony also. I have
here a report of the judicial scrutiny
of cases in respect of detention under
this Act. Whatever is allowed, I am
going to say. It says that action can
be challenged in High Courts and the
Supreme Court on any of the follow-
ing grounds: failure to comply with
the statutory provisions, procedural
irregularities in the passing of or-
ders or in the communication on
grounds of mala fides, Actually what
has been the number of cases chal-
lenged in High Courts? 70. Number of
cases where High Courts gave deci-
sions setting aside the detention or-
ders—16. Number of cases brought
before the Supreme Court—7. Num-
ber of cases where the orders were
set aside—3. The reasong for set-
ting aside were that the grounds of
detention were vague, irrelevant,
non-existent, thus handicapping the
chance of effective representation by
the detenu; delay between the dates
of the different acts of the detenu
and the date of the detention order
is far too long to justify an infer-
ence of the need for preventive de-
tention.

It was said: ‘It does not matter.
You have got some kind of notion;
‘you fancy something, that something
has been done by a person, and shove
him into jail'. The thing has to be
shown. It is not a single act; there
has to be a series of acts which alone
can constitute adequate groundg for
this purpose. There are the reasons
given: there is nothing in the grounds
to indicate that his activities are so
dangerous as to require the remedy
of preventive detention; the mere
fact that a person is a habitual off-

—
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ender and commits several crimes is
not a valig groung of detention. Some
of the reasons for which the Supreme
Court hag set aside the detlentions are
these: the detenu was served with
a detention order and grounds of de-
tention in a lanuage he did not under-
stand. This point was made here; by,
I think, Shri Trivedi. I think this is
a weakness in the procedure which
I would like to rectify immediately.
That is, the detenu should be given
the grounds in the language he can
understand so that he knows how to
answer them. Then orders of deten-
tion served on persons when they
were already in police custody for
particular offences are illegal.

Shri Frank Anthony said that this
one year means nothing at all, be-
cause you can keep a person in jail
indefinitely for the whole of his life,
even though he has done nothing
more. I have great respect for him
for nothing else but for his know-
ledge of law.

13 hrs.

Shri Frank Anthony: Will the Home
Minister tell me two things? Cannot
the order be made year by year, &
year at a time? I will give you re-
ferences to Supreme Court cases in
five minutes in the Lobby. The se-
cqnd point is this. Excepting for
highly technical points—I have struck
them too—vague grounds, etc.,, have
they specifieqd that demonstrably false
reasons can be looked into by any
court? Can they go into the truth or
falsity of the grounds?

Shri Nanda: The point the hon.
Member makes does not apply to year
to year; it applies to the whole basis
of the orders. After having been
detaineq for one year, can he be
detaineq for the same thing at the

end of it? A fresh order has to be
passed,

Shri Frank Anthony: He has not
answered my point. If the fresh or-
der is made on specific grounds but
demonstrably false grounds, how can
the courts assess their falsity?
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Shri Nanda; He is shifting the
ground. ... (Interruptions.)

Shri Frank Anthony: I have not
shifted ground.

Shri Nanda: Let us first know that
thig is preventive detention. A per-
son is removed from the scene in
order that he may not be able to do
mischief. If it is to be proved in a
court of law, the preventive detention
measure will not be necessary. We
do not go to a court to prove it; we
have made safeguards. 1 read out
the grounds. Legal assistance is avail-
able to the detenu for the purpose of
making his representation.

Shri Frank Anthony: Not before

the advisory board.

Shri Nanda: Hon. Member spoke
something derogatory about the ad-
visory board. The Chairmen are re-
tired judges of High Courts.

Shri Frank Anthony: So what?

Shri Nanda: So what? Then only
he should be everywhere in order to
do justice. The cdetenu makes his
representation.  Only in a half a
dozen cases those grounds were not
fully indicated and withhelg from
the detenu. But it is necessary to
give these grounds to the advisory
committee. The advisory committee
calls for any other information. It
has done so on many occasions. Maxi-
mum safeguards are provided so that
there is no arbitrary exercise of the
powers of the executive.

1 am sorry that I am taking a little
more time than I thought I would.
Hon, Member asked me about the
number of cases under the DOI rules.
1269 people were detained under
those rules but today their number
has come down to 382. 96 persons
were ordered to be released by the
advisory boards. Hon, Member used
choice epithets about the advisory
boards—they are impotent, this and
and that,
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Shri Frank .Anthony: I do not
make them impotent; you have made
them impotent.

Shri Nanda: 1 do not know where
he got that idea. In 488 cases deten-
tion was upheld; 137 were released
from detention by the Government
suo motu; 16 were releaseq by the
High Courts. Three were released by
the Supreme Court. So, these ad-
visory boards do perform their duties;
they do not jeave things at the mercy
of the executive.... (Interruptions.)
The number of persons assisted by
lawyers or friends for drafting re-
ports—290. 371 appeared personally
before the advisory board. The num-
ber is 36 of persons in whose cases
information was called for by the ad-
visory boards from any other person.
These few figures graphically show
how the mechanism is working.

I hope, Sir, that conditions will soon
be created and all will co-operate and
collaborate in creating those condi-
tions so that this could be dispensed
with as soon as possible.

Shri Hari Vishnu Kamath: On a
point of clarification. When I put
the question earlier, he said he would
answer later. May I read out my
question from the script, the question
I put when he began his speech,
earlier, during the First reading stage.
I asked him whether with a view to
facilitate  fruitful discussion the
Minister could give us information as
to in how many countries where the
system of parliamentary democracy
prevails the law of preventive de-
tention obtains today. He said he
woulq give it jater but he has not
given it so far.

Mr. Speaker: He referred to it
and said he could not giv’e\ it.

Shri Nath Pai: When he sought
the introduction of the Bill, I sought
to raise a point and he assured me
that he would perhaps try to reply
that point. The question which I
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raised at that time was; why inspite
of ample and vast powers with which
the Government is armed under the
Defence of India Act, he thinks it
necessary to bring this Bill? Is he
contemplating to withdraw the em-
ergency and so he is afraid that he
will be deprived of those powers? If
the emergency is to continue where
is the need for this?

ot TAAQAT . AWA R,
OIS FANT AL AW Y A 99
faew, gAMAT FT ATST AT G
g ...

e #EET - T 9T fae &
AT 7 36 § Aq9q A5 & |

=t vhmaaAsg - F IR 99
ey o

weaw wgew - & w9 AT mgar
A5 T FHAT | A FEOL ART AT A
T 3 T AT I W& q4qT FIAT
JEd & AT TAFS E )

Nt TR R ST ag 2
o sm7 wrr 7R & Ty 91 £ v qA
Y AT & A1 & Y] oWy &0 ..

TR WERA W g3 I
qEX 39 @ F o9 Afsd

Y qRTEAE 0 § AEAT =Tear
g fr 33 9917 F 71 F191 #1947 T 6w
ST # 39 1 HTT TH AT FL AN ) EH
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Y forar o gwaT & 7



5667 Preventive
=t THAAE AET . AT w
TR I w3 fF R TAfas g a8
e 2 € fF F fgar &1 wan 9@t
FG1 q1 98 T AE F FEA H1 FATA
FTHA § | AT T AT o1 §T I
g TER I aEEa e @ 5
g T AT FT JM?

oS {ENAT A A I F E A
AT

Y &Y : oY AT AgrEd ° weT fF
afg fainit aidfe ag s 2 X %
q qEEAE TG FON 97 ag FH HOA
T AT FTIHA & | 7 QAT ARAT
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st Ao ¥o fago (9T) : & 7@
ST =g g fe faest o fax &
frrrer 3Y & 3% EFwH & foo T
T & | 98 97 A HL T 9
[ e &7
Shri Frank Anthony: May I just
pug one question? I had pointed out
that under the Habeas Corpus Act
of 1679, 300 years ago in Britain, a
counsel could appear before the Ad-
visory Council. Let us assume that
the members of the Advisory Board

are all honourable men. What is the
object, at least....

Mr. Speaker: We have got just
one or two clauses; the question is to
extend the period of the Bill. We
cannot go into all those details now.
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Shri Frank Anthony: Of course,
everything in the garden is fair. The
question is, what is the objection to
a lawyer to appear, as was done 300
years ago in Britain, before the Ad-
visory Board?

3o TR AFER Mfgan : wfqam v
T A FTITTAY, 4, &, © F HTEL
9T 7g ANEE & FIA AT T g,
WR I gy g femremar g
T FT IEFT GIRT IR FT ITETY q WK
R AUy AR Frar?

st Wo ﬂoﬂﬂfif@‘ﬂﬁ!ﬂfm
AN AR IR AR W ¥ ATENE
g faTndY FT9 FA § | ;T I F AT
qufaw fear s ?
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Shri Nambiar: Even yesterday, it
was pointedq out whether the hon.
Minister will give an assurance that
this Act will not be used against
workers who are on strike for !legiti-
mate reasons and are peaceful, with-
out resorting to any sort of violence.

Shri Nanda: [ shall deal with
these points quickly. The first was
about the legislative competence of
Parliament. The hon. Member Dr.
Lohia referred to it. This legislation
has settleg down over a period of
years. References have been made
to high courts ang the Supreme
Court. The law is very clear on that
subject. I do not think he need
worry about that,

To T FART |fga ;o
IR AT FAT FHAT G & | WG IHY
¥ qar gEar Sfvw | AT gaT O
2 & ara 33 #7 Y 97 v AeRERY
FAT F FAN FT A AT § IR
HTHT 93 g FTF AT 747 § | AfwT
T TR Tt % faa smar & s
A GTT FT IT HTT 9 WK R @€
TE &Y Sy ?
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weaw AEYAW : Tg ARTA FHEAT
& 7% T Jor I awA |

Shri Nanda: I cannot go into all
those details. But I do not think the
hon. Member’s apprehension is well-
founded.

Now, about the question raised by
Shri Nath Pai, if he had been here
in the House when I explained the
Bill to begin with, he would have
got the answer. The answer was
very clear. Before the emergency
was declared, there was a situation
which, according to us, called for the
exercise of the provisions of this Act.
We want to end the emergency very
soon, and since the question of nor-
mal situation is not there, according
to us, there is this provision. Second-
ly, as I pointed out, there are safe-
guards in the Preventive Detention
Act. All these things—the grounds,
the Advisory Boards—are not there
in the Defence of India Rules. There

Division No. 13]

AYES
Chaturvedi, Shri S. N.

Achal Singh, Shri
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are a number of people whom one has
to catch hold of, which will then
justify the use of the Preventive De-
tention Act, with the safeguards and
not the more severe legislation.

Then there was the question as to
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what happened in Ajmer. I cannot
answer it immediately. Extemment
is a matter for the States. It is not

part of the Preventive Detention Act.
I do not know whether any other
question was raised.

Shri Nambiar: The question of
trade unions.

Mr. Speaker: That is all.
not allow any other question.

The question is:

“That the Bill to continue the
Preventive Detention Act, 1950,
for a further period, be taken into
consideration.”

The Lok Sabha divided:

Mr. Speaker: Any corrections 1o
be made? One to be added to ‘Ayes’
and one to be added to ‘Noes’.

I do-

[13.18 hrs.

g1
Gupta, Shri Shiv Charan

Achuthan, Shri Chaudhuri, Shri Sachindra
Alve, Shri A. S. Chaudhuri, Shrimati Kamala
Aney, Dr. M. S. Chavda, Shrimati
Anjanappe, Shri Chettiar, Shri Ramanathan

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajej, Shri Kamalnayan
Bakliwal, Shri

Bal Krishoa Singh, Shri
Barkataki, Shrimati Renuka
Barupal, Shri P, L.
Basappa, Shri

Basumatari, Shei

Baswant, Shri

Besra, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharyys, Shri C. K.
Bist, Shri J.B.S.

Borooah, Shri P. C.
Brajeshwar Prasad, Shri
Brij Raj Singh-Kotah, Shri

Chanda, Shnmn Otsn
S
ndrase] l\l‘, S lmll
Chattar Singh, S !

Chuni Lal, Shri

Dafle, Shri

Daljit Singh, Shri

Das, Dr. M. M.

Das, Shri B. K.
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Dhuleshwar Meena, Shri
Dighe, Shri

Dwivedi, Shri M. L.
Elayaperumal, Shri
Ering, Shri D.
Gacekwad, Shri Fateh Sinhrao
Gahmari, Shri

Gajraj Singh Rao, Shri
Gandhi, Shri V. B.
Ganga Devi, Shrimati
Goni, Shri Abdul Ghani
Govind Das, Dr.

Hajarnavis, Shri
Hanumanthaijya, Shri
Harvani, Shri Ansar
Hazarika, Shri J. N,
Heda, Shri
Hem Raj, Shri
Himatsingka, Shri
Igbal Singh, Shri
*ldhxv, Shri Tulshidas
amir, Shri S. G.
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Bhawani, Shri Lakhmu

DECEMBER 19, 1963

Patel, Shri Rajeshwar
Patil, Shri D. S.

Patil, Shri S. B.
Patnaik, Shri B. C.
Pillai, Shri Natarsja
Prabhakar, Shri Naval
Pratap Singh, Shri
Puri, ShriD. D.
Raghunath Singh, Shri
Raghuramaiahb, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Raja, Shri C. R.
Rajdoe Singh, Shr
Raju, Dr, D. S.

Raju, Shri D. B.

Ram Sewsk, Shr

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramaswamy, Shri S. V.
Ramdhani Das, Shri
Rananjai Singh, Shri
Rane, Shri

Rao, Dr. K. L.

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Muthyal
Rao, Shri Rajagopala
Rao, Shri Ramapathi
Rattan Lal, Shri

Raut, Shri Bhola

Rawandale, Shri
Reddi, Dr. B. Gonala
Reddiar, Shri

Reddy, Shri K. C.

Reddy, Shri Ramakrishna
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, Shri A. S.

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimat
Sen, Shri A. K.

Sen, Shri P. G.

Shah, Shri Manabendra
Shakuntala Devi, Shrimati
Sham Nath, Shri
Shankaraiya, Shri

Sharma, Shri A. P.
Sharma, Shri D. C.
Sharma, Shri K. C.

NOES

Bheel, Shri P. H.
Brij Ral Smgh, bhrl

Chnkrnvmt Shrimm Renu
Chntter ec, hri H.

y. Shri Y S.
DujA, hri

Detention
(Continuance) Bill

Shastri, Shri Ramanand

Sheo Narain, Shri

Shinde, Shri

Shree Narayan Das, Shri

Shrimali, Dr. K. L.

Siddananjappa, Shri

Siddiah, Shri

Sidheshwar Prasad, Shri

Singh, Shri D. N.

Singh, Shei R. P.

Singha, Shri G. K.

Sinha, Shri B. P.

Sinha, Shri Satya Narayan

Sinha, Shrimati Ramdutari }

Sinha, Shrimati Tarkeshwari

Sinhasan Singh, Shri

Sivappragassam, Shri K.

Sonavane, Shri

Soundaram Ramachandran,
mati

Srinivasan, Dr. P.
Subramaniam, Shri C.
Subramanyam, Shei T.
Sumat Prasad, Shri
Surendra Pa! Singh, Shri
Swamy, Shri M. P.
Swaran Singh, Shr
Thengondar, Shri
Thevar, Shri V.
Thimmaiah, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.
Tombi, Shri

Tripathi, Shri Krishna Deo
Tyagi, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.
Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Veerappa, Shri
Venkatasubbaiah, Shri P,
Verma, Shei Balgovind
Verma, Shri K. K.
Vidyalankar, Shri A. N.
Virbhadra Singh, Shri
Vyas, Shri Radh:lal
Wadiwa, Shri

Wasnik, Shri Balkrishna
Yadab, Shri N. P.
Yadav, Shri Ram Harkh
Yadava, Shri B. P.

Dwivedy,
Elias, S.
Gopalan, Shri A. K.
Gulshan! Shri

Gupta, Shri Knhn le
Himmatsinhji, S
Imbichibava, thi

Shri Surendranath
ri Mohammad

5672

Shri-¢



s673 Preventive

Jha, Shri Yogendra
Kachhavaiys, Shri

Kakkar, Shri Gauri Shanker
Kemath, Shri Hari Vishnu
Kandappan, Shri 5.

Kapur Singh, Shri

Kar, Shri Prabhat

Kesar Lal, Shri

Krishnapal Singh, Shri
Kumaran, Shri M. K.

Kunhan, Shri P.

Laxmi Dass, Shri

Lohia, Dr. Ram Manohar
Mahato, Shri Bhajahari
Mandal, Shri B. N.

AGRAHAYANA 28, 1885 (SAKA)

Masani, Shri M. R.
Mate, Shri

Mehta, Shri Jashvant
Murmu, Shri Sarkar
Muzaffar Husain, Shri
Nair, Shri Vasudevan
Nambiar, Shri

Nath Pai, Shri

Pandey, Shri Sarjoo
Paradhi, Shri
Pattnayak, Shri Kishen
Pottakkatt, Shri
Raghavan, Shri A. V.
Rajaram, Shri
Ramabadran, Shri
Rsmeshwaranand, Shri
Reddy, Shri Bswara
Reddy, Shri Narasimha

Detention
(Continuance) Bill

Roy, Dr. Saradish

Sen, Dr. Ranen
Shashank Manjari, Shrimati
Shastri, Shri Prakash Vir
Singh, Shri J. B.

Singh, Shri Y. D.
Singha, Shri Y. N.
Sivasankaran, Shri
Swamy, Shri M. N.
Umanath, Shri

Utiya, Shri

Venkaiah, Shri Kolla
Vimla Devi, Shrimati
Visheam Prasad, Shri
Warior, Shri

Yadav, Shri Ram Sewak
Yajnik, Shri

Yashpal Singh, Shri

5674

Manoharan, Shri

Mr. Speaker: Tae result of the
division is Ayes have 239, Noes 73.

Ayeg 239; Noes 73.
The motion was adopted.

Some Hon, Members: Shame!
Mr. Speaker: Clause-by-clause
consideration. There is an amend-
ment to clause 2 by Shri Ram Sewak
Yadav seeking to extend the Act by
one day. That is ruled out as frivol-
ous. There is another amendment by
Shri
extend it by 3 days. That is also ruled
out as frivolous. There is amendment

No. 6 by Shri Kamath. He wants to
repeal the Act. That is a negative
amendment.

Shri Hari Vishne Kamath. Kindly
see rule 80, Sir, which sets out the
grounds on which an amendment can
be deemed to be inadmissible. That
is the only rule which sets out the
grounds. May I read it?

Mr, Speaker:
me.

I have got it before

Shri Hari Vishnu Kamath: Some
Members would like to hear it. It
says:

“The following conditions shall
govern the admisgibility of amend-

Dinen ~ Bhattacharya seeking to

ments to clauses or schedules of a
Bill:

(i) An amendment shall be within
the scope of the Bill and
relevant to the subject matter
of the clause to which it
relates,

(ii) An amendment shall not be
inconsistent with any previous
decision of the House on the
same question....”

There is no decision of the House on
the same question.

Mr, Speaker: The first condition
applies. It says, the amendment shall
he within the scope of the Bill. The
Bill seeks to extend the Act angq the
hon. Member wants to repeaj it. It
is not within the scope.

Shri Hari Vishnu Kamath He him-
self said in his reply that he would
withdraw the Bill. It is only to help
him in the task.

Mr. Speaker: I am here to help
him.

Shri Hari Vishnu Kamath: You
have helped him, but I want to give
a little more help than you have done

Mr. Speaker: Thst amendment
also is ruled out. There are no
amendments to clause 2.
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The queston is:

“That clause 2 stand part of the
Bill”,

The motion was adopted.
Clause 2 was added to the Bill.

Mr. Speaker: Clause 1. When
clause 2 is passed, amendment No. 5
of Shri Kamath who want to repeal
it becomes redundant and out of place.
That is ruled out. Similarly the
amendment to the long title also is
ruled out.

The question is:
“That clause 1, the Enacting

Formula and the Tittle stand part
of the Bill”.

The motion was adopted.
Clause 1, the Enacting Formula and

DECEMBER 19, 1963
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Mr. Speaker: The questicn is..

Some Hon, Members:
shame!

Shame,.

Mr. Speaker: Is it for me?

Some Hon, Members: No, Sir;.it 18
for the Government.

Mr, Speaker: Tae que-~tioa 1s:

“That the Bil] be passed”.

The Lok Sabha divided.
Mr. Speaker: Any errors to be cor-
rected? gmfl ST FAT FPAT RN 4 ?

=t TR ¢ T A9 fae
TR & TR § 78 9§ 7ol I

the Title were added to the Bill.

Shri Nanda:

Division No, 14]

>chal, Singh

Achuthan, Shei

Alva, Shri A.S.

Aney, Dr. M. S.
Anjanappa, Shri

Azad, Shri Bhagwat JTha
Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Bakliwal, Shri

Bal Krishna Singh, Shri

Nerkataki Shei iR, +,

I beg 10 move:
“That the Bill be passed”.

Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shel
Baswant, Shri
Besra, Shri

Bhagat, Shri B. R.
Bhakt Darsban, Shri
Bhatkar, Shri

Bhattacharyys, Shri C. K.
Bm;Shn .B.S.

oraosh, Shri P. C.
ane.h'll Prasad, Shri

AYES

Bri§ Raj Singh Kotah, Shri
Chanda, Shrimati Jyotsna
Chandak, Shri
Chandrasekhar, Shrimati
Chatttar Singh, Shri
Chaturvedi, Shri S. N.
Chaudhuri, Shri Sachindra
Chaudhuri, Shrimati Kamla
Chavda, Shrimati
Chettiar, Shri Ramanathan
Chuni Lal, Shri
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R ¥ HmET Ag) 91 | A g @y ag
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[13.28 hrs.
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Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Wasnik, Shri Balkrishna
Yadab, Shri N. P.

Yadav, Shri Ram Harkh
Yadava, Shri B.P.
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Bade, Shri
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Mr. Speaker:

68. Ayes have it.

Ayes 236; Noes 68.

The result
division is Ayes have 238 angq No=s
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Kapur Singh, Shri
Kar, Shri Prabhat
Kesar Lal, Shri
Krishnapal Singh, Shri
Kumaran. Shri M. K.
Kunhan, Shri P.
Laxmi Dass, Shri
Lohia, Dr. Ram Manohar
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Mandal, Shri B. N.
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Mate, Shri
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Murmu, Shri Sarkar
Muzaffar Husain, Shri
Nair, Shri Vasudevan
Nambiar, Shri

Nath Pai, Shri

Pandey, Shri Sarjoo
Paradhi, Shri
Pattnayak, Shri Kishen
Pottakkatt, Shri
Raghavan, Sbri A. V.

of the

Shri

The motion was adopted.

Shri

A. K. Gopalan (Kasergod):
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Yajnik (Ahmedabad):

also walk out in protest.

5680

Shri Bade and some other hon.
Members then left the House.

Ve

Shri Yajnik and some other hon.

in protest against the passing of this

obnoxious measure, we walk out.

Shri A. K. Gopalan and some other
hon. Members then left the House.

Members then left the House.

it TAREE T : 78 FTA T
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Shri Surendranath Dwivedy: This
is a black Bill on the statute-book and
it is anti-democratic. We cannot be
a party to this. We, therefore, walk
out.

Shri Surendranath Dwivedy and some
other hon. Members then left the
House,

=t q¥: T FTA F O FE A
TSI HT AT &1 Y & T ATEd AT
7 Y AT ¥ fadueaer & @gT @
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Shri Ram Sewak Yadav and some
other hon. Members then left the
House.
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BANKING LAWS (MISCELLANEOUS
PROVISIONS) BILL

The Minister of Planming (Shri
B. R. Bhagat): Sir, I beg to move:
“That the Bill further to amend
the Reserve Bank of India Act,
1934, the Banking Companies
Act, 1949 and the State Bank of
India (Subsidiary Banks) Act,
1959, be taken into consideration.”

In September, 1963, the House
considered a non-official motion sug-
gesting that banks in the private
sector should be nationalised. Al-
though this suggestion was not accep-
ted and the motion was in fact de-
feated by 119 votes to 27, it was in-
dicated on behalf of Government
that the various points which were

made in the course of the debate
would be taken into consideration
and that a Bill further to amend
the enactments relating to banks

would be brought before the House.

We are glad that it has been pos-
sible for us to fulfill this commit-
ment.

13-30 hrs,

[MRr. DEPUTY-SPEAKER in the Chair.]

I would like to say at the outset
that the object of this measure is to

help the Reserve Bank, the com-
mercial banks and other financial
institutions to discharge their res-

ponsibilities more effectively during
the current phase of economic deve-
lopment, and in this sense, the Bill
is a positive and not a negative mea-
sure.

The objectives of the Bill can be
divided into three broad categories.
Firstly, the deposits which are now
received and handled outside the
banking system, should be control-
led, not only in the interests of the
depositors themselves, but also in the
general and wider public interest.
We also intend that the activities of
loan, investment and hire-purchase
companies or firms, or other finan-

and advances for a variety of pur-
poses, or purchase securities or
shares, and thereby influence or
affect the money and capital markets,
should be controlled by the central
bank of the country, so far as these
activities are concerned. As regards
the commercial banks themselves,
we propose that in view of their pre-
sent and prospective position and im-
portance, the existing system of con-
trol should be extended, so that these
banks may be encouraged, and, if ne-
cessary, even compelled, to use the
resources which are available to them
for financing essential projects and en-
terprises and promoting develop-
ment.

Sir, it has been generally accepted
for some time that there is in our
economy a considerable amount of
money which is not properly account-
ed for. The Finance Minister also
referred to this problem in his state-
ment on the economic situation ear-
lier this week. In advanced or rapid-
ly developing countries the in-
crease in bank deposits from year to
year is both sustained and conside-
rable. The volume of such deposits
is very much greater than the value
of notes or coins in circulation. In
our country also there has been an
increase in the number of bank ac-
counts (it has, I believe, been of the
order of 12 per cent per annum in
the last five years). Except in the
period of a few months following the
failure of the Palai Central Bank in
1960, there has also been an increase
in bank deposits from year to year.
But in relation to the rate of growth
of our economy, or the demands for
various purposes on the commercial
banking system, this increase is by
no means adequate.

It is difficult to be certain, Sir, that
the money, which remains outside
the organised banking sector, is used
only for essential purposes and not
for speculation or other anti-social
ends. Even when this money is ob-
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tained for more or less legitimate pur-
poses, the consequences may not al-
ways be desirable. It is not appro-
priate, for example, that we should
allow institutions, which are not
themselves banks and which are not,
therefore, bound by the inter-bank
agreements regarding deposit and
lending rates, to compete with one
another and also with the banks for
deposits, by pushing up interest rates,
or in some odd cases by resorting even
to unfair practices, which may be
harmful to the interests of the depo-
sitors concerned.

In the United Kingdom, special
legislation has been enacted recently
for dealing with this situation. The
Protection of Depositors Act, 1963
was brought into force in that coun-
try about two months ago, and is a
far-reaching measure, which provides
for stringent control of the business
of acceptance of deposits by institu-
tions other than banks and discount
houses. The issue of advertisements
goliciting deposits is prohibited under
this Act, unless the subject-matter of
the advertisement conforms to the
regulations made by the Board of
Trade; and elaborate requiremeonts
regarding the submission of returns
to Government departments, the sup-
ply of audited balance sheets and ac-
counts to the depositors and inspec-
tion, search or seizure are also pro-
vided for in the Act. The deposits
become automatically repayable, if
any business which is not referred to
in the advertisement is undertaken
without the depositors’ knowledge
or implied consent; and in extreme
cases, the Board of Trade will even
be able to wind up an institution in
the depositors’ interest.

Our own conditions are somewhat
different. In bringing forward this
‘measure we cannot overlook the fact
that certain industrial establish-
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ments, firms and shroffs have tradi-
tionally been accepting deposits di-
rectly from members of the gencral
public for financing their business.
It is not the intention that these
transactions should be prohibited.
But obviously, it is necessary for us
to be certain that the conditions in
which these resources are obtained
and used will be reasonable and con-
sistent with our monetary and credit
policy.

Among non-banking institutions,

financial corporations and loan and
investment companies or firms are
obviously in a special category. The

terms on which advances are granted
by them, their investment policies
and their transactions in the securi-
ties market generally are of direct
interest and concern to the Reserve
Bank. But unfortunately, and very
largely as a result of historical ac-
cidents, the Reserve Bank is not able
to exercise any control over these
transactions or operations.

This again is a problem which is
peculiar to an under-developed eco-
nomy. If the money and capital mar-
kets are well-knit, if commercial
banks,control more funds, ax}d if they
play an important role generally in
financing various enterprises, the
Central Bank will be in a position to
control the monetary and credit sys-
tem more or less effectively, through
the comercial banks, the operations
of which can themselves be regulat-
ed in various ways. Banking habits
in India are, however, not yet wide-
spread. There are several specialis-
ed credit institutions, which act more
or less independently of commercial
banks. The money markets are also
not well-knit or adequately organis-
ed; and from the point of view of the
effective implementation of monetary
policy, the Reserve Bank’s control
of the commercial banking system,
by itself, is not, therefore, very ade-
quate. The Reserve Bank will have
to be given specific power and autho-
rity to co-ordinate the activities of
the various credit agencies,
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We are providing in this Bill that,
to the extent to which it may be
megessary for discharging its responsi-
bili%es in the field o’ monetary and
credit policy, the Reserve Bank wili
be able to obtain information from
all corporations, companies or firms,
statutory or otherwise including ins-
titutions which are in the public sec-
tor and that suitable directions can
also be given to these institutions
for the purposes which I have indi-
cated.

‘We are aware of the apprehension
in certain quarters that these powers
may not be properly used. I do not
think that this wcriticism is fair to
the Reserve Bank, or that there is
any justification for thinking that in
implementing the new provisions, the
Reserve Bunk will take into consi-
deration only the point of view or the
interests of the commercial banks,
neglecting all other institutions. The
Reserve Bank has proved, by its re-
cord, that it is not capable of taking
such a narrow or partisan view. It is
on the other hand the only institu-
tion in our country, which is equip-
ped and qua'ified to discharge these
responsibilities. I have no hesitation
in assuring the House that no insti-
tution or en'erprise, which meets an
essential demand. will find itself un-
duly handicapped, merely because of
any action which may be taken by
the Reserve Bank.

1 turn now to the commercial
banks. It is obviously necesary that
the commercial banks should be en-
abled to increase their resources and
extend the scope of their functions
and activities. But unless they are
in a position to take an enlightened
and objective view of their respon-
sibilities, they will not be able to play
any major or effective role in- mobi-
lising savings or assisting the growth
©Of our economy.

The banks, Sir, should not only be
free from the influence of the domi-
nant business houses and groups,
which now control them, but should
also be known to be free. The sys-
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tem of control which has been gra-
dua'ly built up during the last fif-
teen years or so is intended, by and
large, for this purpose. The amend-
ments which have been included in
the present Bill have also been pro-
posed with this object in view,

4 the provisions are explained in
great detail in the notes on clauses, I
will refer only to the more important
amendments. We are naturaliy anxi-
ous that the ownership of shares in
private commercial banks shouid be
sufficiently broad-based. While it is
not practicable or necessary to think
in terms of any limit in respect of the
number of shares which may be held,
or to prescribe any conditions, which
may affect or restrict "the transfera-
bi'ity of these shares, there is no rea-
son why the voting rights of indivi-
dual shareholders, which are limited
now to five per cent of the total vot-
ing rights of all the share hoiders of
a bank, should not be reduced fur-
ther. We propose to limit the indivi-
dual shareholder’s right in future to
1 per cent. We hope that this amend-
ment will lead, in due course of time,
to a _redistribution of the existing
shares As a larger number of per-
“sons will be able to participate in
the ownership and management of
commercial banks in the private sec-
tor, the concentration of economic
power in the hands or a few will au-
tomatically be reduced. . .

We propose to tighten up the exist-
ing provisions regarding the grant of
unsecured advances to companies or
firms in which the directors may be
interested, and also to prohibit ihe
remission, without the approval of the
Reserve Bank, of loans in a manner,
which may directly or indirectly
benefit the directors. An enabling
provision is also being included in the
Bill permitting the Reserve Bank to
restrict the advances to any com-
pany, firm or association to a reason-
able figure, and enabling that bank
to exercise a salutary check, 1f tas
becomes necessary, on the locking up
of money in the form of advances to
certain concerns, including those be-
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longing to particular business groups.
We are also providing, as the House
is aware, for the removal or replace-
ment of directors, officer; and othur
employees, by the Reserve Bank, and
for the appointment of additional
directors for temporary pericds for
strengthening the management of any
banking company.

Banks are credit institutions hand-
ling funds, which do not Dbelong to>
the shareholders; and they cannot,
therefore, bo dealt with in the same
way as ordinary industrial or com-
mercial concerns. In the light of what
1 have already said about *hc need
for reducing or eliminating alioge-
ther the control which is now exer-
cised over banks by ceria:® bLusiress
groups, the amendments whicn have
been proposed cannot be co :idered
to be unreasonable.

Shri M. R. Masani (Rajkot): Ques-
tion.

Shri B. R. Bhagat: We hav: 12-
ceived some representations, since
the Bill was introduced, suggesting
that the provision regarding the re-
moval of directors and other persons
is arbitrary. This is not correct. Apart
from the fact that the Reserv:c PRank
itself is unlikely to take any precipi-
tate or iil-considered actiom, the cir-
cumstances in which the di-eciors,
officers or empioyees can pe reiicved
are clearly specified in the propos-
ed Section 36AA. As it is not our
intention that there should be any
arbitrary removal, we have however
given notice of an am~ndment, which
will clarify the position, and wul
enable any person, who may be ag-
grieved, to prefer an appeal to the
Central Government within a rca-
sonable period.

We are incidentally proposing a
change in the proposed Section 36AB
to make it clear that the number of

additional directors will not exceed
one-third of the total number of
directors of a banking company,
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where this limit happens to be lower

than five. With these additional
safeguards, there need not be any
room for apprehension that ‘the

powers which we are now assum-
ing wil not be properly exercised.

I said at the beginning of this speech
that this is g positive and not a nega-
tive measure. We are not providing
for the grant of additional powers to
the Reserve Bank or for the extension
of the area of control, for any doctri-
nairc or ideological reasons. We have
brought forward this*Bill to enable the
Rescrve Bank to control monetary and
credit policy more effectively, and to
coordinate, for this purpose, the acti-
vitieg of various credit institutions. We
are also hoping that the commercial
banks system will be enabled, by this
measure, to command the confidence
of the public to an even greater ex-
tent in future, and that these banks
will be enabled to make a much
greater and much more significant
contribution to the development of the
country than has been possible so far.

With these words, I move this Bill
for consideration.

Mr. Deputy-Speaker: The motion

moved:

“That. the Bill further to amend
the Reserve Bank of India Act,
1934, tire Banking Companies Act,
1949 and the State Bank of India
(Subsidiary Banks) Act, 1859 be
taken into consideration.”

There are some amendments, Mr. P
R. Patel. He is not here. Mr. Masani.
Does he want to move his amendment?

Shri M. R. Masani:
move-

Sir, I beg to

“That the Bill be circulated for
the purpose of—eliciting opinion
thereon by the 29th. February,
1964.”

(41)

Mr. Deputy-Speaker: Then there is
an amendment of Shri. Himatsingka.
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Shri Himatsingka (Godda): Sir, I
beg to move:

“That the Bill be referred to a
Seclect Committee consisting of 15
members, namely, Shri Ramchan-
dra Vithal Bade, Shri Kamalnayan
Bajaj, Shri C. R. Basappa, Shri
P. C. Borooah, Shri S. N. Chatur-
vedi, Shri Sachindra Chaudhurij,
Shri Kashi Ram Gupta, Shri Hem
Barua, H. H. Maharaja Shri Karni
Singhji of Bikaner, Shri T. T.
Krishnamachari, Shri Harish
Chandra Mathur, Shri R. R. Mor-
arka, Shri Shom Lal Saraf, Shri
Prakash Vir Shastri and Shri Pra-
bhu Dayal Himatsingka, with ins-
tructions to report bv the first day
of the next session.” (24).

Mr. Deputy-Speaker: The amend-
ment of Mr. P. R. Patel is barred be-
cause this is the same as that of Mr.
Himatsingka. He is not here also. So,
his amendment is not moved. The
Bill and the amendments are now be-
fore the House.

Shri Sham Lal Saraf (Jammu and
Kashmir): What is the time allotted
for this Bill?

Mr. Deputy-Speaker: Five hours is
the time allotted for this Bill. So, we
will have 3 hours for a genera] dis-
cussion and 2 hours for clause-by-
clause consideration.

An Hon. Member: It should be 4

hours and 1 hour.

Mr. Deputy-Speaker: There are
many amendments. That is why I am
suggesting 3 hours for a general dis-
cussion and 2 hours for clause-by-
clause consideration.

Shri Hari Vishnu Kamath (Hoshan-
gabad): We may extend the time by
half an hour.

Mr. Deputy-Speaker: The program-
me is very tight. There may not be
any extension of time. But the gencral
discussion may be extended by 15
or 20 minutes. So, it is 3 hours for a
general discussion and 2 ‘hours for
clause-by-clause consideration. Shri
Prabhat Kar.
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Shri Prabhat Kar (Hooghly): Mr.
Deputy-Speaker, Sir, 1 welcome this
Bill which has been moved by the hon.
Finance Minister, the Banking Laws
(Miscellaneous Provisions) Bill to the
extent it goes. It has been rather an
alarming condition that was presented
that roughly about Rs. 10,000 crores
are stil] unaccounted for and the state-
ment which was made by the hon.
Finance Minister that he was anxious
to find it out and in considering that
aspect, this is a welcome measure that
the provisions relating to the non-
banking institutions also will be under
the control of the Reserve Bank of

India.

So far as we are concerned, we have
been pointing out that the more and
more the poweér is given to the Reserve
Bank of India for the controlling of
the financial system of this country, it
is better and it will help in mobilising
resources and utilisation of the resour-
ces in the banks. Today, in the com-
mercial banks, there are deposits to
the tune of Rs, 2300 crores. These
huge amounts are being utilised by
a hand-full of directors who control
the bigger banks and out of roughly
about 300 and odd banks, 12 banks
control 89 per cent of the deposits and
naturally these persons create g situa-
tion in the country by which all the
plans for the development of the
country always remain in jeopardy.
From this angle we have been de-
manding that the banks should be
nationaliped. I can quite see that to-
day in view of certain pressure from
other side, the Government is not
considering the nationalisation of
banking at this moment, But, no
doubt, it is a step towards the righ:
direction to this extent. Unless
further control or restrictiong arc im-
posed, things will not move.

Then, I come to the concentration
of wealth about which the other day
Mr. Masani gave a statement. I want
only to point out today that we can see
that it is not question of the basis of
per centages only. What was the value
of the Tata House ten years ago and
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what is its value now? What was the
value of the Birla House ten years ‘ago
and what is the value now? They
are the figures which will show how
the concentration of wealth has taken,
It is no good to put a statement, but
the fact remains, The poin} is, how this
has been done? It is tragedy that we
have not been able to know what has
been the outcome of the Mahalanobis
Committee’s report. We have been told
that it has been submitted and from
the various publications we find that
it is written on the concentration
of wealth and one of the main factors,
apart from others, is that the use of
money by the banks on easy terms is
one of the factors for the concentration
of wealth. It is a fact that those who
control these banks control about
Rs. 2300 crores. They lent money to
the interested persons at a lesser and
favourable rate through which they
run their other industries and earn
more profits and thereby the concen-
tration of wealth takes place. It is
essential, therefore, that there must be
some restrictions imposed on them and
that can be done by the effective con-
trol of the Reserve Bank, There have
been complaints from the bankers’
side immediately when this Bill was
introduced. We have seen how the
Commerce, the Capital or the Eastern
Economist have reacted. Those papcrs
representing vested interests have re-
acted and the reaction is verv very
strong, The other day I heard Mr.
Masani on the Companies Amendment
Bill. 1 was really gsurprised to hear
him—I admire his argument, but I
may not agree with his philosophy.
But the way he argued on that day
showed that he argued in despair as if
the ground on which he was expecting
to stand was losing. The words that
he used against the Government and
the Prime Minister were out of all pro-
portion, because he found that after
all the magic spell that was created
by the capitalists for doing good 1o
the country has now been dispelled by
the awakening of the people and that
is why today they are afraid that more
and more restrictions are going to be
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imposed and the concentration of
wealth will not be allowed. That is’
why the exponents of the forum of free
enterprise, whose past has been as
black as possible, whose present is also
not at all satisfactory and the future,
of course, with the awakening of the
people will be very bleak, speak with
agony and with anger. The question
is why there should be control by the
Goverrment or by the Reserve Bank.
I submit that control is necessary in
the interests of the people and in the
interests of the depositors. There are
nearly 60 lakhs of depositors. They
do not know exactly how the shares
are moving and so on. They just de-
posit their money in good faith and
hope that the money will be utilised
for the benefit of the community. But,
instead, what do we find? We find that
the money is being utilised for the be-
nefit of a few individuals who earn
more and who go on prospering at the
cost of the money of the poor deposi-
tors, That is why today. as a guardi-
an of the 60 lakhs of depositors, Gov-
ernment have to come forward with
more restrictions and exercise them
through the Reserve Bank,

My submission is that in spite of
these controls, the Reserve Bank has
not been able to move in the matter
effectively and control and eradicate
all the malpractices. In spite of the fact
that the Banking Companies Act has
been in force since 1949, and in spite
of the fact that powers have been
given to the Reserve Bank, we tind
to day that there are various mal-
practices and these have come out in
the Reserve Bank Publication Trend
and Progress. From that publication
you will find that so far as the advan-
ces to the directors are concerned, they
are on the increase. The consolidation
of loans to one particular group has
also been on the increase. So, my
grouse is that the Reserve Bank has
not been able to control these things in
spite of the powers that it has got.

From the Taxation Enquiry Com-
mission’s report we find that so far as
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the big capitalists are concerned, they
have got ingenious methods and they
employ very intelligent persons not to
see that the country prospers but to
see how they can exploit the situation
and evade or circumvent the various
provisions of the law. Therefore, 1
would submit that not only should
powers be given to the Reserve Bank
but the Finance Minister should see
that the Reserve Bank utilises the
powers properly.

In this connection, I would like to
point out that every case of violation
of customs laws or foreign exchange
regulations involves one or other of
the banks, We had a wonderfu] do-
cument in the Vivian Bose Commis-
sion’s Report regarding the Dalmia-
Jain concerns, But I am sorry that it
has not been clearly pointed out there
that in every transaction a particular
bank was involved. So, if Dalmia has
flourished, it has been with the con-
nivance of a particular bank. Then,
there is the case of Bird & Co. about
whom we had some questions here the
other day in regard to under-invoicing
and over-invoicing. In this instance
also, a particular bank is involved. So,
it is not a question of taking steps only
against one particular company. Un-
less you root out the main cause, you
cannot stop all these illegal transac-
tions. I would request the Finance
Minister to consider this aspect that
in every case of violation of customs
laws or foreign exchange regulations,
one or the other of the banks 1s in-
volved, and unless there is propsr con-
trol, the malpractices cannot be check-
ed. But we find that as usual Govern-
went are moving very slowly.

It we look into the amendment
tabled by Shri M. R. Masani, we shall
see that instead of asking Govern-
ment to withdraw this Bill he has only
sought to omit those provisions by
which Government want to give more
controlling power to the Reserve Bank
of India,

Coming to the clauses of the Bill, T
would first like to deal with clause 12,
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which deals with restrictions on power
to remit debts. 1 do not know first of
all why there should at all be any
power to remit debts, because it is the
money of the depositors. The loan is
advanced only out of the depositors’
money. So, why should any powers be
given at all to the board of directors
who are interested in remitting debts,
because they do not bother about the
institution at all but are bothered much
more about their interest and their
profit? Therefore, I would suggest that
the power should not b« given in the
hands of the directors and if at all
any such question arises, that should
be done in consultation with the Re-
serve Bank of India. Otherwise, this
power should not be given at all.

Coming to the control over manage-
ment, I can quite see that a large
number of persons will be affected. My
difficulty is that I cannot mention the
name of the bank or the persons who
are directors thereof, because even
a mention of that here will create
difficulties for the institution which we
do not want. But I may tell j3you
exactly how these banks function. I can
tell you that one particular bank has
got a working capital of less than one
crore of rupees, whose chief man to-
day gets Rs. 900 p.M. as salary. Earlier,
he used to get Rs. 500 or Rs vl or
Rs. 700, but nowadays, he is getting
Rs. 900 p.M. And that person has
erected two palatial buildings in the
city of Calcutta, and he feels pride in
the fact that he has got two Alsatian
dogs which would only take two seers
of milk a day and he can afford to pro-
vide for them,

Shri Sham Lal Saraf: What is the
paid-up capital of that bank?

Shri Prabhat Kar: Rs, 10 lakhs or so.
This is a small bank. From this picture
you can easily understand whot bank-
ing business means. With the tremen-
dous power of Rs. 2800 crores they are
In a position to dictate terms and thev
can even sabotage ary time any pian-
ning by Parliament. If today Gov-
ernment come forward with any Bijll
to control them, I think no nne wheo
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has got the interests of the nation at
heart and the interests ot the develop-
ment of the country at heart can op-
pose 1t.

As 1 was saying, I would suggest
that the sooner the banks are nationa-
lised, the better it wouid be for the
country. I was reminded of the hou.
Finance Minister’'s words ‘The man-
eaters? To whom did he make this
reference? The man-eaters were
having Rs. 10,000 crores unaccounted

for.

Shri B. R, Bhagat: Rs. 10,000 crores?

Shri Prabhat Kar: Yes, Rs. 10,000
crores. That was what T saw 11 the

press.

Shri Bhagwat Jha Azad (Bhagal-
pur): That was Rs. 1,000 crores.

Shri Prabhat Kar: I may be wrong;
it may be Rs. 1,000 crores. This is
the figure which the Finance Minister
has stated a few days age. a. 1 read
it in the press.

Shri Sham Lal Saraf: The hon.
Member is mistaken. He nas saic chat
the tiger is at large. But we arc rid-
ing over the tiger now.

Mr. Deputy-Speaker: The hon. Minis-
ter wil] correct him later if he is
wrong,

Shri Prabhat Kar: With such a huge
amount of black money goins rcund
there are persons who are today att-
acking the source of strength of thic
country. It is high time that they are
found out; in fact, not only should they
be found out but they should be caged,
and if they cannot be tamed, then it is
necessary to shoot them down.

1 would only say that we are wed-
ded to socialism. In this connection, 1
would like to quote what Professor
Tawney has said. He says that you
can take an onion leaf by leaf, but you
cannot strip a living tiger paw by paw.
It you want to do away with all these
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evil deeds of the capitalist system and
usher in socialism, then you shall have
to be bold and you shall have to take
strong steps, and I assure you that you
will get the full support of the people
of this country for that purpose.

With these words, I support this Bill.

14 hrs.

Mr. Deputy-Speaker: Shri Himat-
singka. Ten minutes to each Ccngress

Member.

Shri Morarka (Jhunjhunu): This is
a very important Bill and the hon.
Minister himself said tnat it has got
certain provisions of far-rea~hing 1m-
portance. This Bill js not going to a
Se.cct Committce. In ten minutes,
such a technical subject cannot even
be explained.

Mr. Deputy-Speaker: I cannot help
it. 5 hours is the timc allotica in all.
3 hours will be for general discussion
and out of that on the basis of 60 : 40
the Congress party has got 1 hour and
48 minutes. 1 have to provide for other
parties also.

Shri Morarka: 1 would respcctfully
agree. You may in proper cases extend
the timc.

Vishnu Kamath: You

Shri Hari
We will

move for extension of time.
support you.

Shri P. C. Borooah (Sibsagar): This
is a very important Bill. The time
should be extended to at least 8 hours.

Shri !imatsingka: Sir, T have al-
ready moved my motion for reference
of the Bill to a Select Committee.

As has been mentioned by the
Mover, this Bill has far-reaching
consequences. The idea in the minds
of most Mecmbers is that it tries to
contyol the activities of the private
sector banks, but you will find in one
clause that it not only seeks to amend
certain provisions of the Banking
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Companies Act btit intends to rope in
everybody in the country, barring
individuals, You will find from clau-
ses 5 and 11 fhat certain provisions
are added to the Reserve Bank Act
whereby not only the banks will be
controlled but non-banking institu-
tions are brought in, which means
companries, corporations or firms. All
kinds of control are contemplated in
sections 45J K, L. M, N etr.  You
will find that non-banking institu-
tions also have been divided into two
kinds. One is financial institutions
which means non-banking institutions
donig particular kinds of business,
which carry on financing as part of
their business, whether by way of
making loans or advances or otherwise
of trade, commerce, industry or agri-
culture. Similarly in the next clause,
persons dealing in debentures, stocks
and shares etc. are covered. Then
comes hire-purchase. That means,
those persons who have something to
do with financial transactions are
.covered.

Thnse who do not deal in such kinds
of business are intended to be covered
by the non-banking institutions provi-
sions of the Bill. The powers propos-
ed to be given to the Rescrve Bank
are very drastic, so drastic that I do
not know whether the administrative
difficultics and other things apprehend-
ed and due to which the comoulsory
deposit scheme was dropped may not
crop up here too. The provisions will
apply to every firm in the .country.
A firm may take a deposit of Rs. 100
‘and lend Rs. 10 out of it. Even that
firm will be covered. It is not restrict-
«d to firms or corporations handling a
certain amount of money, say, over
Rs. 5 lakhs or Rs. 10 lakhs. 1 do not
know if the implications of the Bill
'have been realised by most of the
‘Members. The provisions are so wide
that one shudders to think what will
happen if it is not properly applied.
Considering the amount of work that
will be required to be done by persons,
companies or firms or corporations
coming within the scope of the provi-
sions, it will be almost impossible to
comply with them, at least by tkose
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who live in outside places, in the sub-
divisions and in smaller towns. They
will not even know that this Bill has
been passed into law and they are
required to send in all kinds of
returns.

The powers that have been propos-
ed are so vital and so drastic that I do
not know whether anybody can be sav-
ed . You will find that apart from
these firms and corporations which are
intended to be roped in, the powers
now bheing given to control commer-
cial banks alsp are very wide. At
presert, the powers exercised by the
Reserve Bank are themselves wery
wide. As a matter of fact they are
entitled even now to give all kinds of
directions. They can exercise those
powers in so many various ways that
thev can compel any banking institu-
tion to fall in line with the wishes of
the Reserve Bank. There are cases
where even managers have been re-
moved, simply because the manager of
a particular bank criticised the then
Governor of Reserve Bank which the
latter did not like.

You wil] find from the provisions in
sections 45J, K, L etc. that all kinds
of directions can be given to these
institutions. Similarly, so far as the
commercial hanks are concerned, apart
from the restrictions that have been
proposed on unsecured loans, under
the provisions proposed in clause 11,
certain advances cannot be made to
certain class of persons. No excep-
tion can perhaps be taken to that.
There are other provisions, that at
any time the Reserve Bank can give
directions as regards the purpose for
which the advances can be made, the
margins to be maintained, the maxi-
mum amount which can be advanced.
Also the maximum amount of gua-
rantee can be given by a banking
company on behalf of a company, firm
or association is specified. The powers
are so wide that the Reserve Bank
takes the position of the board of
directors or manager of the bank con-
cerned and give directions that money
is not to be given in advance for a
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particular purpose or given more than
a particular amount.  After all, the
banks are. managed by persons who are
responsible and in whom the share-
holders have trust. They are elected
by the shareholders. They know their
businass. As a matter of fact, not
many ceses can be cited of any misuse
of the powers of the directors requir-
ing thiy kind of restriction.

Similarly, the other provisions pro-
posed are also very very drastic. A
director can be removed, a manager
can be removed, an employee can be
removed and no reasons need he
assigned, except when there is suffi-
cient time for the Reserve Bank to do
so. There is no appeal. You cannot dis-
miss your darwan or even ordinary
peon unless you give him reasons, and
he has the right to go to the courts. But
here the person in charge, a managing
director or manager or employee can
be removed without any reason. Even
that vacant place is to be filled up
by the Reserve Bank. The board of

/_/directors cannot do it even in con-

sultation with the Reserve Bank. That
power is attempted to be given to the
Reserve Bank, not to the employer.
The provisions are so wide that this

Bill should be sent for scrutiny
to  the Reserve Bank...... (An
Hon.  Member: Reserve  Bank?)

1 am sorry, to the Select Committee.
There is another point about the pro-
vision regarding the voting rights.
Suppose ten persons hold shares to the
extent of five per cent each, it comes
to 50 per cent of the share capital; if
20 persons hold one per cent ~ach. it
comes to 20 per cent. These 20 per-
sons will outvote the persons who
hold 50 per cent share capital.
I cannot understand why you
are making the minority to come in
the position of the majority and con-
trol over minority shareholders. There
is the provision to put five additional
directors, although I find there is a

Government amendment to reduce:

that number. All these cannot be consi-
dered in a House like this and there-
fore, 1 suggest that it be sent to a
Select Committee.
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Shri M. R. Masani: Mr. Deputy-
Speaker, it seems very difficult for
some of us to understand the min& of
the hon. Finance Minister and his de-
partment. Only three days ago he
made a statement on economic policy
which was both. enlightened and so-
phisticated and we had hoped that
perhaps from then on the policies that
would be followed would also be en-
lightened and  sophisticated.  Only
two days later, today, he has come up
once again with this reactionary and
restrictive provision.... (An Hon.
Member:  Reactionary?) Anything
that holds back the progress of the
country is reactionary. This Bil] re-
peats the pattern of the unfortunate
Companies Bill which the House was
dragooned into accepting a few days
ago by a dictat from above.

What are the functions of a bank?—
four, I believe: to provide safe cus-
tody for the funds of those who save.
to mobilise thereby the savings of the
community, to invest these resources
in  industry and commerce valid
produetive purposes, and finally to pro-
vide credit to enterpreneurs so that-
their productive operations may be
financed. In more advanced countries,
even the operations of farmers are
financed by banks in that manner.

Today, one third of the banking sys-
tem of India is already under the con-
trol of the State through the State
Bank and its subsidiaries. Two-thirds
is owned by thousands of small share-
holders. Some of them are big banks
called scheduled banks. The Reserve
Bank regulates and guides the entire
system with the wide powers that it
enjoys today.

This is a situation that is appro-
priate in a mixed economy. Under
British rule, our banking system was
impeded by the domination of the
British banks. Since Independence.
Indian banking has a pretty wonder-
ful record of service and by and large
they have made good progress. By.
and ‘large, banks have been efficiently
run: 1:very much: regret that the-
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Minister, while discussing this subject,
tailed to bring this point home. There
may be a few malfactors, as there
are in every walk of life, but by and
large the banking industry is com-
petently and honestly run.

You are now opening the door to
the kind of demagogy which we have
just heard from the communist
benches. They talk of concentration of
power. There is no basis whatsoever
for this bogey that the communists
and Congress benches are raising
for demgogic reasons. The Reserve
Bank’s pamphlet on Trends and
Progress of Banking in India
during 1961 shows that, in the case of
40 banks inspected, the concentration
of advances in the hands of a few
operators was Rs. 31 crores, roughly
2.3 per cent of the total advances of
those banks amounting to Rs. 1346
crores. That percentage of 2°3 was a
drop from what it was eight years ago
in 1953, when it was 3:8 per cent. In
other words, whatever little concen-
tration of advances there wag was dis-
sipated and has come down from the
insignificant figure of 3'8 to the even
more insignificant figure of 2'8@ per
cent, Advances to directors, relations
of directors and all those in the contorl
of banking operations, in the case of
those 33 companies inspected, was
Rs. 9 crores representing 0.7 per cent
of all advances as against 1.1 per cent
in 1933, The Minister would have been
fair to himself and to the country if
he had the fairness and decency to
state these facts before the House
instead of trying to mislead it in the
way Government are trying to do. If
any concerntration of power exists in
the banking  industry, it ig in the
hands of the Reserve Bank of India
the nominees of the Minister himself
He is the big monopolist, big State
Capitalist and the banking monopolist
who is now trying to squeeze out the
weaker section by using police powers
for the purpose.

Anything that injures the delicate
structure of the banking mechanism is
a blow to the economy of this country:
it is monkeying with the economy of
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this country. That is what the Bill
does.

My communist friend who  spoke
before me claimed that the Govern-
ment of India are the guardians of
the sixty lakhs of depositors, Let
them go and get a vote of confidence
from these sixty lakhs. These sixty
lakhs of people have confidence in the
bankers who run the industry today,
and that is why they put their money
in the banks. They have no such con-
fidence in this Government, The ex-
pansion of the country’s money market
and the credit facilities of this country
will be retarded by the monopolistic
and bureaucratic tendencies, Some of
those who deposit their money in
banks will today hoard it in future.
buy gold or put it underground.
because they will not trust this con-
fiscatory and expropriatory Govern-
ment whose wordg cannot be trusted,
as we saw in the debate on the Com-
panies Bill. Lakhs of depositors have
faith in the banking companies and
have no such faith in the Government.
Let the Government hold a plebescite
among the sixty lakhs of depositors and
then see whether they have confidence
in the Finance Ministry.

It may be that there are male-
factors; there are abuses. We know
there are, Ig that the reason for
hamstringing  the entire industry?
There are corrupt Ministers; we have
seen that there are; threre are corrupt
officials; we have seen that there are.
Is that the reason for abolishing Gov-
ernment? (An Hon Member: Turn
them out.) and having anarchy?....
(Interruptions.) Would it be ]ogxcal
if you abolish altogether the Govern-
ment because some Governments are
corrupt? That is a fallacious argument.
Deal with the malefactors; you have
the support of the whole country. But
do not lay your axe at the root of the
tree that gives the country this credit
mechanism. I have said that their
record is generally good, There are
exceptions and they should be dealt
with, but not by this crude and rusty
weapon which is sought to be wielded.
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Apart from the danger to the
country, look at the position of the
Reserve Bank itself, It has its hands
full. Its record, by and large, is feason-
ably good. In the last ten years, it has
learnt gradually to rise to its respon-
sibilities. It is just at thig time when
you dump on it an amount of minis-
terial forms and work which is alto-
gether repugnant to any intelligent set
of people, This will lead to further
bureaucracy; this will lead to the ex-
pansion of staff, and this will lead to
Parkinson’s Law setting in motion
again, You are creating a huge bureu-
cracy to run something that requires
a delicate mechanism. I fee] sorry for
the Reserve Bank of India and those
officials who will now have to do a lot
of clerical and ministerial work which
should not be entrusted to them. Any
amount of paper work will be dumped
on them, of which figures have been
given in thig House. Thus, the quality
of supervision and leadership th:ut the
Reserve Bank should give will be
weakened and even the Reserve Bank
will not be able to perform its func-
tions in the way it should,

It may be argued that thig Bill does
not scck to destroy the banking
industry, My hon, friend over therc
is entitled to say that. I think that it
does not destroy the banking industry,
.of course, but it only cripples it. Crip-
pling is the first step to destruction.
That is why from these Communist
Benchres, your Bill has been welcomed.
The Communist Party in every country
believes in increasing misery It
believes in disrupting the social fabric
so that the pillars can be brought
down. Their welcome should make
you think twice. The democrats who
adorn the Congress Benches should
think twice when they get support
from these Benches. It is very dubious
support. The enemies of the country’s
progress want something; that is a
very good warning to all men of good
faith to think again.

So, this Bill will cripple the banking
industry, 1 entirely agree with and
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endorse what hag fallen from the lips
of the preceding speaker from the
Congress Benches, “He said he shud-
ders to think” what would happen
after threse powers are given. How
long will the hon, Members of the
Congress Party go on sitting there and
shuddering to think? Why do they
not think instead? Why not cross the
floor? In any other country, when a
man shudders to think of the results
of Government'’s actions, he crosses the
floor. There are many members of the
Congress Pa;",y who are today shudd-
ering to tkink. 1 appeal to them to
consider their own obligations to this
country: whether they would remain
there or whether they will, in being
honest to the country, cross the floor.

I will not spend time on the clauses,
since you have been good enough to
keep two hours for the discussion of
the clauses. I, along withh my hon.
friends on the Congress Benches, have
not tabled several amendments, and
we shail discuss those clauses when
they are moved, But there is no doubt
at all in my mind that the powers given
by clauses 18, 11, 13 and 9 will be dis-
astrous. This Bill gives the Govern-
ment, through the Reserve Bank, the
power to remove a director or an offi-
cer or any employee, even 5 clerk
of 3 bank without giving any reason,
without alleging any crime. Even if
they do not contravene the provisions
of any rule or regulation, the Reserve
Bank can say, ‘Mr so-and-so will
hereby be dismissed from the bank.”
He stands dismissed. It is true that
normally he may be heard, but the
Reserve Bank may dispense even with
the right to hear the gentleman con-
cerned and dismiss him without his
being heard and leave him to make an
appeal to the courtg later, Is this com-
sistent with the spirit of the rule of
law? Is this the kind of thing that we
want to bring into existence under our
Constitution about which we all ex-
pressed pride in the last two days?
This is a classical example of glving
‘to the Reserve Bank power without
responsibility,
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Today, the Reserve Bank cannot sack
even its own officers, Under the
Industrial Disputes Act and the orders
of tribunals, the management of the
Reserve Bank carnot sack its own
clerks and its own officials. But it can
.arbitrarily sack anyone else’s clerk and
anyone else’s officials. So, the labour
laws of the country will not protect
them, It ig an anti-labour legislation,
quite apart from anything else.

That is the way it truncates the dis-
cretion of the bank managers and
directors to run the bank as
their shareholders and their
depositers want their to run it, and
that is why we are opposed to this
Bill altogether.

There is a clause that seeks to trun-
cate the right of non-banking compa-
nies to carry on the work of banking.
This is something that has come down
in our country as in other countries
from tradition. From the Middle
Ages in India in the countries of

Europe, there have been banking hous- °

¢s which have been of a mixed :harac-
ter. They are not banks, they do other
business; ‘hey als> safeguard deposi-
tors by putting their deposits to fruit-
ful uses. There is nothing wrong with
it. Even today, in the more advanced
countries of thé West, there are insti-
tutions that are not primarily banks
that carry or the business of banking.
Again, we are trying to hurt these ins-
titutions at a time when the banking
industry in this country has not
developed to itg full stature, when
people in the villages do not know
what a bank is and do not know
where they can deposit their moncy.
We are trying to destroy the only
channel in which these small deposi-
tors place their money in safe hands.
All these are various aspects of this
needless regulation and jnterference.

The aim of the Bill, as given in the
Statement of Objects and Reasons, is
as usual, deceptive.-Anyone who reads
the Statement will think that this is a
very modest Bill. The name of the Bill
is even more deceptive. It ig called the
“Banking Laws (Miscellaneous pro-
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visions) Bill”, It has been well said
in the press recently that it ig a Bill

which  seeks not aonly to en-
hance 3hd extend the powers
of ccntrol and supervision

over the commercial banks but to an
extent enabling the Reserve Bank of
India to appoint additional directors
on the Boarq of the banks, summarily
dismiss them without going through
the due process of law and to issue
directives regulating the maximum
financial accommodation that will be
needed, and so on and so forth. There
is a long column, ang it ends by saying
sarcastically that “it yet has been
designated as a Bill containing mis-
cellaneous provisions”. There is
nothing miscellaneous about this Bill.

Mr, Deputy-Speaker: The hon.
Mcember's time is up.

Shri M. R. Masani: I would like to
take a few minutes more. I am the
only spokesman of my Party.

Mr, Deputy-Speaker: You

already taken 15 minutes,

have

Shri M. R. Masani: No{ quite; some-
thing less. So, Sir, I was saying that
this Bill should have bcen described

as a Bill to cripple the Banking
Industry anj not as  Miscellaneous
Provisions Bill. It is a Bill with

malice; it is a Bill with a knife in it.
There js nothing constructive about
it

1 would have gladly supported my
hon_ friend’s motion that the Bill be
referred to a Select Committee. I
think such a Bill shoulq go to the
Select Committee but, after the ex-
perience we had in this House a few
days ago and the contempt with which
this Government treats reports of
Select Committees, I do not think
very much purpose will be served.
The}efore, 1 am moving that this ‘B‘ill
be circulateq for the purpose of elicit-
ing opinion thereon by the 29th Feb-
ruary, 1964. 1 know that my hog.
friend opposite will not accept this
amendment. They want to hustle the
country and the house into passing a
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Bill about the very nature of which
we do not understang enough., I am
not familiar with banking. This
morning, when the amendments of
the hon. Minister were flung at us,
when we were asked to discuss them
this afternoon, I certainly could not
understand the purport of more than
half of them. I think I understood
about half; the other half, I said I
shall have to consider what they con-
tain. Is this the way that the House
is going to be asked to enact legisla-

tion which would affect the very
economic life of this country?
I would like to make another

suggestion to my hon. friend. Postpone
the Bill. Appoint a Commission of
Inquiry at a high level. Let the
Commission of Inquiry go into the
entire structure ang management of
the banking industry. Let the report
of the Commission of Inquiry be
placed before the House and let legis-
lation be introduceq on those lines.
I challenge the Government to do
that. Then they will have a case.
Otherwise, today, they are asking us
to take action against the industry
without any basis at all.

Now, in his book entitled A Week
with Gandhi my friend Mr. Louis
Fisher quotes Ghandhiji ag saying
that, if Gandhiji had had his way, he
would have wound up the Reserve
Bank of India and the State Bank
and distributeq the funds in their
vaults throughout the villages of India,
because this shoulg have been the de-
centralisation of economic power.
That was Ghandhiji’s symbolic way of
showing his antagonism to mono-
polistic State institutions like the
Reserve Bank ang the State Bank.

What does this Bill do? This Bill
does exactly the reverse. This Bill
tries to take away the depositg of the
small people throughout the villages
and towng of this country and bring
*hem into their hands, the hands of the
big monopolies in Bombay ang Delhi.
That is why thig Bill ig contrary to
everything fundamentally democratic
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and liberal in Ghandhiji's teachings.
It is not an accident that ope ot
Gandhiji’s best living disciplines, Shri
Jai Prakash Narayan wrote in the
Hindu of 8th November: “The more
centralised the economic order, the
greater is the exploitation; power has
also to be decentralised. The basic
thing in a democracy is, who takes the
decision? A few at the top or the
many at the base.”

Once again, in this Bill as well as
in the Companies (Amendment) Bill
last week, we have = clash between
those who believe in 5 free society
and those who believe in a command
economy of the Soviet type. The
support this Bill has got from the
representatives of the Soviet Govern-
ment and system in this country
shows that this is not a democratic
Bill.

Shri Prabhat Kar: What have these
representatives to do with the Soviet
Government?

Shri Daji (Indore): Sir, on a point
of order., He said “representatives of
the Soviet Government.”. It cannot
be allowed. He must withdraw it

Mr. Deputy-Speakar: Please with-
draw it.

Shri M. R. Masani: [ withdraw the
word “Government.” 1 meant the
Soviet system,

Shri Morarka: Sir, I think that there
is ample justification for sending this
Bill to a Select Committee. This Bill
has a misleading appearance of sim-
plicity. It is a harsh provision and,
if I may say so, an unreasonable law
to be put on the statute-book withou’
examining ang scrutinising the various
provisions. This Bill introduces for
the first time a principle of arbitra-
riness in our system of jurisprudence.
The reasons why I say that this Bill
should be sent to a Select Committee
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that a Bill expands the scope of the
functions of the Reserve Bank. Apart
from controlling the cornmercial banks,
this Bill is going to control now each
and every financial institution, of
every type. Further, it is also going
to control each and overy non-banking
institution  which accepts deposits
from the public. Ang then as regards
what these deposits are, whether it is
a Joan or deposit, again the judgment
of the Reserve Bank would be final.

The second reason is that this Bill
In a way curtails the fundmental
right, right to propcrty, in a  very
substantial manner. It reduce the
voting rights from nve to one per
cent, I will have something more to
say on it when I come to the details.

Then it gives powers to the Reserve
Bank to appoint upto five directors
on the board of any banking com-
pany. 1 will not go into the merits
of the proposition just now; we will
discuss it when we come to it. But
the fact remaing that on the board of
any bank, if there are five government
directors sitting, nationalisation is a
far better alternative and a more
equitable proposition than to have the
banks functioning as they are with
five government directors. In
nationalisation you pay compensation.
Besides compensation you take the
responsibility for the proper function-
mg of the undertakinge that vou
nationalise.

An Hon Member: Kindly move that
motion,

Shri Morarka: Under this regulation

and control, you have government
control of the banks without any
nationalisation, without any com-

pensation, without any responsibility.
Then, my most important point is
about the right which you are giving
1o the Reserve Bank to remove the
Chairman, the managing director,
director, manager, executive or any
other officer of the bank.
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Shri Morarka: 1 agree. It they do
not act properly, they must be given
a punishment. If the thief commits
theft he is given punishment. If a
murderer commits murder he is given
punishment. But beforc anybody is
given punishment he is given a fair
trial. (Interruption). This is not a
thing of satire.

Shri Bhagwat Jna Azad: There are
so mery murders already done by the
banking companies. I know which
interests you represent.

Mr Deputy-Speaker; Order. order.

Shrimati Savitri Nigam: Reserve
Bank is the competent authority.

Shri Morarka: My friend is aware
of the murders committeq by banks.
I bow to his knowledge. I am nod
aware. Therefore, my arguments are
based on that ignorance.

Shri Bhagwat Jha Azad: You know

everything, but you connive. That is
the point,
Shri Morarka: 1 think my friend

who is as young as I am shoulg at
least have some regard for the eti-
quette of Parliament,

Shri Bhagwat Jha Azad: I know
more etiquette. He should not talk
of etiquette. This etiquette is not
the monnopoly of my friend.

Mr. Deputy-Speaker: Order, orde

Shri Morarka: I was only saying
that before a man is condemned he
is given a fair trial. And if you don’t
give him the due process of law, the
chance to prove his innocence to that
extent vou are introducing new
principles,
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Shri M. R, Masani:
principles.

Cemmunist

Shri Morarka: It is only the other
day that we amendeq the Companies
Act. In the Companies Act which
was approved by this honourable
House, what principles did you adum-
brat»? You say there will be a tri-
bunal, an independent tribunal; there
would be a recommendation of the
tribunal; ang only on that recom-
mendation of the tribunal the Govern-
ment can remove a person from th
management. And even then thcve
would be an appcal, at least on the
question of law, on the decision of the
tribunal anq the Government. Here
there would be nothing. The Reserve
Bank along wouldq be the sole
custodian of the interests of these
people. The Reserve Bank would be
the prosecutar, the Reserve Bank
would be the judge, the Reserve Bank
would be the jurv, and the Reserve
Bank would be the executioner. This
would be the function of the Reserve
Bank. Howsoever impartial this in-
stitution of the Reserve Bank may
be, there may be gooi officers. there
may be bad officers. and I think there
must be valuable safeguards, some
brakes and safety valves provideq in
the interests of the citizens of this
country.

Then, apart from all these things,
the parties who would be affectej by
this legislation, the variouc non-bank-

ing companies, the various hire-
purchase companies, the various
financial  institutions,  commercial

banks and shareholders. none of them
have been consulted by either the
Reserve Bank or the Government,

Anq above all, the most important
thing is that even the hon the Minis-
ter of State who moved the motion
this morning did not give a sindle
reason why he wants to rush through
thic Bill. Unless anq until there is
some reason, some semblance of a
reason why the Bill should be rushed
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through, I think it woulg be a good
and healthy practice to send the Bill
to a Select Committee of this House
and to have the Bill scrutinisai there.
Why this nervousness of sending a
Bill to Select Committee? 1 do not
agree with my friend Mr. Masani
when he says that a Select Committee
does npo good to the Bill,

Shri M. R, Mhsani: 1 did not say
that. I said that Government showed
contempt for its recommendations.

Shri Morarka: It is not correct to
say that the Government showed anv
contempt for the recommendations of
the Sclect Committee, It is also true
that the House is not bound to accept
each and every recommendation of
the Select Committee. But even in
the Companies Bill, most of the recom-
mendations of the Select Committee,
with the exception of one  were
accepted by this honourable House.

Now, this Bill, as I said, seeks to
regulate, control and govern the acti-
vities of non-banking financial institu-
tions and other non-banking com-
panies receiving deposits. Thig is a
comprehensive Bill which introduces
far-reaching structural and opera-
tional changes in the banking credit
and monetary mechanism of the
country. In short, thig Bill authorises
the Reserve Bank to appoint addi-
tional directors on the board of the
bank, to summarily dismiss any person
in management without going through
the due processes of law, to issue
directives regulating maximum finan-
cial accommodation which can be
given to anyv individual, firm or com-
pany. It curtailg the voting rights of
shareholders; it regulates further the
term of office of the chief executive;
and. finally. it restricts the loans that
mayv be advanceq to the directors or
to the associates of the company,
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There are many provisions in the
Bill which are very good ang healthy

but yet there are some provisions
which require careful looking into.
Take, for example, this provision

which appears so attractive to every-
body namely to reduce the voting
rights from 5 per cent to 1 per cent.
The biggest shareholder today in the
country is the Life Insurance Cor-
poration. The Life Insurance Cor-
poration has got 27 per cent shareg of
one bank. The moment this Bill is
passed, this 27 per cent voting rights
woulq become 1 per cent. So far as
the individuals are concerned, even if
they have got 20 per cent shares held
by one individual today, they can
easily transfer their shares they can
easily divide their shares among twenty
persons and still maintain the same
quantum of voting right. Whom are
vou going to help by a provision of
this type? You hear the public criti-
cism that you have violated the rights
to property by reducing the voting
right. But in effet whose voting
right are you going to reduce? The
private individual can divide the share
ang still retain the same voting rights.
But the Life Insurance Corporation or
the Unit Trust which vou are going
to form are not going to, thev cannot,
they have got no other nominees, and
therefore it is their voting right which
will suffer. Would that strengthen
the Government's hands, or would
that weaken the Government’s hands
I woulq like to know. Whyv do this
thing in a hurrv without understand-
ing the implications properly? I could
have understonq if you had brought
simultaneously with this provision the
restrictions on share transfer If 'vou
have that provision also. then a person
who holds 20 per cent shareg todav
cannot divide the holdings and trans-
fer the shares. But without that pro-
vision, your scheme of Government
interference and control is basically
incomplete. It is only the Govern-
ment institutions and public institu-
tions like LIC which are going to
suffer.

You are going to bring within the
ambit of this Bill all other financial
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institutions and non-banking com-
panies. Even before this Bill was
introduced, as early as May 1962 the
Reserve Bank has been writing to the
various companies questioning the
right of accepting deposits. The
Reserve Bank had been telling them
that because there is a provision in
the memorandum of the Association
to accept deposits and invest that
amount you take as deposits, it auto-
matically becomes a banking company.
Sir, out of 32,000 companies which
are functioning in the country today.
there is hardly any compary the
memorandum of which does not con-
tain a provision like this. Does this
mean that all the 32,000 companies
would now become financial institu-
tions or would become non-banking
companies over which the Reserve
Bank would have its jurisdiction and

authority?

1 have already talkeq about the re-
moval of the director. It is a very
strange anomaly that the Reserve
Bank cannot Temove its own directors
ang officers; I cannot Temove my
officer from the bank, but the Reserve
Bank can remove Me and any other
officer without assigning any reasons,
summé\rily ang I have no remedy, To
say the least, this is against the
principles of natural justice. If'I have
done something and found guilty _by
any process of law. by all means give
me the punishment you think proper.
We discussed the Preventive Deten-
tion Act. My friends on the other side
were very elequent in the name of
liberty, fraternity and what not. Now
when the same thing is being pre-
petuated here for offences which are
of a commercial nature. they ]en.d
their weighty support to the provi-
sions ¢! this B:1.

Government now gives the right to
the Reserve Bank to appoint up ta 6
directors on the board of any com-
pany. Now Government have corne
forward with an amendment saying
either 5 directorg or one-third, which-
ever is less. In other words, it is not
Government's intention to have a
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majority in the Board. If that is so,
what is the sanctity of having §
directors or one-third? Either Govern-
ment keeps one person as a watchdog
or inspector on the Board or Gdvern-
ment has a majority in the Boarq and
controls the affairs of the bank. But
to have a group of people looking-
over the shoulders on the work that
the other directors would be doing is
not in the interest either of the bank
or the Reserve Bank or the monetary
system <f the country at large.

Under the guise of protecting the
pubiic interest and improving the
business morality, there is a tendency
on the part of the bureaucracy to ar-
rogate to itself all the discretionary
and discriminatory powers that can
possibly be conceiveq of in spite of
limitations against this in the Con-
stitution. This tendency to aggrandize
the coercive powers and the ultimate
unauthoriced growth of authority is
bound to tamper with justice and
fairness. Under these powers, there
is a tendency on the part of the gov-
ernment agents to presume a man
guilty unless he proves his innocence,
to ignore the statute of limitations, to
charge a man with offence so old that
he cannot marshall evidence in
-defence. to prosecute a man for doing
something that was not declared
wrong until after he did it, to assume
inquisitional powers and to ignore
facts and infer guilt.

I think that there is ample justifi-
cation for reference of this Bill ‘o
a Select Committee. I am sure the
‘Select Committee will do something
good and return the Biil in a more
-acceptable form to the House. The
people whose interes's are aflected
must at least have the satisfaction
that they have presented their view-
-points and their case before a Select
Committee of this Parliament.

Y garT WY (W)
3MTeqey WEIRT, WA A faw 37 qIT
F @y war § 39 ¥ g9 o @
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Shri Bade (Khargone): Sir, I sup-
port this Bill because we are opposed
to nationalisation of banks which
means State capitalisation. We are
opposed to individual capital concen-
tration. When we are opposed to the
nationalisation of banks, it is our duty
to see that the banks working in
India are regularised. In the State-
ment of Objects and Reasons it is said
that they have brought this Bill to
regulate the conditions on which
deposits may be accepted and also to
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enhance the powers of the Reserve
Bank in relation to commercial banks
in certain directions so as to provide
stricter supervision of the operations
and working of such banks. But I
would like to support the amendment
moved by my hon. friend there saying
that the Bill should be sent to a Select
Committee, because I feel that there
are certain provisions which are
detrimental to the agriculturists and
the people in the motfussil areas. On
page 2 there is a provision which says:

“(c) ‘financial institution’ means
any non-banking institution which
carries on as its business or part
of its business the financing.
whether by way of making loans
or advances or otherwise, of trade,

industry, commerce or agricul-
ture; or”.
That means, if any petty sahukar

gives loans to an agriculturist then
he also comes under this provision.
There are petty sahukars in every
village. If the Reserve Bank is given
a hold over these petty sahukars then
they will have to send their annual

balance-sheet to the Reserve Bank
officials. Then these petty sahukars
will stop lending money. The co-

operatives give only three per cent
and the rest is given by these
sahukars. If they stop giving money
loan the poor agriculturists will be
affected. So, the implication of this
provision is that this law will be
made applicable to petty sahukars.
This is very detrimental to sahukars.
They are most illiterate. I know there
is much profiteering and exploitation
by these sahukars and, therefore, ail
States have passed money lending
Acts, Sahukar Vidhan Kanoon, Debt
Relief Act, Debt Concession Act and
all that and they have made provi-
sions restricting the money-lending
and taking more interest from the
agriculturists. But here there should
be some exception made that this
provision may not be made applicable
to these sahukars or those creditors
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who give only Rs. 10,000 or Rs. 20,000

per year. There should be some such
provision.
15 hrs.

Then there is another provision

regarding removal of managerial and
other persons from office. I refer to
page 11 of the Bill. The provision is
like this: i

“Notwithstanding anything con-
tained in any law or in any con-
tract, memorandum or articles of
association, on the removal of a
person from office under this
section, that person shall not be
entitled to claim any compensation
for the loss or termination of
office.”

That is most undemocratic. If the
officer is removed from office, he is
not entitled to any compensation;
nothing is given. If there are mal-
practices or other defaults, they are
not given any compensation. But only
because he is removed from office, he
will not get compensation. That, 1
think. is against the common law and
the recognised principles of jurisprud-
ence.

Then, there is one more point about
which I have got some doubts and
that is about the remittance of debts.
The remittance of debts, of course,
will be done with {he previous ap-
proval of the Reserve Bank. The pro-
vision is quite good. The contention
of Mr. Morarka was that remittances
should not be with the approval of
the Reserve Bank and that only with
the approval of directors. I think, my
hon. lady Member must not be know-
ing the law and how the proceedings
are going on in courts. Sometimes,
the banks are to remit the debts if
they are bad debts. If some compro-
mise comes about, they should be
authorised to remit debts. Therefore,
the provision is proper and, I think,
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there should be no objection against
clause 12 in this enactment,

There is one more provision about
these depositors that nobody can
deposit the amount or give the loan in
any part of India except if they are
named as banks. That is also wrong
because there are so many thousands
and thousands and, I think, more than
lakhs of sahukars doing the business
of kirna merchant and doing the busi-
ness of money lending. Why should
they names their dukan or shop as
shop as bank. That is also not
proper. Therefore, I think, if the
Bill goes to the Select Committee, all
these defects would be removed.

Then there is another thing also.
They have said that there are 60 lakh
depositors. The money of the deposi-
tors is very badly used. I have seen
banks cornering the whole market.
What do they do? A sahukar pur-
chases some cotton and then he
deposits cotton in the bank and takes
the money and again he goes to the
market and raises the rate and he
deposits that cotton with the bank
and again takes the money from the
bank by depositing cotton or ground-
nut and in this way the whole market
is cornered and the prices go up.
Therefore, all those creditors make
too much profit or gain out the money
which is deposited in the bank and
the depositors do not get any interest
of an equal amount. I think this pro-
vision here in the Bill is proper. 1
think the Government is doing the

proper thing in regularising these
banks. I support this Bill. At the
same time I support the motion

brought forward by my hon. friend
on the other side to the effect that
this Bill should be sent to the Select
Committee so that all the provisions
which are defective and which have
implications over the moffusils—our
hon. Minister does not know how the
things go on in the villages—are
cured.



5725 Banking

Shri V. B. Gandhi (Bombay Central-
South): Mr. Deputy-Speaker, Sir,
this Bill is in a mixed bag. There is
something good in it and something
not so good. The Finance Minister
said that this Bill is criticised on the
ground that the Reserve Bank is seek-

ing to take arbitrary powers. Well,
it is not the taking of arbitrary
powers on which this Bill is being

criticised, but it is rather the case of
excessive powers, There are enough
provisions and enough powers avail-
able to the Reserve Bank under the
Reserve Bank Act and also under the
Banking Companies Act for the Gov-
ernment to be able to regulate the
banking system.

Now, in a few minutes that I have
at my disposal, 1 will first say a few
words about the question of voting
rights. It has been provided that the
voting rights will be reduced from
the maximum of 5 per cent of the
share-holding to one per cent of the
total voting rights. I do not think it
is a step in the right direction. If we
weaken those who would be responsi-
ble as stake holders in the bank, such
a reduction would also lead to conse-
quences which we cannot possibly
imagine right now. But it is quite
possible that unscrupulous and mis-
chievous share-holders can play havoc
and obstruct the smooth and normal
functioning of the bank. Usually,
this House is supplied with informa-
tion to enable it to judge the merits
of the Bill before the House. In this
particular case, one should note that
we have not been given enough in-
formation on very important points.
For instance, we were entitled to be
informed about other countries where
the voting rights of share-holders of
banks have been so drastically
.restricted and now we are restricting
them further from 5 per cent to 1 per
cent. I do not know if a reference to
this point was made in the speech of
the hon. Minister of Finance. But if
he did so, I probably did not hear
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Then the second important point
which we have to consider is clause
18 of the Bill. Clause 18 seeks to
give powers to the Reserve Bank to
remove managerial and other person-
nel from office. Now, here I would
say in support of the proposal that
this power really is sufficiently quali-
fied. Before the Reserve Bank can
take any action, it has to ensure cer-
tain things, for instance, it has to
prove that the step taken is going to
be in the public interest. It has to
prove that the step taken is likely to
prevent the affairs of the bank being
conducted in a manner detrimental
to the interests of the depositors. It
has to prove that it will help securing
proper management. Finally, there is
this important provision that the
reasons for the action taken by the
Reserve Bank are to be recorded in
writing. I think that this is quite an
important safeguard.

And yet, it is not that we cannot
criticise the Bill on clause 18. For
instance, it is a very novel idea that
it should be provided in a Bill of this
kind that the removal of a director or
a managerial person could be made
even though nothing has been held
against him and nothing has been said
that he has contravened any of the
provisions of any of the laws on the
subject. That is rather a sweeping
power to be taken under a Bill of
this kind.

We know that banks are institutions
which are based on the confidence of
the public, and they are credit insti-
tutions, and the confidence of the
public is their life-breath, and as
such, these sweeping powers are
rather a constant threat to manage-
ment.

This Bill, as a result of the amend-
ments proposed by the Finance Minis-
ter, has been substantially improved.
For instance, the original proviso
which said that the removal of the
managerial personnel could be carried
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out if it is felt that delay in removal
will be detrimental to the institution
or to the banking system has been
deleted, and I think that that is a step
in the right direction. We know that
a reasonable opportunity of making
representation against the proposed
order is also provided for in section
36AA(2).

There is another respect in which
this Bill has been improved as a
result of the amendments proposed
by Government, and it is that pending
consideration of the representation as
aforesaid. the director shall not act as
such director, that is to say, there
will be some kind of a suspension and
ihe director. of course, will be asked
not to take part in the management of
the banking company during the
interval. I think that that is a good
improvement.

Shri Bhagwat Jha Azad: I join
with Shri M. R. Masani and Shri
Morarka in expressing my shuddering
views regarding this Bill. They shud-
der why Government are taking powers
from a few individuals for the nation’'s
interest. 1 shudder how long Gov-
ernment would play with the nation’s
interest and allow these few indivi-
duals to have the power with them-
selves. 1 also would like to express
my sense of disappointment along
with my hon. friend Shri Himat-
singka. The only difference is this.
His disappointment is that Govern-
ment are taking so much of powers.
™y disappointment is that Govern-
1aent are taking too few powers.

It has been now established beyond
doubt that the time has come when
the banks have to be nationalised. I
accept the challenge of Shri M. R.
Masani and friends like him. Let
Government have a plebiscite or
referendum even among the 60 lakhs
of depositors. I am not quoting any-
thing new when I say this, but I

DECEMBER 19, 1963 Laws (Miscellaneous 5728
Provisions) Bill
would remind the hon. Mjnister that

the organisation to whieh we belong
had at the Jaipur meeting in 1948
accepted the principle that life insur-
ance and banking should be nationa-
lised. Those are the very words. I
am quoting from the Jaipur resolution
of the Congress adopted in 1948.
Since then, fifteeh years have passed,
and no arguments have been ad-
vanced by friends who support other-
wise a measure like this, like Shri
Morarka and Shri Himatsingka to
point out why there should not be
nationalisation of banking in this
country. Is not the very fact of Shri
V. B. Gandhi's reference to the sweep-
ing powers being taken by Govern-
ment to remove a man without even
giving him a charge-sheet or a show-
cause-notice enough proof to show
that Government also have come to
the same conclusion that this institu-
tion is now a parasite on the people’s
money in this country?

We have advanced in this
House arguments to prove how only
a small number of persons play with
the money of the depositors and are

of only a

very

advancing the interests
small group of persons. When he
gets a licence, he goes to the bank
for the loan. The man in the bank
sees the licence and says ‘Oh, a very
good licence’. Then, he finds who
the collaborator is. Then he finds
that this man by spending only Rs.5
lakhg will make about five or six
times that money. Then, he says ‘No,
no; I cannot give you the money; there
is some reference to be made’. Inthe
meantime, he calls for that collabora-
tor, and tells him ‘Are you going to
collaborate with this foolish man?
Come on, I shall give you a good
collaborator, I shall give you collabo-
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ration of some other Indian’. After
two or three years, when the small
man goes round and does not find
anybody, the man in the bank calls
him ‘Well, come on, have Rs. 5 lakhs
and sell it’. These few persons
controlling the  banking institu-
tions are playing havoc with the
national economy. It is not I who
am saying it. It is the premier
organisation of this country which is
controlling the Government of this
country after Independence, which
has accepted this position in its reso-
lution passed at Jaipur. I am not the
only man who is saying this, but
almost all the Members, barring, of
vourse, a very few who are in an
unenviable minority in the party, say
*hat banks should be nationalised.

After ull, we are not people who
are doctrinaire, It is Shri M. R.
‘Masani who is doctrinaire. He has

quoted the instance of so many coun-
tries, I have brought this book here
with me so that I could also give him
food for thought, but he has fled away
and he is not present here in the
House now. Here is the book by
-even an economist like Mr. Rostow
of that take-off fame, who says that it
is a minor tragedy of American
economy that the people of America,
as well as the people in Europe and
other countries are now thinking
more and more in terms of having
more control by Government in the
‘economic affairs of the country in
their own interest. Is it not known
to us that even in America 20 per
cent of the national income only is
‘being distributed by different spheres
of Government, whereas in this coun-
try it is hardly 10 per cent? How can
those gentlemen who are charging us
‘You are a State monopoly, you are
a capitalist’ and so on oppose this
idea of nationalisation? They should
realise that monopoly and capitalism
are bad things even in the banking
industry. Therefore, let him join me
in removing this capitalism. Why?
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Not for the teeming millions’ welfare
only. Leave them aside. We have
seen the totalitarian system of gov-
ernment, We have also seen the capi-
talist system of government. We are
in independent India under the leader-
ship of our Prime Minister. We have
adopted the socialist pattern of society
which necessarily means the bringing
about of the welfare of the people. If
you believe in that principle, it is but
necessary that the first step Govern-
ment should take now is to nationa-
lise the banks.
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“"The provisions of the Bill are just
tinkering with the problem. When
you are reducing their voting powers
from 5 to 1 per cent, when you are
asking them about the limitations on
directorships, when you are asking
them about removing some of them
for mismanagement, they are mani-
pulators par excellence in inventing
new loopholes. They know only one
lesson and that is how to manipulate
figures. They know how the law can
be circumvented, they know how to
get out of the clutches of every
amending law. Therefore, it is high
time that Government straightway
come forward with a measure nationa-
lising the banks, That will be in con-
sonance with the principle of socialism,
in conformity with public opinion and
in accordance with the views of the
Congress as expressed in the Jaipur
resolution.

The hon. Minister said that by
bringing in this measure, concentra-
tion o,%mnomu_mweuw—r%l—m(-
persed How? Mere utterance of
this statement will not do it. How
can it be said that these three or four
provisions will do it. It is said that
the non-banking institutions are for
the first time brought within the pur-
view of the Bill. How will it help
further? Are there not sufficient en-
actments empowering Government to
control them already? Have Govern-
ment been able to do so? The very
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fact that there are rules and powers
with Government to curb these gentle-
men but they have not been able to do
so is sufficient proof that this is not
going to help, and the only solution is
nationalisation.

Friends have said that it should go
to a Select Committee. What for?
‘What major principles are involved
which have to be discussed and agreed
upon? Three or four points have
been advanced by Shri Masani about
the bankers' functions. The first is
the safe custody of the deposits,
second is the mobilisation of resources
and the third is helping the enter-
preneur. But he conveniently forgot
the most important purpose—the
national interest. How is the money
safe in the custody of these people?
It is subjected to manipulation by a
small number of persons who use it
to advance their purpose of concen-
tration of wealth in their hands. We
have given figures, profuse figures, in
this very House—Shrimati Joshi, Shri
Prabhat Kar and myself. We have
shown how they are manipulating. I
wish I could repeat all that for the
knowledge of friends who are talking
about etiquette. I had no mill in
Sholapur which had to be taken over
by Government because of mis-
management. I have exploited none.
Therefore, I have not learnt the capi-
talist etiquette, nor do I want to learn
it. The only etiquette I know of is
the people’s etiquette. That etiquette,

that wisdom and that opinion demands "

that immediately Government should
come forward with a provision to
nationalise banks. If they do not do
that, I think they are not acting in
consonance with Party opinion.

Shri Gauri Shankar Kakkar (Fateh-
pur): I rise to support this piece of
legislation. But my grouse is that the
Government are still hesitating and
feeling shy to take specific steps
towards nationalisation of banks in

- order to safeguard the interests of the
poorest man in the country.
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There are various types of banking
in vogue. In rural areas, indigenous
banking is still going on. Then there
is co-operative banking. There are
district banks, co-operative banks and
apex banks which advance loans tc
agriculturistg in rural areas. Then there
are commercial banksin most of the
urban areas where the people resid-
ing in those areas are coming forth
to deposit whatever they save. I
find there has been no attempt towards
the betterment of the overwhelming
majority actually living in rural
areas, where 85 per cent of the popu-
lation are engaged in agriculture. 1
would have welcomed measutes to
actually strengthen the credit banks
in the co-operative sector. I am glad
that recently there has been share
participation by the State. There is
participation by the Reserve Bank
directly coming forward to advance:
money to apex banks and ultimately
it reaches the co-operative societies.
at the village level. The only diffi-
culty is that the operations are very
very limited and they cover, accord-
ing to the rural credit survey report,
hardly 6-7 per cent of the population
in rural areas.

If there had been nationalisation of
banks, the actual cultivator and the

+actual agriculturist would have bene-

fited in that they would have avoided
all agencies of exploitation of them.
They have to pay a high rate of inter-
est under native banking which is still
prevalent., There have been cases
where if a particular agriculturist has
had to take a petty loan of, say,
Rs. 10 or Rs. 25, he has not been able
to repay it throughout his whole life
and his sons are still debtors to that
mahajan or sowcar of the rural area.

Coming to the provisions of the
Bill, I have heard the speeches of
Shri Morarka and others. I canhnot
understand why Shri Morarka has
come forward to take shelter under
fundamental rights against this enact-
ment. May I ask him where was that
concern for fundamental rights when
zamindari was  abolished, when
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ceilings on land were fixed? I am very
sorry to say that none of those per-
sons who are now agitated against
deprivation of fundamental rights
which they see in this Bill were there
to voice their protest at that time.
Why was not concern shown for the
deprivation of fundamental rights of
crores of our population when such
legislation was resorted to? The pre-
sent system of banking undoubtedly
gives a sort of encouragement to a
handful of persons who are able to
go on accumulating wealth everyday.
It so happens that there are a handful
of capitalists who are able to accumu-
late wealth and enhance it through
banking channels. My hon. friend
Mr. Azad says that his Party, the
Congress party, has passed as early
as 1948 a resolution to nationalise
banking -and LIC. I am sorry to say
that the same organisation to which
he belongs attempts sometimes half-
hearted measures to eradicate capita-
lism: even if they enact half-hearted
measures, they have never been im-
plemented. I find that this same or-
ganisation which stands for socialist
pattern of economy gives all sorts of
encouragement to a handful of capi-
talists to accumulate their wealth.

I was happy that there was a
breeze in the House between Mem-
bers sitting on my left. I welcome
such breezes on such occasions when
attempts to implement socialist pat-
tern of economy are undertaken, Why
should there be attempts to safeguard
the interests of a handful of people
at the cost of an overwhelming
majority who are poor and get poorer
every day? These are the words of
the Prime Minister. He is convinced
that after Independence the handful
of rich persons are getting richer
every day and have accumulated so
much of wealth that they were never
able to accumulate during the British
regime. Who is responsible for that?—
The Congress Government and the
Prime Minister who gave them a
chance to do so.
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As I said, these are half-hearted
measures. If a bona fide case is made
out against a bank for mismanage-
ment or mala fides, why should not the
entire management be taken over by
the Reserve Bank? 1 welcome the
measures which enable the removal
of directors or manager or the em-
ployee of a particular banking insti-
tution. I do not agree with Mr.
Morarka that the Reserve Bank is
the prosecutor and is also the judge.
1 have confidence in it. Hardly any
complaint would come if the matter
is left at its hands. Cases of partisan-
ship etc. may arise if things are left
at the hands of political parties. I
congratulate those who handle the
affairs of the Reserve Bank and I can
say there need be no apprehension of
the sort expressed here. I fail to
understand how strengthening of the
hands of the Reserve Bank is going
towards totalitarianism; it would be
in the interest of the agriculturist and
the poorest living in this country. If
this law has been brought for the
purpose of creating the grounds for
the nationalisation of banking system
in the country, I welcome it and let
me say that I hope that the Finance
Minister will come forward very soon
with a specific method for nationa-
lisation of the entire banking system
in this country which would benefit
the poor agriculturist and the poorest
living in this country. That will
mean a true step towards socialist
pattern of economy to which Cong-
ress stands pledged.

Shri Kappen (Muvattupuzha): Sir.
even God’s powers over men are limited
by the free will with which he has en-
dowed men but the power of the Re-
serve Bank over the economic activities
of men is becoming unlimited. The
heat that has been created shows that
we are not taking a balanced view
of this Without suitable amendments,
this Bill will make the Reserve Bank
omnipotent and even God in heaven
may become jealous of the Reserve
Bank, (Interruptions.) I am not op-
posed to nationalisation of banks, If
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you think the time is ripe for it, do it
boldly. This is nationalisation by proxy.
The Government has been resisting
nationalisation of banks for the last so
many years.

The Reserve Bank had ample powers
even before this Bill, by the enactment
of the Companies Act, by the amend-
ment to section 42(b) of the Reserve
Bank Act, to control, supervise and
.direct the entire banking system. In
spite of all this what did it do at the
time of the Palai Bank crash or the
Lakshmi Bank crash? Did they save
the thousands of depositors? They lost
their money. ItIs not because the Re-
serve Bank had no powers. Why did
they not use it? There are three im-
portant provisions in this Bill: limiting
the voting rights of individuals is one
such provision. Veting rights were five
per cent of the total votes formerly.
They want to reduce it to one per cent.
Will it achieve the purpose for which
it is enacted? The result will be dis-
‘persal of shares among friends and re-
lations and if they want they will
continue to control. Then what is the
use of this legislation, which is not cap-
able of achieving the object for which
it i§ enacted? That is one thing that
I have to say about that provision.

Regarding the second provision about
the removal of directors the Reserve
‘Bank is given the power to remove any
director, executive or manager of any
bank. But under what conditions? We
must have a very balanced view of the
matter. What are the conditions under
which a director or executive can be
removed? It is not mentioned in the
Bill. If therefore, anybody says that
this is arbitrary, it is no exaggeration.
(Interruption). Therefore, they must
provide in this section the conditions
under which a director can be removed
by the Reserve Bank.

Again, the Reserve Bank is given
‘the power to appoint a director, to
appoint a manager, to appoint an ex-
.ecutive, etc., but who will pay them?
The bank has to pay them. Therefore,
the Reserve Bank ig not prepared to
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take the responsibility while it wants
the powers. My submission is this
there hag to be some natural justice.
Let us be just to all. Even if you want
to hang a man, give him an opportunity
tosay whatever he has got to say, Give
him the right to defend, and then hang
him I have no objection, But that is
not provided. Suppose, all financial ins-
titutions in the country are controlled
as it is provided in the Bill; the credit
required by the farmer, the agricul-
turist, is calculated to be about
Rs. 2,200 crores. What percentage of it
is now being supplied by the Govern-
ment and the co-operative sector? Not
more than 15 per cent is now supplied
to the agriculturists through the co-
operative societies and by the Govern-
ment direct. I ask a question: if all
the financral agencies are refused the
right to gather the money to help the
depositors, where will the agriculturist
get credit from? Can he go on with his
operation with 15 per cent of the credit
needed by him, and what is happen-
ing? We complain of agricultural pro-
duction lagging behind. What is the
reason for it? I wish to say that though
not the entire amount, a part of the
money that we are advancing through
the co-operatives does not go in for agri-
cultural production. On the other hand,
it goes for other purposes of the agri-
culturists. If that is restricted, where
will the credit for the agriculturists
come from? Will there be agricultural
production? We must not gloss over
facts.

Take the case of Kerala, There are
60,000 small producers of rubber, and
this country is wanting in rubber. It
is importing rubber, If those producers
do not get credit, how are they going
to plant? It is necessary that replant-
ing should be done in a most modern
way, 50 that greater and greater pro-
duction may result. It all needs
money. It all needs credit. Who is pro-
viding that credit for them? If you just
rope all these financing institutions in
the country and do not give them the
chance to gather the deposits and lend
money to the agriculturists, 1 ask:
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where will the agriculturists go to get
credit for his cultivation. That will
mean agricultural production will be
impeded in this country. Therefore, all
these matters should be taken into
consideration. Take a balanced view
of the matter. Let us not advance our
pet theories, On the other hand, look
at the situation as it is in the country,
as we see it today., Take stock of those
matters and then speak about the
legislation.

I agree with the hon, Member who
said that this Bill may be sent to the
Select Committee, so that it may have
a gerutiny of the Select Committee and
necessary amendments may be made.
1 would like to tell hon, Members that
unless adequate provision is made, un-
less some other agency is found out for
glving credit to the poor agriculturists,
there is no use. If you entirely stop
it, that will be a very dangerous step
you will be taking. Therefore, I humbly
request the House to consider that mat-
ter very seriously and send the Bill
to the Select Committee for its consi-
deration. After all, we do not lose any-
thing at all by it. If necessary, make
the necessary arrangements,

Shri Balakrishnan (Koilpatti) Sir, I
support the amending Bill. In doing so,
I want to say a few words. Of course
the Government is doing all that is
possible to safeguard the Banking in-
dustry. Shri Kappen said when the
Palai Bank failed, what did the Reserve
Bank do. I want to ask him, did not
the Reserve Bank come forward to
pretect the depositors from a further
fall in respect of the Palai Bank by
introducing or getting together the
uneconomic small banks with the big
banks? Did not the Government intro-
duce the insurance scheme to protect
the small, poor people, against such
difficulties?

Shri Kappen: The Reserve Bank
<ame in readily to liquidate the bank.

Shri Balakrishnan: Whenever the
necessity arises, whenever circumstan-
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ces arise, the Government comes for-
ward with legislation to protect the
depositors, When the Palai Bank failed
there was an uproar, and also fear.
Almost, people have lost their confi-
dence in the bank so Government took
immediate step to amalgamate small
banks. Some people say that the com-
mercial banks should be nationalised.
If the Government thinkg it fit, if the
circumstances are such that it is neces-
sary, the Government will not hesitate
to bring in all the banks and nation-
alise them,

The important object of this Bill is
to check the commercial banks from
indulging in mismanagement. I do not
know whether there is a clause here
which empowers the Reserve Bank to
supervise the co-operative banks, If
the co-operative banks do not come un-
der the purview of this Bill, I suggest
to the Government to bring g similar
law to control the co-operative banks
also, I do not say that co-operative
banks are bad; they are good, because
co-operative banks are managed by the
public. Sometimes the local co-opera-
tive banks or the taluk banks are in-
volved in too much of politics. Some-
times, unwanted elements are becoming
directors, There is faction even among
the directors, So, the working of the
co-operative banks is not so smooth.
Therefore, if this law cannot be ap-
plied to the co-operative banks, I re-
quest the Government to bring a
suitable legislation to control the co-
operative banks.

I should like to refer to chit funds.
Mention hag been made about schredul-
ed banks, non-scheduled banks and
other financing institutiong which re-
cieve deposit from the public, but noth-
ing has been mentioned about the chit
funds. Chit fund is a thing which
everybody knows. There are some chit
funds which are really dishonest.
The major portion of the chit
funds is just fraud. Wherever the chit
fundg are promoted, the people who
promote them sometimeg abscond, So,
there should be centrol over this. In
Madrag State, it seemg thay 50 per cent
of the total investment is deposited to
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the Gevernment if 3 man wants to start
a chit fund. I do not know if in Delhi
such arrangements are there. But the
Centre must take steps to control the
chit funds also,

1550 hrs,
[MR. SPEAKER in the Chair]

Then, there are so many different
varieties and classifications of banks.
This confuses the people. There are
scheduled banks, non-scheduled banks,
licensed banks, non-licensed banks and
so on. Then there are some other ins-
titutions receiving deposits from the
public. T suggest there should be only
one class,so that the people may not
be confused. This is like the classifi-
cation in the railways—first class,
second class and third class. The third
class is the poor man’s class. So, the
people may think that the non-licensed
banks are poor man’s banks. So, the
differences should be abolished and
there should be only one class.

Something has been said about
amalgamation. It is very necessary
that all the uneconomic banks are com-
pelled to amalgamate with the big
banks, because uneconomic bankg are
not able to command the confidence of
the public. Even though there is com-
pulsory amalgamation, the process is
going on very slowly. There may be
some administrative trouble. The
choice is given to the bank itself. The
choice should not be given to the bank.
The Government must insist that all
the uneconomic bankgs should be amal-
gamated with big banks,

Regarding deposit insurance, it is
very good for the poor people. But the
limit is very low at present, i.e. Rs.
1500. I would request the Government
to raise the amount from Rs, 1500 to
Rs. 5000, so that even the middle-class
people may enjoy the benefit.

Some Hon. Members rose—

Mr. Speaker: For the subsequent
4wo or three discussions on corruption,
-sugarcane price and on the Delhi Deve-
Jopment Bill, there is not enough time.
It .the Minister is ready to reply....
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Shri B. R. Bhagat: I can reply, Sir,
but I was told that the general dis-
cussion will go on till 4:30 and the
reply will be tomdfrow.

Mr. Speaker; I would appeal to hon.
Members to be as brief as possible.
Shrt K. C. Sharma.

Shri K. C. Sharma (Sardhana): Sir,
the purpose of the Bill is very modest,
namely, supervision and management
of the monetary and credit systems.
For that, the Bill envisages control
on non-banking institutions that ac-
cept deposits and give loans. There
is another provision for having con-
trol over credit policies. Thirdly, the
Reserve Bank has to have control over
the commercial banks. These are
the objectives of the Bill.

1 do not think Mr, Morarka and
Mr. Himatsingka who have to deal
with big business will take exception
to it. The point has been raised re-
garding due process of law. Asa
lawyer you know that due process
of law is the translation of lingam per
terria, the law of the land. Due pro-
cess of law is in the American Con-
stitution. There ever since 1936,
strict controls have been in  exist-
ence and exercised by the State, when
the emergency arises, over the bank-
ing system for the development of the
country and for creating employment.
America was never poor, but there was
unemployment, which endangered the
security of the State.

Ours is a very difficult position:
As T said the other day, having a big
name does not help people. Even
great principles are no help. It is
speedy action that can help. Today
the position is that we would not go
on for long if the situation remains as
it is today, Since last year, the situa-
tion has developed that the world out-
side has taken it for granted that
India is likely to be a big prey either
to communist domination or to dicta-
torship, being guided by powers across
the sea. There is no use shutting our
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eyes to the serious menace that we
are facing today. Even on the last
-occasion we found even from the
Congress Party people organising
themselves not in a disorderly
fashion, but in a well-planned fashion,
with a view to bringing a certain sit-
uvation that might help their objec-
tives. It is not politics alone today.
It is the country’s future that is at
stake. What can save it? Only big
push investment can save it. Big push
investment means investment in agri-
culture, in industry, in creating things
that the peasant and the worker may
buy, so that the exchange of goods
miay help the people to have a better
life.

It is .not a question of piecemeal
lepislation. It is not a question of
‘taking power here and there to control
the credit system, to control invest-
‘ment and to bring about some im-
provement in the industries here and
there.  But it is a big question
murk. Do you or do you not want
India to be great and independent? Do
vou or do you not want to make it
powerful enough to defend its free-
dom? If you stand for it, there is no
way oul except the big push invest-
ment in industry, agriculture, educa-
tion, medicine and in every sphere of
life. For that, you want great savings
from the people, You will need fuil
contro! over the money of the people.
You will need full control over the
activities and energy of the peopie.
That is the only course open to India
today. For that, I would have ex-
pected my voung friend on the trea-
sury benches to move for the nationa-
lisation of banks. It is imperative.
There is no doubt about it; it is a
question of life and death, If you want
India to be independent, great, power-
fu} and be able to defend itself, to
wash the shame of defeat, there is no
way out for the people but the big
push investment policy and for that
nationalisation of banks is necessary to
have the fullest control over the
savfngs of the people.
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Mr. Speaker: I assure the hon.
Member that I want India to be as
much and more than what he said.

Shri Kapur Singh (Ludhiana): He
has gone a little too far in his sug-
gestions,

Mr. Speaker: Shri P. R. Patel.

An Hon. Member: He is rot in his
seat.

Mr. Speaker: Shri D, C. Sharma.

An. Hon. Member.
here.

He is also not

Mr. Speaker: Then, Shri Hem Raj.

st ERTIA (T : Hoq WEITA,
oy A fad #Tr @A F qAY AW &,
& ET @A FETE | T AFEA
QT §, AT W g9 dR § I
THg FgA AT &, fog quw o faw
¥ 9 A 9 1 o9 §F F FeA
¥ qgw TZT § BIR B2 dFT FT HeAIT
ZAT | I BR BT AT F FEAM A
BT S wrard 4Y,  3Ear ey A
FAATE AE 1 1 AT 7§ T aew s
a0t faar f& w1 e femfazs =
FT TA9 A g |

aF gE A § 7z g fE ogam
fafzqe § us 9% F siE=A T FH
U7 g39 &7 fAa-—F% ACAY wET
7 T8 Ao frednd 1 g, fa &
AT GA QT | IT g IW &
ar: ¥ srave gord, at gF wgr ma
zq a ¥ fogd dF 41 g8 A8 F7
aFaT AT AzA TAAHT A A @A
g ¥ gadt | zEfAe, Jar fw wadg
geeqT, WY gRET S, T FT O,
it e fenfaed & 39 1 @@ AR
9T gu @r iy | X awwar g fw
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frad 3% 1 7Y IR 77 fdm
Mg T TRy fr fowr a=q godewe
F g0 3@ Y oy 6 F frdt §F a7
F3wiT 0T § "X 3g R @ amr
3 A A AW g F Ifd Iw
dF BT WIN Fd H A ¥ |

79 fa= % gedaw w1 srfaem fan
wr g | § a8 e @ WA §
f& 9@ gedevm & gg 99T o9 f fer
¥F Y T G ¢, A GEFR F I
YA F F ¥ AT AL | & vfmTE
# o Ffse aga s 9T M g,
qar W ¥ ag foT o &t s
o ofwary & oot aw Ifww A
A E | W FE T AT FE—d
H qgen st &, &1 9% 9% @R 9T dF0
& GeOIT ¥ agq S g qgE 2
WS a4 A SYRY T&7T ¢/ a0 I 2
f& s ofge & Y w9 =@
291 1 3% & fr Framaifes amm-
T ¥ w7 E &, afew gw gEd §
f& fred &% & ot T7ur % 9vHz
§ s 7T g, aw A e
®AT A qvEe s 7 fan
SR e C I R 1 C
e dF "% fewm € o gww ¥
W Fifaw w@ @A g ww
iF mw Ifem agr wEN W@
aa @ W ramife d9er W
fead 4% % z@=w e wafaw
# argar g & Framifor dwv ¥
HTFTT T TGS &1 HI7 TR & 09 7797
TFEFE AT FW § FH T TG | 3H
fogre & & §%1  F TEEIU A
fewram wvar g, form & ae H aga ¥
AT w3t F w8, WIF 3T A
AT 1T ¥ BT & Y Ffew
TR G smym AT A Foww
3 #71 wgfoga fam 7w
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AT w7, S 9F, ¥ 7 -
T o & e “fomme sedteqaer’
S I #Y wE ¥ vy
e ¥ wET faew o osmart
TN ) F quAA £ frogw @ fedra
& Zfefagme w7z @ v g1 79 fam
I FT a8 ATASFT T qq # gaeq
T )

¥ AR ¥ Oatq § 3 faw
THYA F7AT § |

wtwat wifaest fme - sremer W,
WA, & afF A (et P
nfaw=) fam #1 zfer gweda w4

Q% WTARNT |IEW ;. WA AT
oA F 1T |

TEH AZRY . FT IA AT A199
x|

Miaadt @ifany famw . aifE
771 77 fazam & 5 457 5 o -
Fo &Y femm & a7 qwar wWTAETH
FZH IIF IR ONTH {37 F ®7 H 37077
AT TRT |

AT AAAE gEFg 59 fawg a7
I qF & AT 27 fa F7 qwhgT £7 95
219 78Y, AT ant ¥, 9797 39 92
F, 97 AET IT H A, FW F omEy A3
T2 ga-mfexgt § oF a7 F 79 AT K7
fagrfra &1 -5t F 57 F4 a7
Tig-fFar g gmm arwr & wa v
T F G AT BT AMAATZINT Aeal F
et g1 s wifge | faeg a8 @3 &
fagg & f& o 7% I9AT Iqeq7 *Y 42
2 1 SHY & FTYOr TqAAAT F AZ ATSH AT
[ & wifgs AT qrafas fagra & fam,
faat Y arAg T g T §, fo &7
e W # Ammfafees dad o
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qEmEY #7 fagiowr &wAT 491, I K
& qear 7Y faey & | a1 i & F iy
F37 ¥, 39 & U ATF 707 48 & fF Ew
F @ Agagy faga Y wir q%
IV FT & 1 59 ITAT FT afor Iy
g & fr faa s o s
IHAEIAF  Feaweqd z@ W H A
fags 2o arent & g€ &, S amag 1
a1 foedt 2 ¥ 78 g€ gvir

F qEA Aqven fF @ wfEry
T T ot 3 F @1 Foq F A-AATE
faear Faar av afrmr<l & gl ¥ Afes
27 &9 799 AW fF oo W X
AT Fa-gA &, foamr i owaE
TR F7 d72 g, faTr ot =R,
IANT-GET FT FFT F, FL W 97
IFA T gy 7 Gy 2, fam w
F1S A geAT 3T &1 TGV 9T FFAT |
uF FATT gEAfAAT  THIT AT € IF
s Froon & | Ffew sAw s@faar
2, M I\ 7 A saRy vAfAgt @7 % 2
W IF F Y SqTET gEAIAF TaHeTg-
ZaF ®T @ & A7 A4S §U A F€ 0
Z o7 39 9T mit aw w18 = Adf
faar mar & 4

T o7 3| Afee fx 57 e
79 L AYE I ET § WX gL UF WIHT
HI7 g7 UF HAS-H5eq g9 ¢ # fuafrag
2, 39 33T WY §3UF H, TG Ageq
# qgraf H, A1 wET FoRT g F,
 gifgTgTar &, ag faw #71 famm g &,
7z 1T A SAwar ! aEwg qga
Fifaet & 37 FAT-GAT T, 37 FeA-
gt &1, Auffag wadaa fast gt 2, 3
wggres e rwm # g

77 fawg 9T s iamﬁ'iﬁi
ar-faas ¢ur 3, 39 & 7 fawaw &
m & f& e g Y @R &, T F Y
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A & F&T & I T T WLT-
F7o g7 ¥ | 38 939 39 fagas
% faeg Y 8 Braw qaTg gATS T
g foraw frmrfra 7 wg & f oo P
#) fasee #52) § 497 97 | & FEAT
fF 37 FAFT W F QO @ &
a1 famry & fav za faqas &y qo7
fraree FHET § 90 I | qF @ AR
2 fr faame w2 #1 fawrfa @ gy
Zrit f g fasr &1 717 wfaw e
AT AR, IHSAT AICHT A A/ FET
s A g7 & ufafes foowe w3
F A7 § gg O fawrfa et fx
FPE F1 T ¥ T AnAarsdEa e
sra-2u-feg  farg, wwmor-fgr & fm,
I A gmSady NS F7 AT & fAu
FHEY § FT 1 FT FwAATEIIA fa7
|

Shri Sham Lal Saraf: Sir, I wel-
come the laudable objectives behind:
the Bill that is before us. It is to re-
gulate the credit system in the coun-
try. But when I examine this Bill
with this idea] I am afraid I have 10
breathe hot and cold at the same ‘ime,
and I hope the hon. Minister will not
mind it.

Firstly, I will not speak in a fashion-
able manner that simply because wea
have said that we are committed to
socialism the banks should be straight-
away nationalised, because it can never
be a one-way track. A number of
things have to be done first before vou
reach that stage when the banks can
be nationalised. This is not the tuilc
i¢ speak in detail about it, but my
submission is that I very much wci-
come the move to regulate the sys-
tem of credit in the country. ‘ihe
scheduled and non-scheduled banks
come in that orbit. What we are do-
ing is really welcome, but there are .
one or two things which I want to
place before the Government. I have a
little experience about the rural areas
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and, of course, of the urban areas as
well. We very much want an alter-
nate sysiem of credit. Credit is not
available in spite of the fact that a
nuraber of financivl corporations have
been set up, a number of industrial
finance corporations are there and
there are quite a number of banks.
But as far as the lower strata of the
.community is concerned, no credit is
-available to them, My hon. friend
Shri Gauri Shankar mentioneq about
the rural areas. It is correct that today
vou may curb, I should say, the
undesirable ways of banking systems
of individuals, of financiers and of
gthers—it may be all right—but unless
and until you provide an alternate
svetem ¢ ‘banking, an alteinate sys-
tem of credit, the eniire economy uf
the country will come to jeopardy.
Therelore, 1 submit aad I request
some of my friends of the Congress
Party also that there is none who
‘would raise a hue and cry when the
-time will come for nationalisation of
banks. This is not the time to think
about that and to see that we may
not be taken into a trap that ultimately
will create a financial chaos in the
country.

Sir. banking and finance are the
two subjects which are very delicate
and have to be dealt with very care-
fullv. I need not sermonisc the hon.
Minister who is sitting therce. 1 have
not been able to speak in some detail
on the different aspects and difterent
sections of this Bill. But I would cer-
“tainly whole-heartedly support this
amerdment that is before the House
today that this Bill be referred to the
Select Committee. Let us examine it
there and give our mind and then
bring it in a much better form. But
as far as the idea is concerned, there
is none who is against that. There are
a number of things there. For in-
stance, today, there are financiers who
are advancing finances either as finan-
ciers or, what you call, on hire-pur-
chase system where as much as 50
‘to 80 per cent interest is realised. But,
an the contrary people who get that
finance are earning much more. .1
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have asked a number of people who
say, ‘Well, we welcome it because
we have no other way of getting cre-
dit.” Therefore, a number of things
have to be done. When we speak of
socialism, either we be in a position
to socialise all that needs to be socia-
lised or turn into a totalitarian Gov-
ernment. Otherwise, half-way mea-
sures always bring us harm and will
not help us in any way. Therefore,
my submission would be, without
taking up any other point at the
moment, that steps be taken to regu-
late the banking system with the in-
dividual banker, with the financier,
with a small banker, with a small
person or a corporation which receives
deposits and then also you have to see
how you can get the hoarded money
out, the black money out and also to
stop other nefarious activities in
which a number of people are engaged
today. Therefore, 1 request that this
entire matter may be thoroughly exa-
nmined and may be, not in this session,
in the coming session a very well-
thought-out Bill is brought forward
before the House and then the House
agrees with it.

With these words., I hope the Gov-

crnment will accept that.
Shri B. R. Bhagat. Mr. Speuaker,
Sir, I am very glad that the hon.

Members took such a great and keen
interest in this debate. No doubt, this
is an important matter, and, there-
fore, the feelings on this subject are
bound to be very much exercised.
But 1 find that the arguments ad-
vanced were so contradictory that
often times they cancel each other.
For example, some of the hon, Mem-
bers opposite said that the control that
the Reserve Bank is having does not
go far enough and, therefore, it
would be better that banking as a
whole should be nationalised. On the
other hand, some Members said that
the power vested in the Government
and the Reserve Bank is so harsh that
nationalisation would have been
better, that instead of doing this the
Government should have nationalised
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panks. It is quite natural that on a
pubject like this, there may be such

differences of opinion. But, I think,
while making the motion, I said very
l’:leaxly that the purpose of the Bill

is rather positive. There are certain
sectors of the banking and financial
pperations which have got to be con-
rolled and regulated in the natioral
nterest. 1 broadly divided this into
three main purposes. Firstly, it is
the control and regulation of non-
banking deposits and a special provi-
rion has been made there. The con-
trrol is limited only to giving direc-

ons about the nature of business

1at they would undertake and they

ill have to submit from time to time

1e returns and other things so that
a\e Reserve Bank, the Central Bank,
if in picture as a whole about the ex-
tient and the nature of their work and
ﬁxey are able to direct it to the chan-

els which may be conducive to the
national interest. So, the control is
only limited to this field. Secondly,
it is the banking operations, banking
companies, where much stricter con-
trol is envisaged to the extent of
going to remove the directors or
managers or other officials—also in
appointing directors—where it is
found necessary. Thirdly, it is the
reducing of voting rights from § per
cent to one per cent so as to reduce
the concentration of power. So, this
rharge that the Government is
Thustling or rushing the House in pas-

wing this Bill in a hurry is not
true because although the amend-
ments sought are of some im-

wortance but they are of basic and
Yundamenta] importance and there
trannot be much change or variation
3n the Bill. They are not of techni-
v:al or complicated or legal character.
'Therefore, to refer a Bill like this
%o a Select Committee will not
:pchieve any purpose. It can only
wlelay things. It can be delayed over
m period of time which, I think would
mot be in the interest of the country
oday. The Bill is of a very urgent
nmportance and, therefore, it was
rthought that a motion like this should

1850 (Ai) LSD—T.

AGRAHAYANA 28, 1885 (SAKA) Laws (Miscel- $750

| laneous Provisions) Bill

not be referred to a Select Committee.
By referring this motion to a Select
Committee, I think, they will only
achieve this purpose of delaying this
purpose for so many months and
much harm will be done. I still make
this point rather emphatically that
this Bill is of a such nature that
much would not come out of the
Select Committee because the issues
are more of basic and fundamental
nature. Whether you have the voting
right of 5 per cent or reduce it the
per cent or not is a matter which the
House as well can decide it. Whether
the non-banking deposits should be
controlled or not is a basic question
and whether the Reserve Bank
should be clothed with certain basic
powers or not are the issues which
the Select Committee cannot but
the House as a whole can decide and
decide with the fullest knowledge
and advantage so that there is nothing
that the Select Committee can im-
prove upon it. Therefore, I want to
refute this charge that the Govern-
ment is rushing the House unneces-
sarily in passing this Bill.

Another point wag raised that by
clothing the Reserve Bank with
powers to remove the managers or
directors, we are violating the pro-
cesses of law, the natural justice.
Shri Masani and some other friends
also tried to labour this point although
very conveniently they ignored this
fact that we have ourselves tabled an
amendment that we are giving the
right of appeal to the persons concer-
ned to the Central Government if they
are aggrieved by the decision of the
Reserve Bank. No Member who made
this point raised this although I stated
it while making the motion. Even
otherwise, the question of natural
Jjustice is not involved because the
clause itsel? provides that the Reserve
Bank will take this step under cer-
tain conditions. The action will be
taken only when it is satisfied that
the actions and activities of that parti-
cular officer whether he be a director
or a principal officer or an executive
officer or any other employee, are of
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[Shri B. R. Bhagat]
such a nature that they are prejudicial
to the interest of the banking opera-
tions and the nature of the banking
operations is such that—the House is
aware that repeatedly we have ceme
to this House with that—because cer-
tain action wag not taken in time, at
an appropriate moment, because the
Reserve Bank had not the powers or
they could not do it, that ultimately
a banking institution, the bank, had to
go into liquidation or was wound up.
Repeated instances can be pointed out.
In a banking operation, there can be
a point which can be located with cer-
tain activities of a principal officer or
a particular officer which are pre-
judicial to the interests of the bank
itself. In such conditions only the
Reserve Bank will take action. It
will follow the procedure prescribed.
Notice will be given in writing, and
the person concerned 'ca'p’ submit a
representation, and we have also given
the right to him for appeal. By
means of an amendment which we are
seeking to make, we have provided
that in case he has any grievance he
can appeal to the Central Govern-
ment. So, I do not think that
the question of violation of mnatural
justice is involved.

Then, a point was made that there
wag no concentration of power in the
banking system. Actually, Shri M. R.
Masani tried to paint a picture that a
bank was controlled by the small
shareholders only, and, therefore, the
reduction of their voting right from §
per cent to 1 per cent was unnecessdary.
If that be so, then why object to it?
If the bank is controlled by the small
shareholders, then why object to
this reduction of the voting power?
So, the two things are absolutely con-

tradictory. My point is that,
and my hon. friend probably
knows this, there are banks where

there is a good deal of concentration

of voting rights, and that was the
reason why some years ago we re-
duced that, and we provided that

whatever may be the shareholding or
controlling power of a particular group
or a particular individual, the voting
rights should be reduced to five per

19, 1963
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cent. That was because in the case of

an institution like this we did not
want that an individual or a group of
persons or a group of businessmen
should have disproportionatcly higher-
controlling interest. Today, we have'
come to a situation where unless it is’
reduced still further, the tendency
for concentration will become more
and more. Therefore, when my hon.
friend admits that banks are under the
control of small shareholders, logical-
ly it follows that he should not object
to the reduction of the voting rights
from 5 per cent to 1 per cent. There-
fore, I think that that provision alsc’
is very much healthy in character

The third point which has beer -
made is that by our trying to contro
the non-banking deposits, we shall bt
controlling a large number of indi
viduals. My hon, friend Shri Bad.
made this point. I think he is wrong.
Here, the individuals are not concer-
ned, but only the companies or firms.,
For example, a money lender in a vil-
lage is not subject to control under.
this Bill.

Shri Bade: But a joint family firm:
will be controlled.

Shri B. R. Bhagat: But then, that
is not an individual but a firm. A
family firm can be a very big firm:
also.

In view of the fact that there is &
large amount of unaccounted money,
and further the deposits which are con-.
trolled by non-banking operations are
growing every year, and also for vari-
ous other reasons, it is necessary that
these have to be controlled in the na-
tional interest. As I said in the very
beginning, it is necessary that these
have to be controlled because they are’
affecting the deposits of the banking
companies; the deposits in the banks
are not increasing at the rate at which
they should because they are being
diverted to these non-banking institu-
tions. That is the rationale behind this
control.

Then, I come to the question of cloth~
ing the Reserve Bank with such a
power as what Shri M. R. Masani calls
as police power. I think that when any
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power is given to an institution like
thre Reserve Bank or any other sgency,
it is quite natural for an hon. Member
who has a particular viewpoint or
ideology to object to it. But he him-
self said that the Reserve Bank has a
very good record. The House will
appreciate that the Reserve Bank has
been functioning in an exemplar m:n
ner, and it has been the custediin of
the credit and financial interest of the
country and it has done very good
work. Where the Reserve Bank has
failed or where it has got inadequate
powers is in the matter of preventing
a bank from going to disaster or pre-
venting a banking company from func-
tioning in an undesirable manner. For
example, powers are being taken now

to appoint directors. Why are we
doing s0? That is because we have
found that the observers that were

being aproint2d under the present Act
vere (ffective only for a few months;
thev could discipline the directors of
the banking company whg were not
erstwhile considered to be very desir-
able in their working, for a few months
by their very presence, but after a few
months, of course, the observers were
only observers and therefore, the board
of directors could overrule them.
Therefore, we found that it was neces-
sary that there should be directors
who could participate and have an
effective voice in the management. Un-
less such powers are taken, the bank-
ing operations cannot be controlled
from the very beginning. Here, I
would submit that the difference bet-
ween g banking company and any other
industrial or commercial company has
got to be understood. Banks like the
Palai Central Bank or any other bank
could have been prevented from going
into liquidation, if proper action could
have been taken at the right moment.
But because certain powers were not
there, they could not be prevented from
going into liquidation. Repeated ins-
tances could be given where because
adequate power was not applied at the
right time, undesirable banking opera-
tions could not be prevented. If ade-

\ quate powers had been there, such an
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eventuality would not have arisen at
all.

To speak of nationalisation of banks,
as some hon, Members have urged, is, 1
think, beside the mark, because only
during the last session, the House had
discussed it and rejected it by 119
votes to 27. All the pros and cons
wore dizcussed thoroughly at that time,
and the Government's point of view
had also been stated broadly that
purely from practical and other con-
siderations, it would not bte in the na-
tional interest to nationalise the banks
just now. But Government had given
the assurance that they would take
steps  to eliminate some of the
malpractices and other things that had
come to light, and see that banking
was made to flow on proper national
linres, We have fulfilled that assurance
and we have come forward with this
Bill for taking more powers. There-
fore, if certain hon. Members opposite
say that we are clothing the Reserve
Bank with police powers and making
it 3 moaopoly, I think that that may
be verbiage or jargon only but I think
that it is not a sound analysis of the
financial situation,

The concentration of power has got
to be prevented at every step, and the
Reserve Bank hag been given powers
for this purpose. I think my hon.

friend should appreciate in this con-

nection that the Governor of the Re-
serve Bank doeg not act on his own.
There is a board consisting of distin-
guished representdtives in whom my
hon, friend has faith, and, therefore,
the power vested with the Reserve
Bank will not be a Statist or mono-
polist power. I think that it is high
time that the Reserve Bank must
have such powers for being exercised
in the in'erests of the banking organi-
sations themselves in order to serve
a national purpose.

With these words, 1 con.nenq the
Bill for consideration,
Mr. Speaker: The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
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thereon by the 29th February,
1964.”.

The motion was negatived.

Mr. Speaker: The question is:

“That the Bill be referred to a
Select Committee consisting of 15
Members, namely Shri Rama-
chandra Vithal Bade, Shri Kamal-
nayan Bajaj, Shri C. R, Basappa,
Shri P. C, Borooah, Shri S, N.
Chaturvedi, Shri Sachindra Chau-
dhuri, Shri Kashi Ram Gupta, Shri
Hem Barua, H.H, Maharaja Shri
Karni Singhji of Bikaner, Shri
T. T, Krishnamachari, Shri Harish
Chandra Mathur, Shri R. R.
Morarka, Shri Sham Lal Saraf,
Shri Prakash Vir Shastri, and Shri
Prabhu Dayal Himatsingka with
instructions to report by the first
day of the next session.”.

The motion was negatived.

Mr. Speaker: The question is:

“That thre Bill further to amend
the Reserve Bank of India Act,
1934, the Banking Companies Act,
1949 and the State Bank of India
(Subsidiary Banks) Act, 1959, be
taken into consideration.”,

The motion was adopted.

Mr, Speaker: We shall take up the
clause-by-clause consideration
tomorrow. Now, we shall take up
short notice questions.

16.30 hrs.

SHORT NOTICE QUESTIONS
AND ANSWERS

U.S. Rupee Holdings

+
Shri Kapur Simgh:
Shri Gulshan:
S.N.Q. 5.{ Shri Prakashvir Shastri:
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Shri Yashpal Singh:
Shri Solanki:

Will the Minister of
pleased to state:

[Shrl Nath Pai:

Finance be

(a) whether it is a fact that U.S.
rupee holdings in India, in the form
of counterpart funds, now exceed
Rs. 15,000 millions, almost one-half of
the total money circulating in the
country; and

(b) if so, how the Government
assess its impact upon the home eco-
nomy and politics?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). The counter-
part rupee funds generated by the sale
of agricultural products imported frcm
the U.S.A. under PL 480 amounted 1o
Rs. 822.81 crores on 31st October,
1963.

According to the agreements cover-
ing these imports and the rupee
accretions, amounts totalling Rs. 175
crores have been reserved for U.S.
uses which inter alig include:

(i) the administrative expendi-
tures of the U.S. Embassy in
India.

(ii) loans, with Government of
India’s concurrence, to busi-
ness activities in India with
U.S. business associations; and

(iii) agricultural market develop-
ment activities and agreed
educational and research pro-
jects.

The balance of the funds which
amount to about 80 per cent are de-
posited with the Reserve Bank of
India and remain invested in special
Government of India securities carry-
ing a rate of interest of 13 per cent.
The only way in which these funds
can go into circulation is when drawn
upon in the form of long term loans
and grants for developmental projects
in India as mutually agreed upon
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by the two Governments. Care has
thus been taken to ensure that these
funds have no inflationary impact on
the monetary situation in the coun-
try and the position has been ade-
quately safeguarded in all respects.

Shri Kapur Singh: May 1 know
whether any other foreign country also
holds any vconsiderable rupee funds
in India? If so, the details and effects
thereof in terms of part (b) of the
question?

Shri B. R. Bhagat:
large amount.
question,

Not such a
But that is a separate

Shri Daji: Frozen or not, can Gov-
ernment tell us whether it is a fact
that the rupee funds held by the Gov-
ernment of U.S.A. account for 50 per
cent of the total liquid funds in the
country?

Shri B. R. Bhagat: The total liquid
funds, if you include the demand de-
posits, will come to Rs. 3,300 crores.
This is only Rs. 800 odd crores.

Shri Nath Pai: This news appeared
about a week back. We tabled a cues-
tion immediately. The Finance Minis-
ter definitely knows that those who
hold the strings of the purse may pos-
sibly hold the reins of power too.
This news item was likely lo give a
very wrong impression about the poli-
tical relationship of the Government of
U.S.A. with India. May I know why
did it take them so long, till we tabled
a question, to issue a clarification? Is
it not part of the duty of Government,
when such news items appear—because
it appeared in a most respectable
journal, the New York Times, to issue
a clarification and make the position
clear? Is it our duty only to look
after the self-respect of the country?

Mr, Speaker: The question is clear.

Shri Nath Pai: To you But I
wonder whether it is to him,

AGRAHAYANA 28, 1885 (SAKA)
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Shri B. R, Bhagat: I will be bene-
fited by the advice in future.
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Shri Nath Pai:
answer.

That is not the

Mr. Speaker: Because it creates a
wro.i,; impression in the minds of
peoplc in the country, the Govern-
ment should have been careful to issue
a contradiction and make the position
clear. That was really the question.

ot gETIElT et o oRqr & 9
g § f5 s wrd awafa g9 A
#F owrdEr A IR F Qg WA
*1 wfaF e o wfasy § sEEr
FE T 7Y Erm, ' & fag o 39
aw fFar mar § 7

maw WERA ¥ a9
FT 1

Shrimati Renu Chakravartty: Is
there any written agreement when we
entered into this agreement for sup-
ply of agricultural eommodities stat-
ing what the position would be if the
U.S. Government wanted to use the
funds for helping any private sector
industry or otherwise andg the Gov-
ernment of India refused to doc so?
Can the Government refuse?

Shri B. R. Bhagat:
that will not be done.

1t it is refused,

St amarer fag ¢ FT GO AQ
faarz #3 @ ¢ fF 77 @9 %) feqw
oy & faw @w fear s ?

Nt o o WA : ST ALY |

Shri Shivaji Rao S. Deshmukh: The
other portion of the news item relat-
ed to the reported anxiety of the US
Government as to what to do with the
funds which have accumulated under
PL 480. What is Government's reac-
tion to that also?
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Shri B. R. Bhagat: As I said, 80
per cent i3 invested in the Reserve
Bank. Even that has to be under an
agreement between the two Govern-
ments. It is invested in  approved
projects. Agreement has alrcady been
arrived at in respect of certain ‘hings,
e.g. loans of Rs, 335 crores and grants
of Rs. 178 crores,

Shri Joachim Alva: Is the hon.
Minister aware that it was a respon-
sible paper like the New York Times
which published this report that the
funds accumulated constitute half the
currency in circulation in India and
this report was relayed here? Why
did not the PRO in the Ministry he-
come active and issue a contradiction?

Mr. Speaker: That also has been

put.
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T A w41 FiR WA ag A
T FT T o

(F) 71 gz 7= 2 % ot alw
i fdr ¥ f99 LTAad qoamdr
FEAT & ATZ7 H7g AT A4 ATHTE
@, 39 =1 qrvA gfveenr fagw &y
I Ry () F owaiT e
fqar mar & #tw 39 o% qwiA R
™ e

(@) afz g, @1 0§ FFER
F ger feaar & o7 Fgr 7g o a9
gfF za gFASTT 7 g gAY
¥ T aqET A4l afew AT ATETR
ge o ;

() Far g r wT & {5 faeory
e AAifza =RoF 17 9 aga
SATET {ATRT FAAT 8

() afzgr, aran a@wd I5%
FarAt F1 At wrvA ofqven faw
FY g7 R4 () F e
fear & ; AW

(z) afz 7Y, ar =% @g qHY
TFOT TN F FT FIO F, W qqqT
9 TEFT FT AL qST & 7

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). 37 shop-
keepers in Delhi and New Delhi were
arrested up to 15th December, 1963,
for contravening the provisicns of
the Delhi (Display of Prices) Order,
1963. Two cases have been decided
up to 15th December by the Court;
in one case the court awarded a sen-
tence of fine and in another a sentence
of imprisonment as well as fine.

In 32 cases price lists had not been
In the remaining 5
cases, price lists were found well in-
side the shops and not conspicuously
displayed as near to the entrance of
the business premises as possible, as
required by the Order.
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(c) It is a fact that the Delhi State
Central Cooperative Stores made high
profits on the sale of some quantity of
gur imported by them on the basis of
a quota granted by the Delhi Admi-
nistration.

(d) and (e¢). Government are advis-
ed that the conduct of the Coopcrative
Stores does not attract any orovision
of the Defence of India Rules, as no
controlled price of gur had been fixed
under the Defence of India Rules.
Breaches of the Delhi Khandsari and
Gur Dealers’ Licensing Order are in-
volved and for this adequate suitable
action is being taken. The question of
any leniency of treatment or other-
wise does not therefore arise,

[@wr a1 Fiy dxwa § Tsa-
A/l (ot o Wo gqma) : (F) W
(@). 1y femeaw, fes: a5 ooty
o ag faeet § 30 gFWEE F
Faeelt (W@ W23M) WRW, R8I F
ITFET FT FeAAT FA 9T e
T 37 9t | e g gy faass
a% & Wt w1 favir w3 faar
2, =78 ¥ 0F AAS A gravey ¥ At
Toar 91 @R A ¥ F% ®IT qAN
1 gard ¥ o

3R At ® ge gAY & faega
ggdT & T fear wmroar 0 dv oy
wwAT § qem gAr gEEAT FOFTE
Waw arf 7 o ok FRw F qIER
A & g & fagz ¥ fawe 3@
g#T gefwa ad #r w€ f fow 0%
AEFT FT AN AT & |

(w) 78 wew & fw faeelt @A
Frfer @ ¥ 17 § Fg Ao,
wifs 3= 7 feeelt s gra feg
T FE § IR A HET Y, &Y feR &
WG TATHT WA |

(7) o (3). a1 ® e
faur wqr § f Fwmafow &I T 58
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FF qTAE APt fgat & fdt A
T FT OATET AL FIAT § ME
Tz A0 faafaa gew oA qfre
faaqi & afia faaif= a8 fear
AT | T 7 {35AT @uzary wiw
T AT F ATgATAT WEwi &7
TeAqT ZAT § AR 39 # fqu gge
ITIFT FTAIEN &1 AT VIR L WA
397 fRdr v a# & FE FvEd
ar famy F@ F1 9w & TE
BT 1]

s AT : AT qZ a9 T § OF
9§ A1@T w1 FT GATGT FAAT 747 27
a9 waifey R F 9 999
amg 3 faeelt W & aga @3
FIAA 2 9T FTH F4 a0 afeaq §
A7 39 ¥ UF g93 g I a3
sarw ot & a3 /i sw i §, fawfag
I 9X FIAA A Fmwar www !

Shri A. M. Thomas: For the month
of November, we sanctioned a quota
of 1,000 tonnes for the Union Terri-
tory of Delhi. That was to be import-
ed from U.P. 300 tonnes of it were
as quota to this co-operative Stores
out of which they imported only 100
tonnes, that is, 1,000 quintals. Ouvt of
this, they sold some quantity at the
rate of Rs. 80—85 and the Delhi Ad-
ministration has taken action to fix the
prices subsequent to the report that
they have sold at this rate. It was
only a small quantity out of the quan-
tity imported that they sold st this
price. Even then it was unjustifiable
because they have gained large pro-
fits by this transaction. What the Delhi
Administration hag done at present is
that the rest of the quota has been can-
celled and they have not been given
any other quota to import gur to the
Union Territory of Delhi.

N wewa : T TEE I
{ooozﬂ'ﬁmmm‘lﬂﬁ
¥ Yoo I YT FEETAEETELE VY
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fear AT Koo T wRw gETRT
= foar m Fow A1 fF gl &
£y 'Y feq o= 391, fow & fag
FIFTRR AT FEE T v
T faew ¥4 wFar § @few @
¥ F a9 N W AT ¥R
cv Y fraeq & fgoa & I=7 .

TR WA . ¥9 WAl WEIRA
AT goAT @ & 5 gFeed 7 #u
AT FAT A7 T IFARR A 747 F31 fF
W AT aw g P WO I ¥
AT FL

t sgAT@ ;- AT qAT FeAT & R
THFRI F TE T g4 T e
7T AR TF gFEIR A g fF & g
T 93 faes a9 a5 g AfFA T F
AT g9 dgd  FPATORAEd AT
T co Y feaes g 91 A IW A
TAFT ATAAS I G JATH FAAT .

weqE WEEW - WY, HET | A
oF gFWER A fRr w1 fret @ qon
Fg1 59 ar¢ # fafaeex argg #3 @
2 @%a & ? woaar fafaet @ a2
fezar F1 wA@ 3 3 0

Shri A. M. Themas: With regard
to this matter, I have already replied.

Mr. Speaker: The same gur that
was given over to the co-operative
societies was passed 'over to other
shopkeepers and retailers who sold it
at very exorbitant price. What has

been done? That is the question.

Shri A. M. Thomas: The enquiry
has revealed that part of the gur im-
ported by the Stores from UP. was

stored in the godowns of a private
firm, Messrs. Shiv Dayal Jugal
Kishore. On 29-11-1963 the Stores

wrote to Shri Jugal Kishore of this
firm that they had utilised their
godowns for the storage of imported
gur and that he might sell it at Ra. 85
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per quintal on their behalf. On the
same date, Shri Jugal Kishore inform-
ed the Stores that the firm’s godowns
were at the disposal of the Stores on
a rent free basis and that this arrange-
ment had been brought to the notice
of the President of the Stores.

Whatever it be the enquiry hag re-
vealed that prima facie there has been:
breach of the conditiong of the Gur
Dealer’s Licensing Order with regard
to storage, etc. For that cases have
been registered and steps are taken by
the administration.

Y a¥ ;AT qE w9 g fF oaew
Faifer @ Ay A v T
ferzs ¥ T 9% 3 &g few q=0, afz
g, @ 38 § 18 § fFaan gawr sy
o 77 78 WgETa A, fehw wE
gfear G & wewig fagrer v &,
afz g, @t 39 F faure ¢ qEA
w1 7 foar w7

Shri A. M, Thomas: Gur iicensing
and control order is under the Essen-
tial Commodities Act while the dis-
play of prices order is under the
Defence of India rules so that the ac-
tion taken against the other shop-
keepers is under the Defence of India
rules. This is a case of breach of the
conditions of the gur licensing order
and that is why I said that under that
action is being taken against this
society.

Shri Kashi Ram Gupta; What is the
total amount?

Shri A, M. Thomas: The total
amount? Our information is that
they imported 100 tonnes out of
which they have disposed of a portion
at the rate of Rs. 85, Out of 1000
quintals about 300 were sold in re-
tail at Rs. 85 and about 400 quintals
at Rs, 80 per quintal in - wholesale
and the prices, according to the sub-
sequent order, of different kinds of
gur range from Rs. 66-69 wholesale and
retail Rs. 68-71. At the rate of Rs. 85,
the hon. Member can calculste it
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N T Tw A A AR
TE qq@E A FA FG fF gEERRA
F QY FEIAT F qea) w1 gEr A
1 qIEdY § a8 TEEY FqT IF D AT
&R a2 ot ot afz gh, @ | oIEe
Iq qEdY FT qr fan, afy ag) faar
A o 97 &7 Sr9E AEE @ FAF
forq e @7 faame @ fir Ay ?

Shri A. M. Thomas: I have already
stated that the permit to import gur
has been cancelled.

Shri Kashi Ram Gupta; I said that
the dealers’ licence should be can-
celled,

Shri'A. M. Thomas: With regard to
dealers’ licence, that is a big society
dealing in many things and having a
pre-eminent position in the territory
in the wholesale trade. They deal
in cement, coal, and other articles
also. So, if the licence is cancelled
for all these things, it will lead to
great hardship for the public also
and so we have not resorted to that.
I do not think it becomes necessary.
Then there are the cases also to be
disposed of.

Shri Kashi Ram Gupta: The first
point has not been replied.

it wwTIER et ;o § ag A
STeat g % 59 Framafed &R &1 1
ArEE faar T o7 Q1 F1 aEa iy
ot ¥ T wet ag ) o {5 ag e
o 173 I A TER F FA ot
i ag faar 91 w1 & 99 7 AW faar
s affw werEd & fao# e
Fa1 £ 99 A @ AW faey A a5 w1
qrew AgY fFar &, afg gt @ fee @
s F fada @ FEaE #}
g ?

Shri A, M. Thomas: No, Sir; there
is no such condition in the licensing
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order. In fact they should keep re-
cords of the sales to the persons they
have sold and other things and it
you call for the records they would
have necessarily to furnish them.
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= T d3% areE ;w97 oA Ay
F 7g w5 St w1 ag o
T 9 AR FT TR F 9F o T
T gt a A T W AF
AT KT FGT FAATET FT TS A I A
39 R 9FE T4 ST H FEHF AT
fraw & o Qi s faaw § ?

Shri A. M. Thomas: There were a:
number of cases where price lists
were not displayed and action has
been taken. Two ended in convic-
tion; other cases are being proceeded
against,

Mr. Speaker: How many whole-
salers and how many retailers?

Shri A, M. Thomas; These are all’
retailers,

Shri Daji: In view of the gross
profiteering, is a general enquiry pro-
posed by the Government into the
other transactions entered into by
the society or not?

Shri A. M. Thomas: The Chief
Commissioner has received certain
complaints with regard to the other
transactions also. He is enquiring
into these things also.

Shri Inder J. Malhotra; Apart from
these co-operative societies were
there other licencees also who did so
and if so the amount of gur they im-
ported and the price at which they
sold it?

Shri A. M. Thomas: There were
other licencees also and the stores’ er-
cuse was that there were other
wholesalers also selling at more or
less the same price and so they say
they were justified in selling at that
price,
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Shri Jashvant Mehta: In the light
of expcrience of profitecring by
traders including co-operatives and
there being a big gap between the
prices of gur producing areas and gur
deficit arcas, is Government consider-
ing the removal of inter-state ban on
gur movement?

Shri A. M. Thomas: That is a policy
matter.

Shri Gauri Shankar Kakkar: [s the
hon. Minister aware that according to
by-laws and co-operative enactments
they are not permitted to indulge in
such profiteering and if so is there
any action contemplated against that
society by the Registrar or other
authorities?

Mr. Speaker: He has answered it
already.

Shri A, M. Thomas: That is a larger
question. The question here is whe-
ther they have committed any crimi-
nal offence. With regard to other
things, it is a matter to be enquired
into by the co-operative department.

Mr. Speaker: Shri Nath Pai; Calling
Attention Notice.

Shri Kapur Singh: Sir, T want to
put a question. My name was also
there,

Mr. Speaker: There were many
more whom I have not called. I am
“SOTTY.

16.52 hrs.

'‘CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE.

U.S. SEVENTH FLm EXTENDING ITS
OPERATION INTO THE INDIAN OCEAN

Shri Nath Pai' (Rajapur): I call the
‘attention of the Prime Minister to the
‘following matter of urgent public im-
portance and I request that he may
make a statement thereon:

The U.S. 7th Fleet extending
its operation into the Indian Ocean
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and Government of
actions thereto,

India’s re-

The Prime Minister,
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): There have been newspaper
reports to suggest that the United
States Government was extending
operational sphere of its Seventh
Fleet from the China Seas to the
Indian Ocean area. We had no in-
formation on this subject and we had
at no stage been consulted by the
U.S. Government in the matter. When
General Maxwell Taylor called on me
on 17th December, among >ther
matters mentioned, he told me that
they were considering the advisability
of some units of their Seventh Fleet
cruising these areas with the object
of getting acquainted with the Seas
in this region, but no decision had
been taken in the matter. Some
Naval vessels of the Seventh Fleet
might be used for such cruises. hid
the U.S. Government decides to do
this, all that we need say, today, is
that outside the territorial waters of
India, the ocean is, naturally, open to
them, as to the Naval vessels of any
other country.

Minister of

Shri Nath Pal: Taking note of the
statement made by the Prime Minister
in the other place, and also by the
Foreign Minister of Indonesia that by
itself this move does not compromise
in anyway the non-alignment 4olicies,
may I know what were, according to
the assessment of the Government of
India, the reasons and motives behind
this move, and what are the likely
political jmplications and impact ‘f
this move on the politics of South-
East Asia?

Mr. Speaker; That is too wide a
question.

Shri Nath Pai: It does arise.

Mr. Speaker: In a Calling Attention
Notice, the whole political implica-
tions and things tbat might arise sub-
sequently cannot be allowed.
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Shri Nath Pai: May I know his
assessment, how far, since the 7th
Fleet is part of the armed strength of
the United States, and it is coniing
in the Indian Ocean, the Government
of India

Mr, Speaker: He might frame a
short and straight question which I
can allow, but not this.

Shri Nath Pai: May I know, what
according to the Government of
India’s assessment, the motives and
reasons behind this are? Is it, as it
is claimed, to provide deterrents to
the Chinese or is it to emphasise the
independence of the US Government
of those countries which today are
provided with military bases? These
are very legitimate questions, Sir,

Shri Jawaharlal Nehru: How can I
answer this question? That will be a
surmise on my part, what their in-
tentions are. I do not know; that
may be the case to some extent.
But it would not be proper for me to
inform the House of some guess-work
of mine on it. But all I can say is
that we knew nothing about it. In
fact, we first saw it in the news-
papers here, which reproduced, I
think, some message from America.
some newspapers there, about this. I
think it is probably just to keep ac-
quainted, as I was told. When Gen.
Maxwell Taylor came to see me, he
did not mention this. He was with
me for half an hour, and as he was
‘going away, he said, “Your news-
papers seem to be full of this; it has
not been finally decided yet, but it
was being considered”, as I have said,
that some ships, some part of the
fleet should come to these waters and
perhaps may even go to Africa and
roam about like this. He did not say
anything about its coming to our
ports, anyhow in our territorial
waters. That was all.

Shri Harish Chandra Mathur
(Jalore): May I know if it is the
understanding and attitude of the
Government of India that any coun-
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try, whether it is the USA, China or
Japan, has a free access to the Indian
Ocean or the Arabian Sca and can
take their warships there, without
consulting those countries and have
cxercises, without a sort of ‘no objec-
tion’ from our country? Is it not
likely to impinge on our policy of
non-alignment?

Shri Jawaharlal Nehru: So far as I
know, there is no question of ony
excrcise anywhere. Taking our per-
mission . . .

Shri Vasudevan Nair (Ambala-
puzha): Arc they coming for sight-
seeing?

Shri Harish Chandra Mathur: If
there is no consultation, there is an
impression created that there is no
objection from the Government of
India. Does it not create certain
conditions or

Shri Jawaharlal Nehru: I am just
saying that. There is no question of
their referring the matter to us. It
depends on what they are going to

do. We do not know yet. An hon.
Member said “sight-seeing.” Yes, I
say it 1is sight-seeing, seeing the

waters, etc.

Shri Vasudevan Nair: How can the
warships come here for sight-seeing?

Shrimati Renu Chakravartty (Bar-
rackpore): With atomic weapons!

Shri Jawaharlal Nehru: It is just
possible to impress the countries
round about that they are there. Some
justification there may be. But they
are not coming to India. The Indian
Ocean is a vast area: it spreads right
from Africa down the South Pole
and to the west up to the Atlantic
Ocean. We cannot say nobody can
go round all that area.

&t awarw fag (dTeT) ¢ oWW
A fir AT TTHTC F R NYRreT
Y, T TR 1 TRAT AT
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[ = @amare fag ]
|qAT &, A o WA qER F daey
T F AR F T T WP ( Inter-
ruptions) & @ W@ g
|1
TR WEA : W AEAIG qEG
¥ IF
Shrimati Renu Chakravartty: It
is stated in the papers that it is not

one or two occasional ships that will -

be coming, as has been stated by the
Prime Minister, but that it is a task
force of the 7th Fleet, with their es-
cort vessels, and that there wiil be
nuclear warheads and aircraft car-
riers. I would like to know whether
it is not part of the policy of inter-
dependence, of military defence, for
the whole of South-East Asia, and
what is the Government’s attitude to-
wards it? Is it only that it is sight-
seeing cruise or, is it part of the
military strategy and the extension
of the influence of the United States
in waters which are strategically im-
portant to us?

Shri Jawaharlal Nehru: 1 do not
know how far that report in the
papers about nuclear warheads is
correct or not. Maybe. I understand
from the statement made oy  Gen.
Taylor, on his going away from India
today, that an aircraft carrier, with
some destroyers, if they decide so,
would probably be coming to> the
Indian Ocean in a month or two’s
time. 1 suppose the obvious infer-
ence is that they are doing this to
let it be known that they are there.

Shrimati Renu Chakravartty: It is
quite obvious.

Shri Jawaharlal Nehru: Yes;
0.

quite

Shri Swell (Assam—Autonomous
Districts): On the 18th April this
year, the Defence Minister stated on
the floor of the House in response to
a Calling Attention Notice that a
foreign ship bearing the name
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Chung Hsuing appeared in our Andhra
coast and when being challerged by
our merchantship Jalapushpa, sped
away along with three auxiliary ships,
and we could do nothing to intercept
it. He also stated that during the
last

Mr. Speaker: What is the question:
It should not be too long.

Shri Swell: I am coming to this
question. It is also stated ihat during
the last Chinese aggression, we allow-
ed the United States—

Mr. Speaker: He is making a speech.
I cannot allow it.

17 hrs,

Shri Swell: In this context, may 1
know from the Prime Minister whe-
ther he does not consider ‘hat the
presence of the U.S, 7th Fleet in the
Indian Ocean area will not help in
containing Chinese military adventur-
ism and expansionism?

Shri Jawaharlal Nehru: I do not see
the connection between the two.

Shri Vasudevan Nair: May I know
whether the Government thinkg that
the voyage of the 7th Fleet in the
Indian Ocean will only to help to in-
crease the tension in the area and
cause concern in the minds of the
independent countries in the area and
if Government think so, may I know
whether they are going to convey this
feeling of this country to the TU.S.
Government?

Shri Jawaharlal Nehru: I do not
think that any particular concern
need be cause to the countries here. If
the hon, Member takes the countries
one by one, most of the countries
in South-east Asia are more or less
allied to the United States Govern-
ment.

Shri Daji (Indore): The Ceylon
Prime Minister has expressed grave
concern.

Shri Jawaharial Nehru: I ¢id ' not
hear what the hon. Member said. I
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do not say ali, but most of them
‘are and some of them are not. It is
possible that some people Tnay fecl a
little nervougs about it,

“Shri Warior (Trichur): May I know
whether there is any truth in the re-
port that Gen. Taylor offered :he new
aircraft carrier coming along with
‘the 7th Fleet here in the Indian Ocean
as that will be giving sufficient pro-
tection to us as an air umbrella and
said that all other things in the minds
of the Defence Ministry here may be
left over, and the Defence Ministry
‘has almost agreed to that proposal?

Shri Jawaharlal Nehru: There has
been no offer and no proposal of this
kind or of any other kind, He merely
referred to this matter. As it has been
mentioned in the newspapers here,
he has been it and, therefore, he
‘referred to it. He said, it has not been
decided yet finally, but when he left
America, he was being tolg that it
was being considered whether a part
of the 7th Fleet, that is as I said,
about three or four destroyers and an
airdraft carrier will probably come
‘here, tour about, may be go to Africa
and go back. That is all he referred
to.

=t qErmaR et (fasete)
# sy W § R &3
WG, T AT T AT A §E oY, 7 IHHT
STt @R g fFar & 7

Mr. Speaker: Order, order. That
‘has nothing to do with this,

Shri Bhagwat Jha Azad (Bhagal-
pur): Since the American and British
mewspapers are featuring almost
authoritative news of somesory of
-continuing presence of USA’s T7th
‘Fleet in the Indian Ocean, will Gov-
-ernment ask for g clarification from
the USA in this regard?

Shri Jawaharlal Nehru: I do not
quite understand. Should T ask them,
according to the hon, Member, what
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their guture intentions are and whe-
ther they intenq sending these ships
to the Indian Ocean repeateily? Is
that the question?

Shri Bhagwat Jha Azad: All the
British and American Press are full
of authoritative newg that it ig not a
question of one or two ships coming
for some sort of thing, but it is almost
a permanent presence of USA’s fleet
in the Indian Ocean. I want to know
whether the Government will ask for
any clarification in this regard?

Shri Jawaharlal Nehru: No. Sir; we
have not asked. They told us that
they were coming just once here, I
do not know what they will do in
future.

Shri Hem Barua (Gauhati): True it
is that the United States’ extension
of....

! W Juw TEw (aER)
wEardt # qar g & e At
T AT N FFT AT L

TR WEEW TS qAT A
fs 7 &3

T FaF TEE - qEETA FF A
FTQIE | AT § gav § Fur 7oAy
Foaga F oA dA .

W g . IEE fAw A FLN

s W ¥Aw qrEE ;A9 AT A
Fer & % wwAT) araar 37 A7 FHaT
2| BT T a1 fF & 9T J@Ta & A
TFS § | T8 AT AT aweee fandt §
& s wrean g PR aeqfeafa #am g
o FuTT 7N 3@ gFR & wiafEa
FA 41 3 § AT W A g y av
qFY a1 39 qaT FY qg qATE |

o FEAETAR AIE  qA AN
g I &) 9 39§ AT q& Y
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T Ao g€ o & e # AT AT
Y agr a7 Fgr 97 {5 99% qgrEi ¥ g
I I T AT AR 1 A arw
TG AT AR | HO @A 97 | AfFA ww
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Shri Hem Barua: True it is that
the United States’ extension of Tth
Fleet operationg into the Indian Ocean
is not dependent on our permission.
But may I enquire from our Prime
Minister whether this extension, if it
is a fait accompli, of course, would
not or might not mean an invitation
to other powers, particularly anta-
gonistic to us to do a similar thing,
thus jeopardising our security?

Mr. Speaker: It is a matter of
opinion. It ig not any information he
is asking for.

Shrimati Renu Chakravartty: That
should be answered,

Mr. Speaker: He is asking whether
Government does not think like that.

Shri Hem Barua: I want to know
from the Prime Minister whether this
might not be an invitation to other
powers, rarticularly antagonistic to
us, to do a similar thing thus jeopar-
dising our security.

Shri Jawaharlal Nehru: I doubt
very much if that would be such an
invitation. I doubt very much if
there is any other power which is
capable of sending a considerable num-
ber of ships roundabout here.

Shri Nambiar (Tiruchirapalli): May
I know whether it is the policy of
the Government of india not to pro-
test when naval forces of another
country decide to cruise in a big way
in the vicinily of our territorial waters
in the garb of protecting India and
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itself, several thousands of miles

away from its shores without our
asking for such a protcction?

Mr, Speaker: All these presump-
tions are not correct.
Shri Jawaharlal Nehru: Several

thousand mileg away?

Shri Nambiar: From the American
shores,

Shri Jawaharlal Nehru: No; it is not
the policy of ours at all. We see; if
the thing is obviously to our detri-
ment, we protest; if it is not we do
not.

Shri P, C. Borooah (Sibsagar): May
1 know whether this can be construed
that with a view to contain China, the
USA has taken the opportunity to....

Mr_ Speaker: The hon, Member also
is entitled to construe in any manner
he lkes. Fapers to be laid on the
Table.

17.06% hrs.

PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF AsHOKA HOTELS
Lmvrrep AND HinousTan HousiNG
FAcTORY AND REVIEW BY GOVERN-
MENT THEREON.

The Ministey of Works, Housing
and Rehabilitation (Shri Mehr Chand
Khanna): T beg to lay on the Table
a copy each of the following papers.—

(i) (a) Annual Report of the
Ashoka Hotelg Limited New
Delhi for the vear ended
the 31st March, 1963, along
with the Auditeq Accounts
and the comments of the
Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(b) Review by the Government
on the working of the above
Company, [Placed in Lib-
rary, see. No. LT-2177/63].
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(ii) (a) Annaul Report of the
Hindustan Housing Factory
Limiteq New Delhi, for the
year 1962-63, along with
the Audited Accounts and
the comments ot the Com-
ptroller anq Auditor Gen-
eral thereon, under sub-
section (1) of section 619A
of the Companies Act, 1956.

(b) Review by the Government
on the working 'of the above
Company. [Placed in Lib-
rary, see No. LT-2178/63].

ANNUAL REPORT OF HINDUSTAN AIRCRAFT
LIMITED AND COMMENTS OF
AUDITOR GENERAL THEREON.

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): I beg to lay on the
Table a copy of Annual Report of the
Hindustan Aircraft Limited, Banga-
lore for the year 1962-63, along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor
General thereon, under sub-section
(1) of section 619A of the Companies
Act, 1956. [Placed in Library, see
No. LT-2179/63].

THIRTEENTH REPORT OF UPSC AND
MEMORANDUM. THEREON

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
I beg to lay on the Table a copy each
of the following papers (English and
Hindi Versions) under article 323(1)
of the Constitution:—

(i) Thirteenth Report of the
Union Public Service Com-
mission for the period of 1st
April, 1962 to 31st March,
1963.

(ii) Memorandum explaining the
reasons for non-acceptance of
the Commission’s advice in
the case referred to in the
above Report, [Pliced in
Library, see No. LT-2180/63].

AGRAHAYANA 28, 1885 (SAKA)

Laid on
| the Table
NOTIFICATION UNDER CUSTOMS ACT, AND
CENTRAL EXCISEs AND SaLT AcT.
The Minister of Planning (Shri
B. R. Bhagat): I beg to lay on the
Table:—
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(1) a copy each of the following

Notificationg under section
159 of the Customs Act,
1962:—

(i) G.S.R, No, 1859 dateg the
7th December, 1963.

(ii) G.S.R, No, 1880 dated the-
9th December, 1963. [Placed

in Library, see No, LT-2181/
63].

(2) a copy of Notification No.
G.SR, 1860 dateq the Tth

December, 1963, making cer-
tain further amendments to
the Customs and Central
Excise Duties Export Draw-
back (General) Rules 1960,
under section 159 of the
Custom Act, 1962 ang section
38 of the Central Excises and
Salt Act, 1944. [Placed in Lib-
rary, see No. LT-2182/68].

a copy of the Central Ex-
cises (Twenty-ninth Amend-
ment) Rules, 1963 published’
in Notification No, G.SR.
1843 dated the 30th Novem-
ber, 1963, under section 38 of
the Central ©xcises and Saglt
Act, 195. [Placed in Library,
see No, LT-2183/63].

ANNUAL REPORTS OF AIR-INDIA AND.
IAC

@3

~

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): I beg
to lay on the Table a copy each of
the following papers under sub-section
(2) of section 37 read with sub-section-
(4) of section 15 of the Air Corpora-
tions Act, 1953:—

(1). Annual Report of the Alr:
India along with the Annual
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Acoounts for the year 1962-

63 and Audit Report thereon.

[Placed in Library, see No.
LT-2184/63].

2. ¥ feavae w o A amd
F 5 O T N ¥ AHOFT GG I
fegeama & faarg wvg #1¢ Tt 741 §,
I AT g faw WAt A wEy A wRR
TAEAT ERIT AT qgT T GRI, FE ey
AT A gRT 1 & At sear 1 A
AT 1 T o AR fggeE &
woTaT faelt 7 R F A A fRw
wAY F 5A ARG A7 F IE Fww 6
ag TG TS AT {6HT AW 7 Gl
TRTAT T0AT | feq 5@ T Y ']
AT Y #T F &Y T T A DA
T AR T TR A AT @A q®
g Tifgy | DfFET ¥ Frfga A0
I & ford Y #g TR § 1 0F FTOE—
FAA FT TR § | Z@A AmE q)
FLIITAT X F fed) ot T ¥
2 FATT A § IET #T ITA FH Y
ST | FTITT F AT FATE WIT /1 WX
g ¥ e g gt we
ffFr & TN faAT FE ITT WY
¥ JE AT 7 |

(2) Annual Report of the Indian
Airlines Corporation along
with the Annual Accounts for
the year 1962-63 anqd Audit
Report thereon, [Placed in
Library see No. LT-2185/63].

17.094 hrs.

‘COMMTTTEE ON ABSENCE OF
MEMBERS

SEVENTH REPORT

Shri Khadilkar (Khed): I beg to

present the Seventh Report of the
Committee on Absence of Members
‘from the Sittings of the House.

17.092 hrs.

‘STATEMENT re: RECOMMENDA-
TIONS OF THE CENTRAL EX-
CISE REORGANISATION COM-
MITTEE AND DECISIONS OF

g7 ITT IWASE AT
GOVERNMENT THEREON! T AET e g

dro Mo To HYo FFAT Fo TFo THo
F ameToor gard IS R TR 9
FF & | A FHATAT AT TgrAT
# a8 93 W@ & | I T Fwafal
F fawm fagy Wi ¥ o sgar 9}
frr & 1 (T FTERl F HTET
af av fad fawra &7 fafaee gFoamm
gm%:ﬁrmwafwr@m
T A qE ag“r% ERIE
Ted qut 1 gurer W} £, Tl

The Minister of Planning (Shri B.
R. Bhagat): This ig a long statement,

Mr. Speaker: It may be laig on the
Table,

Shri B, R, Bhagat: 1 lay it on the
‘Table of the House. [Placed in Lib-
rary see No. LT-2186/63].

17.10 hrs,
STATEMENT BY A MEMBER
o TR RAET Mg (FEaER):
wemey qg ey, & fagaw w7 g f fadw
Wt ¢ frmwat W7 Y& AT HY AT
Fariaa &1 gad’

W A wTE A @ A R
ﬁﬂmﬁf{?ﬁﬂ%ﬁiﬂﬁm
arer 7T 7 7% 9 ¥ fF fg= A ww
qT gAe FTA Al F g Y g ;W
weaTer &t & fzar Ay 0§ wrw
F<aT § % T S S A T IIN
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feam ST | ATAT qA o T ) A
1 Wy feer =fg@ o

R I @ A AT IFNEAR
et Y e A g fakw WA A FG
“gHTd T § Ay Fal & feamar
¥ ok AfaFar & fegma & @ g
IH AZA & UFAT 3F A v v v
AT F@dr  § 1 TFACHT wdar
FATHT MIATET F A T9 F7 fader ey
q s foar ‘@ a3 A7 gaTd wE
BT IIM T TATAT 4 IR IH AT T
1 AET gy gt g 17 Afqwar @
F 9w &, frg FUEE IR T
1 oF e fakw A ¥ oA A
fe faiig o X for M famm ®Y
QAT FAq7 aTet 37 § Mg feaw
O A fRw AN ¥ ARy
FEA F AR A A ) QAT CF A A-
Tt shrarar 74Y &, ST AT aFT AT
MNfagt 1 arg TE [/ F ol AR
FET 3T | &9 g=W & fRw @A Y
q@ Tt 1 fo% fear | 7 gEET A
ug § WX T4 F TAM N FT 1 Ag
wi fafea & f fedeet oAt swat g7
fs 2 amar FIAY qg & | a€ W wF
g & fF owacar Mt #1 9
Fg, 7g fow & 9 & ang oY, mfs
T Y, weq wif| aF A A,
A et 7 @ ¥ wowa @7 aiay ¥
87 Wl ¥ g7 #1 foafa wd &1

TR AT TN q@ wRw faar
t 5 & oY F3 A wAfts Py &
e X A 93 | A I§ gvaew ¥ g8
TF SqaeqT F1 W IS &, A 59 57
IR I |

qow W T, ¥ @ g
IAHT AT AGT X FHFAT
1850 (Al) LSD—S,
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Mo xR AW Afgar: ¥ A0Y

A FIAT AEAT § FF AT swaeqr w7
T |

wR g . wEeT §1 g
feg gz & 1 ST ATOR SN § 9T IF
SLAFT FT I |

Mo W WX Wfgar : a7 At
O AT 999 € I9HT AT A q7@t
AR T & 4% | W A smaey
FIF I G F ATNGIE, SWTF
CECIEEA

TR WEAG : W99 FTaq
AT ATET AT H S IEFT TS ¥ AT
g &, a1 mma wgr e oggar AQ
faedy v | &7 Fmr f& omw mwer
T 2T | "IN qOAT g 2
&5 fo fg=q 1 g9 € 4t &g o
g frar & gae ferd AT g Ad
2 gFAr | 9w fafweer g w5
ey & AT

o TW WANET Ffgan :  wewe
ageg, & s g fedrs o wmar
aqE @ A qe arda & ard
g # zawl wifad fRar mar 9

TR WgWE o WF A9 gE
CEIG I (EC IS E B o
T ¥ T T 9T 39 AR WIOHT g
g1 T, aY ag ATy fwe 7 ) wrEy |
8 T3 foraAT #X ATIRT @ ) goToa
AR T e B

Mo TR AANET ®ifgar - wifEdr
U & Y I @ JE T@ar |
T AT qF TG E AV AT F 4
e fre way foed % 7 s
TR fRw N A s
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weoR WERE & 3{A A
gt X gFar |

To TW AAET Afgan
At & arg e g @ Aoz 1
aifgdt §31 A1} e @vaey S
yafi

wew RgRE  fSadr @A e
qE MG 41 SAAT WO 95 7w
T 74T

T TR wANET Afgar - mfid
G a9 @ Ao mfay g g A
TOAT THA T ATET AF A B OAAT
Fg 32 \ (Interruptions).

CEEREA AR R ATI R Rk ch U

www A o wEr &Sy
I & TE g § g1 IAKT AT 40
|

o T wART Afgav - ST a1,
mfady § s s E )

“F fadw Arfq maar wEer
o7 wEw & YW A
3BT IEIE, TAT T TG,
Fifs & =ear § &
IH JEg AW F A3 H
fagw g 1 wEA
T Fegd K AT A
faer 1"

qq@ "N, 43w w@ WA A
wo wiew Wt (s sEgTOnE AgE) ¢
#5 au gAr 9t wre arfear 7 Ao
Y7 1A 9 19 1 arfaq F9 F
Fferer Y A1 Y ST FHT FET 97 A7
THOET & FaI9 ®, g A9T 41 )
¥ a ¥ wa aw ag facgw @ @
a’hﬁmw‘rhfﬁ’aaﬁ%m‘rq'ﬂ?
¥ gum § A A fw aqr =99 4,
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YEANZ ITHY GAT F | 69 4 FEO AT
g f& oz fyw ogw @ &9 F
NMAAAAIIZ 4 99w qQl §
W T AT IARY SATIT TFFT AT FT
ST 9¥q0 | U T3{29 & A7 wa
a0 g7 w179 747 § frae e¥e
| WEE 33 AT AT I 7 A
Tgar 1wy &Y ax1 00 AC 9% faegA
Wit a2, R R oy wAew A At
0 HE A (40 w0 eI aaTanr
aE AT 3A7 il ot F40 HIT 4T
37 RF. 3T TT ¥ 1 qIEE
T A R og@Ard smw A,
fraw z@+ f& @w g s@a w4
S AT A g AfeA A AR
ST AE F AA AL 9T, N ATAT A
FTEN Afiqe & amFez w1 €< | q@TESd
%Wir% 1 Wsrmg'}gta‘taar%
TIE I/ 9T ITE T & FII1F qgT hg
wfafadts «&Y, a5 s qd o
FAIE F1 g | qufAy qg e g
a1 | AT & 7 7@ 1 fgw@ 78 s
gr f& ag @ma= g FT Td | "y
ad § fF I SFFT T & ST
qgATl. ..

o W wAR wfgar : wewm
wErzT, & #7 g, & 9t W @E F
T FaEr {5 g @ §

neaW WERdT T ¥ gemar X
HR T AL FT qHAT | 71T U J@y
¢ fF 99 oF wrER FT[_EEA w2 fF
T 1% L1 fzar T ay & 39 F1 7q6
¥ @l g 5 ag AT aum % % A%
FET qUT WY g1 g | AT S e
o AR § 1 za & faard A 3o A
g oaFar |

To W AAET AMfgm : AR AW
feq & 79 qaT FY TR F |



5785 Statement

weae wglaT - § T § SumEr 71}
§9 @ FT aFar |

o FATETATT AFE : AN 77 ag
2 f¥ it 35 & ¥ 7y 97 7€ faeger gy
qr | =g W §9ET 6 9w ¥ #78 Te
AT g Y R TmaT T F} o
g2 | J¥ uF fafear 9z 2 v
Y gATE QI TG I | §D AT S
ad TEAT gt & R fraT o | g
ar I FT T § AT AL, F@T IW
Tl faeddt &, a7g | Jq7 IR Fr
JUT ¥ S @FQ 4, I ¥ fgrgEae F,
I¥ ¥ g9 feawd 2147 | wATET I ¥
Yo Mo To HYo gl TT TAT ;fé:f 3,
TS I% A0 T § 9 F9T agf IS0 &Y
?,.I dro o To &To HI¥ &Fo U0 THo,
ST =gt T w1 agr snem Afedd
gr 1 & J mw ard xgY €1 fF a9
FT AT 98T | g I8 T FFF A
gra, "1t grar, feT oy saa dr e

o W "ART Mfewr : Hyeger
wged, # fag Y F A ¥ q9 @ g
f& ag rar grT gar a1 T3y !

WA WG . [G qg §AT AG

tr(ml

S RIS AgE A o fr
f & 7€t s, wAE AW ¥ ST @Y,
afa s 7w ¥ ST Q9 FY T9g ¥ gAE
W aEl A 9T RE .

o TR WAL MNfgar : Ig @ §
o I3 g% € |

WY TEARIME ALE . FON
AT FY I &, ATHT T a¥ dto o
To Hlo M T THo UHo F wgm™
agr 77 & 1 ( (Interruptions.) ) atr
o 7 § fF ag 7 AT age ro
aifgar ¥ Qaaw frar & 2@ & &%
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nafaas 7€ & faar a5 fF 999 &
IR AT fer gt | K F Ty 5 ag
faeg@ ad) a1a ot 9@ aF @ TwA AT
Fq a9 ¥ av A8 a9, e a9 ¥
faeger 'ty @ 1 Sfwd gard s @
TET 939 & | Y gATE JE i o
g7 qg HIH g1 FT 4T TIT IUT &Y FT
ST FEAT 9T

3T AT I WA =Y AT H-
T F AR F FE 5 ag gwaeer gf
A Tw A g | g aw qd g F
B 9T aF orex ¥ A9 ¥ fawmw
g€ F7 T A€ foar & g W@/
AT qEAET gAT § WR 9AF agl
g oA geT & | 9 T & Ar
W A WA AE R

go TH RAT Afgar : faw
Qe & o I3 gar g ar A ?

weqey WA : Ig TR & 0 faer
G & off g gar § ar aE ¢

Wt FATETAR Ag® S g, Fav
¢ | afeT 5@ 997 a% qar A 9
TR AR G MF W gw I IR
93 % a1 9 gAn IR qg fvar 4,
ITHR T T [, I AL qAA A
o |

R @ I ug w4 fF
o =o To o F FTUT AT T
AT q g |

& A AR ¥ IV T8 AF qHy |
ag S a1 fF g7 I ¥ 98 wwn
IR WiF 78 fggEm A S 93
= & rEw fafaeet #1 d FT ITCTT
Tg N F1TST §, AfFT 9T FE G
HTEHY 1T & Y Tg FAQT THA F AgY
ATAT AT, AR FH AT A Y |
A g AT A A A . .
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17.23 hrs.

RE: ALLEGED BREACH OF
PRIVILEGE

Shri Daji (Indore): Mr. Speaker,
Sir, I seek your leave to move this
matter with no joy and regret but
with the sense of duty for maintain-
ing the dignity of the House. The
Calling Attention Notice regarding
the U.S. 7th Fleet extending its opera-
tions into the Indian Ocean was raised
in this House by certain hon. Member
as early as 12th or 13th of this month.
No date was fixed for some days and
then the hon. Speaker fixed 19th as
the date when this notice could be
replied to.

Sir, you will recall that some hon.
Members raised this matter on the
17th morning at about 12 o’clock and
then in the presence of the hon. Prime
Minister you mentioned that it was
the right of the Government to take
some time to reply to certain notices
if they so chose and to the know-
ledge and the information of the hon.
Prime Minister you informed the
Houde that the matter will come up
on the 19th. Regrethably, even after
this was known to the hon., Prime
Minister that the matter was put on
the Order Paper for the 19th, only a
few hours after this matter was raised
in this House, the hon. Prime Minister
chose to make a statement on the
same subject outside to reporters and
in other places which has come in the
papers. This conduct, I submit, con-
stitutes a breach of privilege of the
House. Apart from the accepted
breaches of the House, there are
others also, as for example, comment-
ed upon by May in his treatise at
p. 120:
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“Other acts besides words
spoken or writings published
reflecting upon either House or its
proceedings which, though they
do not tend directly to obstruct
or impede either House in the
performance of its functions, yet
have a tendency to produce this
result indirectly by bringing such
House into odium, contempt or
ridicule or by lowering its autho-
rity may constitute contempts.”

I submit respectfully and humbly that
this action of the hon. Prime Minister
in not replying to the same question
on the 17th and choosing others
forum outside—the forum of the other
House—within a couple of hours of
our raising the matter on the 17th has
held this entire House to ridicule and
contempt, not only of the nation, but
of the whoie world because it was a
matter of the international implica-
tions. We have been made to look
like a House which has a secondary
importance, which is a second-rate
House, whose Members can raise the
_matter and wait till the 19th, whereas
outside the Ministers go on making
important statements.

You, Sir, and your predecessors
have repeatedly ruled that even in
the matter of suo motu statements of
policy or sou motu announcements,
when the House is in session, the con-
vention requires that the first an-
nouncement should be made in this
House. In this particular matter,
because it was a suo motu announce-
ment, those observations wiil apply
all the more forcibly because here
was a notice accepted and communi-
cated to the Government and to the
Government's own knowledge fixed
for the 19th for reply to the House.
It is not only a question of conven-
tion. It is a question of the privilege
of the House. Once the matter has
been placed on the agenda to the
knowledge of the Government and the
knowledge of the Members, then the
matters connected with that should be
dealt with only in the House and not
outside. Therefore, I submit, this
action, actually speaking, has ridiculed
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the whole\House not only in its dig-
nity but also it constitutes the breach
of privilege of the House. I, there-
fore, move that the matter be taken
into consideration. It may either be
referred to the Privilege Committee
or, it being an apparent matter of
breach of privilege, it may be dealt
with by the House itself.

Shri Kapur Singh (Ludhiana): May
1 say a few words here? The first
question before the House for deci-
sion is, as to whether the quotation
which my hon. friend has given from
the May's treatise applies to the facts
of this case. I think that is a ques-
tion on which you should give a deci-
sion. The second question is, whether
the Prime Minister made that state-
ment at the other place suo motu or
in reply to some question that was
asked there.

Shri Daji: To newspaper reporters.

Mr. Speaker: Order, order. He
might call it elsewhere, not the other
House.

Shri Kapur Singh: If it was made
in reply to a question, then it would
put a wholly different complexion on
the whole problem which is before
us. The Prime Minister could not
legitimately be expected to refuse to
reply there simply because the ques-
tion had been raised here or the ques-
tion had been brought on the agenda
here. 1 wanted to point this out so
that the position may be clarified.

Shri Surendranath Dwivedy (Ken-
drapara): I know it is for you to
decide whether you think it proper
to refer this matter to the Privilege
Committee. But I want to say this
that since a notice was already given
and it was on the Order Paper, 1
would like to know whether the
Prime Minister got this notice before
he got the notice of the Rajya Sabha.
If that is so, then the propriety
demanded that the statement should
have been made first here.

Shri Daji: He was present when
the Speaker announced this.

Shri Nambiar (Tiruchirapalli): At
least it should have been done simul-
taneously.

The Prime Minister, Minister of

External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Sir, I have tried to under-

stand this privilege motion. I am
afraid, I have failed to understand it
completely. I do not understand how
a question of privilege should arise.
The hon. Member said that this was
on the Order Paper—the Order Paper
of the 19th or what?

Shri Daji: 17th.
you were informed.

In the morning

Mr. Speaker: It was not regularly
put on the Order Paper. But I had
given information to the House that
this would be answered on the 19th.

Shri Jawaharlal Nehru: I did not
know that.
Shri Daji: The hon. Prime Minis-

ter was present here at 12.20 p.m. or
so when the Speaker gave this infor-
mation to all of us. It is there on
record.

Shri Hem Barua (Gauhati): As a
matter of fact, you wanted it on the
18th. The Prime Minister said that
he would not be here on the 18th,
and, therefore, it might be taken up
on the 19th.

Shri Jawaharlal Nehru: That was
afterwards. I am talking of the posi-
tion before that.

I saw General Taylor on the 17th
morning. As I was coming out of
my room, just before 11 am. or just
at about 11 am., a number of news-
papermen surrounded me and asked
me ‘What did he say about the
Seventh Fleet'? I tried to get rid of
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them without offence. But I did say
one or two phrases; I forget now what
they were. Possibly for half a
minute or so I was with them till 1
walked ang I got into my car to come
here. I think T said that he did not
say much, but he said, the matter has
not been probably décided and a few
ships might come here, might come
to the Indian Ocean or something like
that; I said nothing much. Then I
came here. I had to go immediately
to the Rajya Sabha where it was my
Question Hour. When the Question
Hour was over I was coming out, I
was half way out, I had left my seat,
and I was ha.f way out when an hon.
Mcember of the Rajya Sabha....

Shri Daji: We are not concerned
with the proceedings of the Rajya
Sabha. You have prevented me from
referring to them.

Mr. Speaker: I shall ask him also
not to refer to them. 1 agree with
the hon. Member. But that was refer-
red to by another hon. Member who
had asked whether it was in answer
to a question there that he said this.
Anyhow, I would suggest that refer-
ence need not be made as to how it
happencd there.

Shri  Jawaharlal Nehru: What
happened in the Rajya Sabha need
not be talked about? All right. Then,
where does the privilege come in? 1
should iike to know.

Mr. Speaker: The press also had
been given information.

Shri Jawaharlal Nehru: Is the hon.
Member really serious in this kind
of thing?

Shri Hari Vishnu Kamath (Hoshan-

gabad): It is a question of conven-
tion. '

Shrimati Renu Chakravartty (Bar-
rackpore): That is the Speaker’s

ruling. What can we do?

Mr.  Speaker:
ruling later.

I shall come to my
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Shri Jawaharlal Nehru: First of
all, I had no information then that
vou had fixed 19th. I did not, in fact,
krow it. 1 may have forgotten it.
But even yesterday and after the 17th
night, 1 said that it was not neces-
sary for me to make a statement
then, but 1 was told, and after yester-
day I saw, that you had fixed today.
I did not know on the 17th when I
saw the press that you had said that.
In fact, you said that afterwards; you
did not say that before 17th, before
I mct the press, before eleven o’clock.
I do not see therefore wher the ques-
tion of privilege comes in.

Mr. Speaker: The position is very
clear, and in fact, I had given my
decision on that very day that there
might be a question of courtesy, pro-
priety and desirability but there was
no question of breach of privilege at
all. 1 had said that. But then Shri
Daji had raised the point that! there
was one distinction nameiy that it
had been on the agenda of this House.
Though strictly it was not put down
as one of the items, yet I had announc-
ed it in the House that it would be
taken up on the 19th.

I have studied all rulings up to this
time not only in India but also in the
United Kingdom. They are all uni-
form in this respect that statements
by Ministers outside the House in
regard to their policy matters or some
such things do not constitute a breach
of privilege of the House, though it
is a matter of propriety, and courtesy
a so demands, that they should be
made in the House when the House
is in session.

The portion that Shri Daji has read
out has no relevance here. That
portion says that a breach of privi-
lege can be committed besides by
words spoken and other things by
other means also. There might be a
diagram drawn out or any caricature
or anything of that sort. That means
that it can be done in many other
ways and not only by words spoken.
Therefore, that has a different import
altogether.
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Even so, I had the benefit of look-
ing into decisions where really the
matter had been on the agenda itself.
Then too it has been held that it does
not constitute in any case a breach of
privilege at ail. But courtesy demands
that when there is such a thing then
the statement should be made before
the House. But there might be
circumstances otherwise.

As the hon. Prime Minister has said
more than once before, it is desirable
that when the House is in session,
any statement on matters of broad
policy might be made here. But that
was a statement which he has said
he had made to the press. I am not
taking notice of anything that might
have happened in the other place. As
regards the objection that it had been
given to the press, as the Prime
Minister has just now explained, the
pressmen had met him before he
entered this House at all. Therefore,
there is no question of any breach of
privilege in this respect so far as this
matter is concerned.
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As regards the other thing, I have
already stated....

Shri Hari Vishnu Kamath: There
is a slight discourtesy.

Mr, Speaker: ....that we have
decided many times before, and the
other day aiso I gave my decision on
it.

So, there is ’nothing more than that
I can do.

The House will now stand adjourn-
cd and meet again at 11 a.m, tomorrow.

Shri Hem Barua: What about the
half-an-hour discussion?

Mr. Speaker: We cannot have it
today.

.

17.3% hrs.

The Lok Sabha then adojurned till
Eleven of the Clock on Friday,
December 20, 1963/Agrahayana 28,
1885 (Saka).
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CoLumns WRITTEN ANSWERS TO
ORAL ANSWERS TO QUES- QUESTIONS—contd.
s .. ss
333794 CoLuMNS
SNQ. Subject U.S.Q. Subject
0.
657 Relief to pensioners. 5557-58 No. .
658 Shifting of offices from 1932 Polio 5603-04
Dethi . . . §559-60 1933 Small Savings . £904-05
659 Premium Prize Bonds 5§560—61 1934 Medical Collcge in Ra)as-
660 Samadhi at Rajghat 5561—66 e e | s60s
. 1935 edical facilities in rura
:21 Is’renlnum l’atesf , 5566-67 areas 5905-06
2 Sterlization of leper P“" 1936 Customs duty on hearlng
ents and lunatics 5567—71 aids 5606
663 Purchase of Gm"‘“"g 1937 Rewards in customs and
sets . 5571-72 excise . . .. 560607
664 Matatila Pm"“ 5572—75 1938 Licences forgoldsmlth <607
665 Cog transport 5575—79 1939 Sales Tax in Delhi . 5608
667 Anti-frautl squad 5579—82 1940 Hospital near Mchrsuli,
668 Non-project loans . 5582—84 New Delhi . 5608
671 Dental decay . 5£84—88 1941 Prlmnry Health Centres in
674 Government Security U.P. 5609
Press, Nasik . . . 5388—91 1942 Accommodnnon for Incornc
675 U.S. loans 5591—03 Tax Officers . 5€09
676 Kishau Dam . $503-94 1943 Power plants . 5609-10
’ 1944 Thermal Plant in Andhra
WRITTEN ANSWERS TO Pradesh sé10
QUESTIONS . . §594—5£33 1945 Foreign gold sexzed in
Varanasi 5610-11
SI‘V% 1946 Power Projects in Andhra
: . . Pradesh 5611
666 Anti-Polio drugs . 5594-95
669 Loans for refugees R 1947 Power Houses in Lahaul
9 gees . ) 5595 Valley . §611-12
670 Power breakdown inDethi  5595-96 | 048 Assistance for Madhya
672 River Valley Projects 5596 Pradesh 5612
672-A Collaboration Agrcemem 1949 Expenditure on Dandaka- .
with Thai Firm . 559697 ranya Project 561213
673 Inundation of Na)afgarh 1950 Purchase of car by ofﬁcml
Development Block, Delhi  5597-98 receiver . 5613
677 State Finance Mmlsters 1951 Land acquired for Ra]as-
Conference 5598-99 thancanal .- 5614
678 Agricultural Income-tax . 5599 1952 D.V.C. . 5§614-15
1953 Motwane Private Ltd o
U.S.Q. Bombay . 5615
No. 1954 Sharing of water and power
1925 Kothagudam Thermal Pro- between Raiasthan and
ject . . . . 5599-5600 Punjab . 5615-16
1926 College of Nursing in 1955 Search in Elcctnc Com-
Andhra Pradesh . 5600 panies of Bombay . 5617
1927 Indo-Commercial Bank . 5601 1956 Customsduty on Selenjium
1928 Operationondog . . 5601 Metal Powder 5617-18
1929 Suburb nTownshn s of 1957 Hindi Journal for Henlth
929 Duelll)!: ? p . 5602 Education 5617-18
1930 Foreign aid for 1mplemen- 1958 Chartered Accountant
tation of Five Year Plan 5602 Apprentices . . 919
1931 Lajpat Rai Market, Delhi s603 1959 Aid from Britain 5619-20
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WRITTEN ANSWERS TO
CoLumns
QUESTIONS—contd, BILL UNDER CONSIDERA-
TION . . . 5681—5754
. The Minister of Planning (Shri
COoLUMNS B. R. Bhagat) moved that the
Banking Laws (Miscellaneous
. Provisions) Bill be taken into
US.Q. Subject congideration. Sarvashri M.
No. rl}l Mgsani anéi Himatsingka
Oved amen
1960 Plot allotted to Chinese for (1) Circﬁlatxiglein;; t[ll:: xggﬁ
Embassy . . 5620 for public opinion, and ()
1961 Indo-Pak Banking Agree- for reference of the Bill to a
ment . . . . $620-2I g;lte}fttgommmge respectively.
e . ‘the amendments were
1962 l;elhlﬁ Abdulla Building”, 62122 negatived and the considera-
Co : 5 tion motion was adopted
1963 Homoeopathic Dispensaries 5622 Futher discussion on the Bill
1964 Allotment of bungalows to Was not concluded.
indstrial institutions 5622-23 HORT NOTICE QUES-
1965 Film shooting in foreign TIONS AND ANSWERS 5755—67
countries . . 5623
Two Shi i i
1966 Payments to Nagpur cor- No. 5 fﬁ?&""uq;ﬁu":?:
poration . . 5623-24 holdings and No. 6 regarding
1967 Caiecking of passengers at display of prices by Delhi Shop
Nagapattinam . . 5624-25 keepers ggresscd ﬁ: the Mi-
" » nisters of Finance & Food and
1968 ‘“‘Vyayam Shalas 5625 Agriculture respectively were
1969 Arrest of gold smugglers . 5625-26 oally answered and supple-
1970 C.(.H.S. Cards 5626-27 me:etgr‘i questions were ans-
1971 Investment Guarantee Ag~ we ereon.
reem :nt betwezn India and CALLING ATTENTION TO
W.st Germany . 5627-28 MATTER OF URGENT PUB-
1972 Beas Sontrol Board 5628 LIC IMPORTANCE . 5767—76
1973 Quurers on Shahjehan Shri Nath Pai called the atten-
Road, New Delhi . . 5628-2) t;::n Gf ghc l;rime Minister to
: the U.S. 7th Fleet extendin
1974 Ar3ss for smuggling gold 5629 its operatjons into the Ind:'ag
1975 Scizure of contruband Ocean and Government of
goods at Calcutta . 5629-30 India’s reactions thereto.
1976 Sargxdha Electric Supply The Prime Minister (Shri
Co. Ltd. . . . 563 JawnharlaI.Nehru) made a
1977 Donations to temples 5630-31 statement in regard thereto.
1978 New C.G.H.S. Dispensaries 5631 PAPERS LAID ON THE
TABLE 5776—79
1979 Tewr.n Dal 5631—33 (1) (a) Annual Report of the
1980 Multiple Officers Range Ashoka Hotels Limited,
Scheme. . . 5633 New Delh, for the year
ended the 31‘:“:1%963’
along  wit e ited
BILL PASSED 5633—80 Accounts and the comm-

Discussion on the motion to
consider the Preventive De-
tention (Continuance) Bill
moved on 17-12-63 conclude .
On the motion to consider the
House divided, Ayes 239;
Noes 73; and the motion was
accordingly adopted. After
clause-by-clasue considera-
tion the House again divided
on the motion to pass, Ayes
236; Noes 68 and the Bill was
accordingly passed. .

ents of the Comptroller and
Auditor General thercon,
under sub-section (1) of
section 619A of the Com-
panies Act, 1956.

(b) Review by the Govern-
ment on the working of the
above Company.

(2) (a) Annual Report of the
Hindustan Housing Fac-
tory Limited, New Delhi,
for the year 1962-63, along
with the Audited Accounts
and the comments of the
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PAPERS LAID ON THE
TABLE—contd.

Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A
of the Companies Act,
1956.

(b) Review by the Govern-
ment on the working of the
above Company.

(3) A copy of Annual Report
of the Hindustan Aircraft
Limited, Bangalore, for the
year 1962-63, along  with
the Audited  Accounts
and the comments of the
Comptroller and Auditor Ge-
neral thercon, undersub-
section (1) of section 619A of
the Companies Act, 1956.

(4) A copy each of the follow-
ing papers (English and Hindi-
versions) under article 323(1)
of the Constitution: —

(i) Thirteenth  Report of
the Unjon Public Service
Commission for the period
1st April, 1962 10 3Ist
March, 1963.

(ii) Memorandum explain-
ing the reasons for non~
acceptance of the Commi-
ssion’s advice in the case
referred to in the above
Report.

(5) A copy each of the follow-
ing Notifications under sec-
tion 159 of the Customs Act,
1962:—

(i) G.S.R. No. 1859 dated the
7th December, 1963.

(ii) G.S.R. No. 1880 dated
the gth December, 1963.

(6) A copy of Notification No.
G.S.R. 1860 dated the 7th
December, 1963, making
certain further amendment
to the Customs and Central
Excise Duties Export Draw-
back (General) Rules, 1960,
under section 159 of the
Customs Act, 1962 and sec-
tion 38 of the Central Excises
and Salt Act, 1944.

(7) A copy of the Central Excise
(Twenty-ninth Amendment)
Rules, 1963 published in
Notification No. G.S.R. 1843
dated the 3oth November,

[Damwy Dickszr]
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PAPERS LAID ON THE
TABLE—contd.

1963, under section 38 of the
Central Excises and Salt Act,
1944.

(8) A copy each of the follow-
ing papers under sub-gection
(2) of section 37 read with
sub-sccqon (4) of section 15
of the Air Corporations Act,
1953:—

(1) Annual Report of the Air-
India along with the Annual
Accounts for the year 1962~
63 and Audit Report there-
on,

(2) Annual Report of the
Indian Airlines Corpora-
tion along with the Annual
Accounts for the year 1962-
63 and Audit Report there-
on,

REPORT OF COMMITTEE
ON ABSENCE OF MEM-
BERS PRESENTED.

Seventh Report was presented.

STATEMENT BY MINISTER

‘I'he Minister of Planning (Shri
B. R. Bhagat) laid on the
Taublce a statemcent regarding
th: recommendations of the
contral Excise  Reorganisa-
tic » Committee  and also
statements containing the de-
cisions of the Government
thereon.

STATEMENT BY MEMBER

Dr. Ram Manohar Lohia made
a statement in respect of cer-
tain statements made by the
Prime Minister on the 4th
December, 1963, regarding
permission given for aircraft
carrying Chinese Premier and
Vice-Premier to fly over
India.

The Prime Minister (Shri
Jawaharlal Nehru) replied.

AGENDA FOR FRIDAY,
DECEMBER 20, 196§/AGRA-
HAYANA 29, 1885 (SAKA)

Further consideration of the
Banking Laws (Miscellaneous
Provisions) Bill and passing
thereof; consideration an
passing of the Delhi Develop-
ment (Amendment) Bill and
consideration of Private Mem-
bers’ Bills,

GMIPNDLS II—1850 (Ai) LSD—31-12-63—1880

5800

CoLuMNs

5779

5779

5779—87



	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123



